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LOK SABHA 

Tuesdaŷ  14th December, 1954

The Lok 'Sabha met at Eleven of the 
Clock.

fMn. Speaker in the Chair] 

ORAI. ANSWERS TO QUESTIONS

National Develofment Councils

1̂113. Shri  S. N. Daî: Will  the 
Minister of Planning:  be pleased to
stale:

(a)  the important subjects  discus
sed by the National  Development 
Council at its meetings held recently 
in Delhi; and

(b) the nature of decisions 
at the meetings?

taken

The Deputy Minister  of  Plaaninfi: 

iShrl S. N. Mishra): (a) and (b). A 

statement is placed on the Table of 
the House [Zee Ap;>endix V, annexure 
No. 15]

Shri S. N. Das: From the statement 
it appears that the Standing Committee 
of the National Development Council 
has been appointed. May I know what 
uro the precise functions of this Com- 
mitto'e?

Shri S. N. Mishra: As is well-known, 

the Plan is a joint endeavour of the 
Central and the State Governments. 
The precise functions of this Standing 
C’ummittee would be to ensure in a 
greater measure than Is possible for 
the  National Development  Council, 
which is  actually a large body, co
operation In the formulation of policies 
and programmes,—mainly major poU- 

and programmes.

56:̂ LSD

i37<5

Shri S. N. Das: May 1 know whê er 
there wms any dillerence in the con

clusions reached by the Planning Com
mission and this Development Couiwil 
which met recently regarding tbe Five 
Year Plan, or the implemen̂ation ot 

the Plan?

SKfi S. N. Miflhra: There could be 

no question of any difference arising. 
It was a sort of consultation and the 
results of such consultations are al- 

w'ays pursued with earn̂'stness by the 
Planning  Commission and the Gov- 

ernnrents concerned.

Shri S. N. Dm: May I know whether
any rules have been framed for the 
functioning  of this  Standing  Com
mittee  differeat from the National 

Council?

Shri S. W. 1»/Ilshra: No rules arc re
quired.  The only  difference is that 
while the National Development Coun

cil is expected to meet only twice a 
year, this Committee is expected to 

meet at least three or four times a 

year.

Shri N. M. Lingam: May I know, if 
the National Development Council con
sidered the short-fall in the achieve
ment  of the target  of the Plan  and 
If so what are the reasons for it?

Shri S. N. Mishra: That was one of 
the main subjects for deliberation in 
the National Development Council. So 
far as the difficulties in the way of the 
effective implementation of the Plan 
are concerned, they are so many; lor 
example, the bottle-nec*k in regard to 
personnel, the procedural delays, ad
ministrative difficulties—I do not wish 
to name ali of them.
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Hindustan Cablbs Limited

*1114. Sardar Huluun Sin̂ h:  Will
the Minister of Production be pleased 
to refer to the reply given to gtarred 
question No. 1626 on the 7th April, 
1964 and state:

(a) when did the Hindustan Cables 
Limited go into actual  production.: 
and

(b) the length of cables of different 
ipecifications ana  value that  this 
factory produced  upto  the  30th 
November, 1954?

The Parliamentary Secretary to the 
Minister of Production  (Shri R. G. 
Dabey); (a) Regular production start
ed on the 1st September, 1954

(b)  A statement giving the informa

tion is laid on the Table of the Lok 
Sabha.  TSee Appendix V,  annexure 
No. 16.)

Sardar Hukam Singh: We were told 
in April  experiments had started 
with  unarmoured  cables.  Has  the 
factory begun  annoured cables as 
well?

Shri R. G. Dubey: It was stated on 
the  previous occasion that the ex
perimental production of unarmoured 
cables would begin by March, but due 
to certain difficulties in the lead press 
that was delayed at that stage.

Sardar Hukam Singh; Is the factory 
equipped  to produce all kinds  and 
apeciftcations of cables, or even after 
it goes into production we shall have 
to  import any particular kinds of 
cables from abroad?

Shri R. G. Dubey: So far as the first 
part of tht' question is concerned I 
would say “Yes”, because all specifi
cations of cables will be manufactured 
fiere.  But there are difTerent types 

of  cables. For  example there  are 
carrier cables and power cables.  We 
fiave no idea of manufacturing power 
cables in this factory.  The idea of 
manufacturing carrier cables is under 
«?onsIderatfon.

Shri P. C. Bose: May I know the
number of workmen working in the 
factory at present and the number of 

shifts they are working?

Shri R. G. Dttbcy: For the present 
there is only one shift; the number 
of workmen I cannot give off-hand.

PMAFM ACE UTICA L  JNQUIRV COMMITTFES 

KHl ORT

*1118.  Shri  Nageshwar  Prasad 
Sinha: Will the Minister of  Cwn- 
mcr«5c and Industry be pleased  to
state what steps have been taken so 
far  towards  the  implementation  of 
the recommendations made by  the 
Pharmaceutical  Inquiry  CommittecT 
especially towards the elimination of 
the menace of spurious, adulterated 

and sub-standard drugs?

The Deputy Minister of  Commerce 
und  Industry (Shri Kanungo):  The

recommendations of the Pharmaceuti
cal  Inquiry Committee  are under 
examination.  Comments from  State 
Governments  have also been invited. 
Government expect to issue a Reso
lution On the subject in due course.

Shri Nageiihwar Prasad Sinha: May
I know what is the special  agency 
which is utilised for the detection of 
spurious and adulterated drugs, and 
whether there is any proposal to form 
a .special agency as recommended by 
thP Committee?

Shri Kanungo: That will be indicat
ed in the Resolution which will be 
Issued.

Shri S. N. Das: May I know whether 
any time-limit has been set for the 
comments to be  received from the 
various State Governments?

Shri  Kanungo: No time-limit  is 
iiecessary.  The State  Governments 
will obviously send their recommenda
tions as early as possible.

TRAINING IN STFHI CoNSTRUCTION.S

*1119. Pandit D. N. Tlwary:  WiH
the Minister of Production be pleased 
to refer to the reply given to unstarred
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question No. 1961 on the 21  Aprils 
19M Rnd state:

(a) whether any  Indian  techni

cians have since been sent or are pro
posed to be sent to  Germany  for 
training in steel constructions  and 
other operations under the  German 
Combine Messrs. Krupps and Demag;

(b) if so, the name of the institu
tions from which  they  have  been 
selected; and

(c) the number of persons sent or 
proposed to be sent?

The Minister of Productimi (Shri 

K. C. Reddy): (a) to (c). Twenty-five 
persons are proposed to be trained in 
Germany in the designing of Iron and 
Steel Works. Ten of these were select
ed in India and 15 from Indians at 
present under training or in employ
ment in Europe. Eight of the 10 select
ed in  India have already left  for 
Germany.  In addition, key personnel 
for  maintenance and operations  in 
din’erent  Departments of  integrated 
Iron and Steel Works are proposed to 
be trained in Germany in accordance 
with a phased training  programme. 
Of these, 23 persons have been select
ed so far from among Indians at pre
sent residing in Europe.  The 10 per- 
son.s selected in India for training as 
design engineers come from the fol
lowing organisations:—

(i) Tata Iron and Steel Co. Ltd., 
Jamshedpur.

(ii) Indian  Iron and Steel  Co. 
Ltd., Burnpure.

(iii) Damodar  Valley  Corpora
tion.

(iv) Office of the Iron and Steel 
Controller, Calcutta.

(v) Tungabhadra Project, Bellary, 
Andhra.

(vi) Air-Conditioning Corporation 
Ltd., Bombay.

(vii) Mukund  Iron  and  Steel 
Works Ltd., Bombay.

Pandit D. N. Tiwary: What will be 
the period of training there?

Shri K. C. Reddy. The exact dura
tion of training would be determined

in Germany after these trainees reach 
that country.

Pandit D. N. Tiwary: What will be 

the expenditure per student there?

Shri R. C. Reddy:  So far as the

trainees for designing works are con
cerned, the expenditure will be met 
by the consultants and that is their 

responsibility.  It is not known what 
exactly would be the expenditure.

Shri Jaipal Singh:  Are there any
other training schemes, besides train
ing in steel constructions.

Shri K.  C. Reddy:  This  question

relates to training in respect of the 
steel plant.  The hon. Member is put
ting a general question as to whether 
there are any other training schemei.

Shri Jaipal Sin̂:h: May I make  It 
clear?

Mr. Speaker; it i.s outside the scope 
of this question.

Shri Jaipal Singli: It relates to this 
particular flrrn.  We have seen from 
the papers that the firm is  inviting 
applications particularly from  candi
dates from the affected area?  Is there 
any truth in these press reports?

Shri K. C. Reddy: I am unable to 
answer  that question, because I do 
not understand the import of the ques
tion he is putting.

Industrial Hxhibition in Nkpal

*1120. Shri Bibhuti Mishra: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the names of articles sold  at 
the Industrial Exhibition held  at 
Nepal  under  the  auspices  of  the 
Paropkar  Social  Welfare  Institute, 
Nepal and the total amount realised 
from their sale;

(b) the names of the articles which 
were most liked; and

(c) whether there is good  market 
for any exhibits there?

The Minister of  Commerce  (Shri 
Karmarkar): (a) to (c).  The Exhibi
tion, which wa.'? inaugurated on the 
13th November, 1954, was to be held
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lor a period of one month. It is, there
fore, too early to furnisl;i the informa
tion asked lor.

Training to Di.spla(tj> Pfirsons

’*‘1121. Shri Gidwani: Will the Minis* 

ter of Rehabilitation  be pleased to
state:

(a) whether it is a fact that Gov
ernment have impressed upon  the 
various State Governments to afford 
facilities for training displaced persons 

as village level workers in the Com
munity  Development  Projects  and 
the National Extension Service Pro
gramme; and

<b) if so, the names of the  States 
which have agreed to provide such 
facilities? '

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) Yes.

(b) Information is awaited and will 
be placed on the Table of Sabha in
due fourse.

Shri Gidwani;  May I request the 
Government to see that the informa
tion from the State Governments is 
received ay early as possible?

Shri J. K. Bhomsle: Certainly, Sir.

Shri Gidwani: Will Government also
n̂aki? enquiries whether any displaced 

applicants have been rejected merely 
because they are not fully conversant 
with the regional language?

Sliri J. K. Bhonsle; I do not really 
know whether there is such a difficulty. 
If  the hon.  Member is  meaning 
Sindhis, who have settled in Bombay 
State, I can say from personal know 
ledge that they get on  beautifully 
with snattering of Marathi or Guja- 
rathi, as the case may be.

Films

’*‘112̂. Th. Lakshman Sinffh Charak: 
Will the Minister of Information and 
Br̂adcastiiif be pleased to lay a state
ment on the Table  of  the  House 
showing:

(a) the names of the films  both 
Foreign and Indian which have  been 
declared uncertified by the Central Gov
ernment from January to  October, 

1954; and

(b) the reasons for the same in each 
case?

The Minister  of Commerce  (Shri 
Karmarkar): (a) and (b).  Only two 
imported films, namely, “My Son John” 

and “Cease Fire” have been uncerti
fied by the Central Government.  Un

certification in these two cases was on 
the ground of foreign relations.

Housing Co-opbrative SociHTini

*1124. Shrimati TarkeshwaH Sinha:
Will the Minister of Works, Housinf 
and Supply be pleased to state:

(a) how many States have  formed 
Housing Finance Corporations;

(b) what facilities are given to the
House-builder by these Corporations; 
and '

(c) whether the Government  of 
India have given or propose to give 
any aid to the State Governments for 
this purpose?

The Minister of Works, HoAisins and 
Supply (Sardar Swaran Singh):  (a)
Two.

(b) Mainly financial assistance  in 
the shape of loans at reasonable rates 
of interest to Co-operative  Housing 
Societies.

(c) So far Central aid has been con
fined to housing for industriiil workers 
governed by the Factoies Act under 

the  Low-inoome  Group  Housing 
scheme rerently announced, State Gov
ernments will be eligible for Central 
aid by way of loans for disbursement 
to others also either directly or throuerh 
these Corporations.

Shrimati Tarkeshwari Sinha: What

is the total number of houses that will 
be covered under this scheme?

Sardar Swaran Singh: No target has 
been fixed that way. but we propose 
to liberali.se it fairly well.
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Shrimati Tarkeshwari Sinha: What 

will be the specific conditions for the 
giving of the loan or grant to these 
JlouKsing  Finance Corporations, and 
may I know whether these Corpora
tions will be autonomous bodies?

Sardar Swaran Singh:  It depends
upon the constitution as is decided by 
the various State Governments.  A 
great amount of flexibility is allowed 

for the State  Governments in  the 
matter of the constitution,  functions 
and scope of responsibility of these 

Corporations.

Pandit I>. N. Tiwary; What are tbe 
States which have formed these Cor
porations by this time?

Sardar Swaran Sinĝh;  They  are

Bombay and Mysore.

Sliriniati Tarkeshwari Sinha:  The
hon. Minister has said that  loans will 
be given according to the functions of 
the Corporations.  May I know what 
is the total amount of loan that the 
Government of India propose to give 
to these Corporations?

Sardar Swaran Singh: I would refer 
the hon. Member to the provision in 
the First Five Year Plan.  II will be 
possible for the Central Government 
to give to the State Govemmenta any
where within that target.

SoaAL Education Directors* Conferbnci

*1125. Shri Radha  Raman:  Will
the Minister of Planning be pleased
to state:

(a) whether  at a conference  of 
Directors  of  Social  Education 
Organizers’  Training  Centres  and 
Principals of Developments  Officers* 
Training Centres which had a  three- 
day session recently in New Delhi, 

any recommendations were made to 
Gk)vernment;

(b) if so, what are the important re
commendations; and

(c) whether  Government  have 
accepted them?

The Deputy Minister of  Planning 
(Shri S. N. Mishra): (a) Yes.

(b)  and (c).  A statement is laid on 
the Table of the House. [See Appendix 
V, annexure No. 17.]

Shri Radha Raman:  May I know

how many Centres  Government are 
maintaining, and in which Stales, for 
the training of the Social Education 
Organisers?

Shri S. N. Mishra: This question has 

been replied to so many times, and I 
think this does not relate to the Con
ference.  So 1 would rather not go 
into that at the present moment.

Shri S. N. Das:  May 1 know  the
number of Directors or  Development 

Officers who participated in this, and 
from which States they were?

Shri S. N. Mishra: I think from aU 

important Training Centres they parti
cipated; hardly any was left.

Tungabhadra Project

ni27. Shri T. Subrahmanyam: Will 
the Minister of Irrigation and Power
be pleased to state:

(a) whether it has been decided to 
acquire more land in Mysore  State 
under the Tungabhadra  Project in 
view of the raising of the  Project 
level by five feet more;

(b) if so, the number of villages in 
the Mysore State that would be affect
ed thereby; and

(c) the extra cost of compensation 

to be paid?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c).  Information on these 
points will be available only after the 
work of contour marking, which is at 

present in progress, is completed.  A 
statement embodying the information 
asked for will be laid on the Table 

of the House in due course.

Shri T. S, A. Chettiar: May I know 
whether it is a fact that only 10 per 
cent, of the water made available from 
the Tungabhadra dam is being utilised 

at present?

Shri Hathi:  At present the water
that is stored is not fully utilised; I 
think very  much less water is being 

utilised.  That is a fact.
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Shri Thimmaiah: May 1 know the 
arrangements  that will be made  to 
settle the villagers when these villagers 
are aflected by the rise in the level of 
the project?

Shii Hathi: The arrangements which 

are generally made are either giving 
them land for land or cash compensa
tion.

Shri T. S. A. Chettiar: May I know 
how long it will take for the full avail
able water of the present Tungabhadra 
dam to be utilised?

Shri Hathi: Generally, Sir, the de- 
V€<lopment for full irrigation  takes 
about seven to ten years.

Shri  Ramachandra Reddi: May  I
know why this raising of the project 
level has been contemplated before the 

entire project has been developed?

Shri Hathi: It is not a recent deci
sion.  In fact this was necessary be
cause of the fixing of spillway gates. 
This was not a new decision.

Cbntral Marketing Orqanisation

♦1128. Shri Kefihavaiengar: Will the 
Minister of Commerce and Industry
be pleased to state whether it is a fact 
that Government or the All  India 
Handloom Board propose to set up a 
branch or sectional marketing  or
ganisation for the sale of handloom 
and the like products in the city  of 
Bangalore?

The Deputy Minister of Commerce 
and Industry (Shri Kanungo):  The
Central Government have sanctioned 
funds for the opening of Sales Depots 

to the Mysore Government. The loca
tion of these Sales Depots is for the 
Mysore Government to decide.

Shri Keshavaiengar: May we know 
when this organisation will be set up?

Shri Kanungo:  That is for  the
Mysore Government to decide, because 
funds have been already allotted.

Formbr French Settlbments in India 

*1130. Shri Krishnacharya  JoAi: 
Will the Prime Minister be pleased to 
state:

<a) the steps that Government  of

India propose to take to secure tii« 
de jure possession  of  the  former 

French settlements in India after their 

de facto transfer; and

(b) how long it will take to secure 
the de jure possession of the French 
Indian Territory?

The Deputy Minister of  External 
Affairs (Shri Anil K. Chanda):  (a)
and  (b).  In accordance with the 
Indo-French Agreement  transferring 
the administrative control of the for
mer  (French Establishments to the 
Government of India, a Joint Financial 
Commission and a Joint Commission 
on Education have seen set up to de

termine the rights and obligations of 
the  two  Governments.  As soon as 
these  Commissions have  completed 
their work, negotiations for the de jure 
transfer of the Establishments will be 
started.  While the Government can
not say how long it will take to com
plete the formalities, they hope that 
the de jure  transfer will be eflPecfed 
as soon as possible.

Shri Krishnaeharya Joshi:  May I
know whether, after the de jure trans
fer, the former French  Settlements 
will merge in the contiguous area or 
will form separate Stales?

Shri AnO K. Chanda; It is too early 
to say that at this stage.

Eastern Zone Rehabilitation Ministers' 

Conference

•̂1132. Shri N. B. Chowdhury: Will 
the Minister of  Rehabilitation  be 
pleased to state:

(a) the decisions and programmes 
formulated at the Eastern Zone Re
habilitation  Ministers’  Conference; 
and

(b) the proposals adopted in regard 
to encouragement of new industries 
near colonies and settlements of  dis
placed persons and for tackling  the 
problem of  unemployment  among 
them?

The Deputy Minister ol Rehabilita- 
Uon (Shri J. K. Bhonsle): (a) State
ment I giving a summary of the main 
decisions and recommendations of the
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Conference is placed on the Table of 
the  Sabha.  [See  Appendix V,  an- 

nexure No. 18.]

(b)  Statement II outlining the faci
lities offered for the  encouragement 

of  new Industries with a view  to 
relieve  unemployment  amongst dis

placed persons in the Eastern Region 
is laid on the Table of the Sabha. [See 

Appendix V, annexure No. 18.]

Shri N. B. Chowdhury: May I know 
whether Government have received any 
roncrete schemes of setting up indus
tries for the employment of the dis

placed persons?

The Minister ol Rehabilitation (Shri 
Mehr Chand Khanna):  No concrete
schemes have  been received so far, 

but we have received enquiries from 
about a dozen concerns.  A question
naire has been issued and they have 
been asked to supply the necessary in
formation.  After that, the  schemes 

will be duly examined.

Shri N. B. Chowdhury: In the state

ment it has been mentioned that squat
ters’ colonies in and around Calcutta 
which came into existence till Decem
ber 1950 would be recognised.  May I 
know the number of such colonies, and 
the colonies  that were started after 

December 1950?

Shri  Mehr  Chand  Khanna:  The
number of colonies that we propose 
to regularise is 133. There are. accord
ing to the information given by the 
Government of West Bengal, another 
46  colonies which have to be  taken 
into consideration.  This matter was 

discussed at the Rehabilitation Minis
ters’  Conference  held  last  month. 
Under the Act, if a squatter squatted 

before 31st December 1950 he is entit
led to the provision of alternative ac- 
<‘ommodation.  It is for the squatters 
in those forty-six colonies to prove to 
the  Competent Authority that they 
did squat before that date.  And if 
that is proved, they will also be pro
vided  the same facilities  as the in
mates of the one hundred and thirty- 
three colonies.

Shri N. B. Chowdhury: According to 

the statement the  Chief Minister  of 

West Bengal was asked to formulate a 
scheme  for the  rehabilitation  of 
refugees who have come back from 

Orissa and Bihar.  May I know whe
ther  such a scheme has since  been 
formulated by  the Chief Minister of 

West  Bengal and,  if so, what is the 
scheme?

Shri Mehr Chand Khanna: I  pre
sume the hon. Member is referring to 
the deserters from Bihar and Orissa.

Shri N. B. Chowdhury: Yes.

Shri Mehr Chand  Khanna:  Well,
that scheme has not been  received 

from the Chief Minister of West Ben
gal as yet.  But I can tell the hon. 
Member that he is looking into the 
matter, he has also seen the squatters 
concerned personally, and also some 
social workers interested in the prob
lem.  When I left Calcutta a few days 
ago, our  impression was that these 
gentlemen,  unless some pressure  is 
brought to bear upon them from out
side, will most probably go back to 

Bihar and Orissa.

Automobilb Manufacturiko  Programmk

♦1133. Shri Morarka: Will the Minis
ter of Commerce and Industry  be
pleased to state whether any  report 
has been submitted  by the Ad Hoc 
Committee as regards the progress in 
the automobile manufacturing  pro
gramme in this country?

The Deputy Minister of  Commerce 
and Industry  (Shri Kanungo):  The
Committee is not expected to submit 
any such reports.

Shri Morarka: Has this Committee 

tendered any advice to the Govern
ment so far as the manufacture of cars 
or the price of cars in India is con
cerned?

The Minister of Commerce and In
dustry  (Shri T .T. Kriphnamaehari):
All these matters are placed before 

the Committee by the Commerce and 
Industry Ministry from time to time.
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Shrtmati Tarkeshwari Sinha: What 

are the specific  recommendations of 
Dr. Vorwig,  the  German automobile 

expert, who was invited by the Gov
ernment of India, and how many of 
his recommenciations are going to be 

implemented by the Government?

Shri T. T. Krishnaniacliari: Dr. Vor- 

wig  had  submitted his recommenda
tions to the Tariff Commission.  If the 
Hon.  Member wishes  to  see these 
recommendations, I think a copy of 

the report has been placed in  the 
Library of the House.  So far as im
plementation of the recommendations 

is concerned, there was no question of 
the  recommendations  being  imple
mented,  as these were recommenda
tions made to the Tariff Commission.

Shri G. P. Sinha: May I know what 
will be the selling price of automobiles 
manufactured in India?  Will they be 
cheaper than foreii;n imports in view 
of the fact  that import duty is not 
levied on them?

Shri T. T. Krishnamachari: It might 
be more costly than the imported auto

mobile.

Chandernagori

niSi. Shri Tushar Chatterjea: Will 
th« Prime Minister be pleased to state:

(a) whether any representatioo has 
been received by Government from 
the people of Chandernagore  about 
the difflculties arising out of the pro
mulgation of some Indian Union  and 
West Bengal laws in Chandernagore 
after its merger with West Bengal;

(b) if so, what are the laws referred 
to and what are the difficultiei men
tioned; and
(c) whether the  Government  of 

India propose to take any action under 
Section 19 of the Chandernagore Mer
ger Act, 1994 to remove those diffl- 
o«lti«?

The  Deputy Minister ot  External 
Affairs (Shri Anil K. Chanda):  (a)

Yea.

(b)  Representations of some import
ance related to the excise policj of the 
Government of West Bengal and to

the extension oi the West Bengal Fin
ance (Sales Tax) Act, 1941.  It was 
represented that the application  of 

these  laws afTected  adversely  the 
interests of the business community of 
(.’handeniagore and also that the people 
were not  accustomed to the Indian 
rules and regulations.

(c)  Government have brought such 
representations to the notice of West 
Bengal  Government for their  consi
deration. It is hoped that West Bengal 
Government will take suitable action. 

It is therefore, not considered neces
sary  to resort to Section 19 of  the 
Chandernagore Merger Act, 1954.

Shri Tushar Chatterjea:  The Hon.

Minister referred to certain laws in 
which  Indian  Electricity Act  and 
Electric Duty Act are not mentioned. 
May I know whether these questions 
are also taken into consideration?

Shri Anil K, Chanda:  We  have

referred this matter to the West Ben
gal Government.
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The  Minister of Commerce  (Shri 
Karmarkar): (a) Yes.

(b)  Six of these Land Rovers which 
were available ex-stock were received 
by April, 1954.  The orders for the re
maining Land Rovers were placed but 
delivery  could not be obtained from 
the firm concerned owing to their de
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fault in securing customs  clearance. 
The order for Land Rovers was there
fore cancelled and Jeeps were imme 

dlately ordered in substitution.  Five 
of the Jeeps  were received in July, 
1954 and the remaining 26 in Novem
ber. 1954.  The Land  Rovers made 
available were utilised to the fullest 

extent.  In the  absence of the full 

quota, only five Regional Officers and 
19 Field Publicity Officers  Publicity 

Organisers  had been appointed  as 
against the then sanctioned strength 

of six Regional Ofiricers and 32 Field 
Publicity  Officers Publicity  Organi
sers.  The field staff so appointed uti
lised their own efforts and supplement
ed them  with the resources of the 
State Governments aAd local organisa
tions for holding film shows, meetings, 
discussion groups and distribution of 
literature.  In September,  14  more 
Field  Publicity  Officers/Publicity 
Organisers were appointed. During the 

last 12 months, the field officers have 
visited as many as 1,211 places where 
900 film shows were also given, attend
ed by  17,72,000 people.  They  have 
established contacts and by now fully 

familiarized  themselves  with  the 
areas under their jurisdiction.  They 
further covered important fairs includ
ing the Kumbh Mela where seven Publi

city Centres in different sectors were 
opened and 1,422 film reels were shown 
in 201 shows, attended by nearly 3 
lakhs of people.  The implementation 

of the scheme under this scheme has 
not therefore been at a standstill.

(c)  The amount spent on the salaries 
and allowances of the stafl’ in question 
upto 31st October, 1954 is Rs. 1,18,072.
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Tea

ni38. Shri N. M. Lingam;  Will the 
Minister of Commerce and .Industry
be pleased to state:

(a) the estimated tea crop for the 
year 1954-55; and

(b) the quantity of medium  and 

high grade tea included in this esti
mate?

The  Minister of Commerce  (Shri 
Karmarkar): (a) 639 million lbs.

(b) Government have no informa

tion.

Shri N. M. Lingam: May I know the 
quantity allowed to be exported and 
the  quantity available for  internal 
consumption out of this ?

Shri Karmarkar: The quantity avail

able  for internal consumption is a 
little more than 180 million lbs.  Re
garding the quantity exported during 

1953-54, it was declared at 437,48,942 
lbs.  In addition to this, a balance of 

112.8 million lbs. from 1952-53 export 
quota was carried forward after 31st 
March  1953 for utilisation  against 
special  licences issued during April- 
May, 1953.

Shri N. M. Lingam: Is it a fact that 
the entire high grade tea is offered 
for export  with the result that the 
internal prices of tea have gone up?

Shri Karmarkar:  The type of tea
exported or retained for internal con
sumption has nothing to do with the 
rise in prices.

Indians Sbrvino in Shanghai Municipal 

PoLicr

*1145. Sardar Hukam Singh:  Will 
the Prime Minister be pleased to refer 
to the reply given to starred question 
No. 796 on the 16th March, 1953 and 
state:

(a)  whether any further  negoti
ations were held with the appropriate
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authorities for the recovery of  dues 
of Indians on account of their  pay, 
allowances, funds and rewards,  for 
the services rendered by them to the 
previous Shanghai Municipal Council; 
and

(b) whether any Indian has been 
absorbed in service or other  em
ployment?

The  Deputy Minister of  External 
Affairs (Shri Anil K. Chanda): (a) The

iEmbassy of India in PekiniJ have sent 
several reminders to Government of 
the People’s Republic of China; a final 
reply from that Government is still 
■awaited.

(b) Government  have no informa
tion.

Sardar  Hukam  Sinsrh:  The  last
answer  also was that the reply was 
•iiwaited and I presume no reply has 
been received since then.

Shri Anil K. Chanda; The last re
minder was sent to the Chinese Gov
ernment in  July, 1954. and the final 
reply has not been received.

Sardar Hukam Sing:h: Had we re
ceived any reply to the previous re
minders that we sent in 1953?
Shri Anil K. Chanda: Yes, they are 

considering the matter.

The Prime Minister and Minister of 
External Affairs and Defence  (Shri 
Jawaharlal Nehru): May I point out 
that this matter relates tp the earlier 
Government in China and it is rather 
dilTicuU for us to press the successor 
Governinfnt in the same way as we 
have done the earlier  Government. 
Things have changed in China during 
the last few years.

Sardar Hukam Singh: Is the Indian 
Government prepared to consider the 
case of these persons if they return to 
India?

Shri Jawaharlal Nehru: This ques
tion has not arisen.  As a matter of 
fact, about two months ago when I 
went to Shanghai I met  practically 
every Indian there and no one wanted 
to come back to India.  If any one 
wants to come back, 1 have no doubt 
we sha]̂ consider helping him.

Sardar Hukam Singh: I was referring 

to those who have come to India and 
who are going  around without any 

employment.

Shri Jawaharlal Nehru: I can only

say that each individual case can be 
considered.  I can hardly  give  any 
assurance or undertaking which might 
cover everybody, but we shall gladly 

consider individual cases.

Damodak Valley P«ojb('t Estimatbs

1̂147. Pandit D. N. Tlwary: Will
the Minister of Irrigation aad Power
be pleased to state:

(a) whether it is a fact that  the 
estimates of the  Damodar  Valley 

Project have increased from time  to 
time and at present they are double 
the original figures; and

(b) if so,  what  are  the  causes 
therefor?

The Deputy Minister of  Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b) The main causes are:

(i) Rise in prices since 1945 when 
the  preliminary rough  esti
mates were prepared.

(ii) Subsequent extension of  the 
scope of the scheme.

(iii) Devaluation of the rupees.

(iv) Absence of provision in the 
original  estimates for prices 
escalation.

(v) Increase in the cost of land 
acquisition and rehabilitation.

Pandit D. N. Tiwary:  How many
limes has the estimate been revised? 
What is the present position, and viiiat 
was the original estimate?

Shri Hathi: An estimate which was 
only very rough was prepared in 1945. 
Then the first estimate was prepared 
in 1951, then in 1952 and the latest in
1953.

Pandit D. N. Tiwary: What was the 
original estimate, and what is it now 
estimated?
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Shri Hathi: The estimate of 1951 was 

Rs, 74*98 crores.

Pandit D. N. Tiwary: And the pre
sent estimate

Shri Hathi: The present  estimate
would be Rs. 92 crores.

Pandit D. N. Tiwary: Is it going to 
be further amended or is the estimate 
going to be increased?

Shri Hathi: That is not likely unless 

we  again expand the scope of  the 
-work. Otherwise, it is unlikely.

Shri N. M. Lingam: May I know if 
the higher cost is due to difference in 
the schedule of rates  adopted now 
or owing to changes in the project it
self?

Shri Hathi: As I mentioned, there 

are various causes.  The original esti

mate which was made in 1945 was a 
rough estimate.  Subsequently it has 
risen because of the rise in prices and 
more wages and also because of the 
expansion in the scope of the project.

Purchase of Khadi

*1148. Shri Bibhuti Mishra:  Will
the Minister of Works, Houaing and
Supply be pleased to state:

(a) whether it is a fact that  Gov
ernment are purchasing Khadi  only 

from Madras State; and

(b) if so, whether Government would 
consider it desirable to purchase Khadi 

from other States also?

The MinLster of Works, Housing and 
Supply (Sardar Swaran Singh): (a) 

No, Sir.

(b) Does not arise.

Shri S. N. Das: May I know whe
ther the attention of the Government 
has been drawn to the fact that orders 

for khadi atre given  to long-distance 
agencies and not purchased from the 
local manufacturers?

Sardar Swaran Singh: 1 do not know 
what is meant by local manufacturers 

and long-distance suppliers.  Govern
ment purchases are required all over 
the country and therefore  generally 
they are procured  from the nearest 
available source. If there is any parti

cular  case in the mind of the hon. 
Member, he may mention it to me, and 

I am prepared to look into that. Most 

of the requirements are purchased from 
the All-India Khadi and Village Indus
tries Board.

 ̂ ff 7
Sardar Swaran Singh: I  have  al

ready  mentioned that most of the 
purchases  are made from the All- 
India KhJdi and Village  Industries 
Board.  I presume that they procure 
their  supplies  mostly  from  these 
sources.

I

Shri N.  L.  JoshI: May I know the 
value of the khadi purchased by Gov
ernment during the year 1954?

Sardar Swaran Singh:  I have got
some figures which may help the hon. 

Member.  During the year 1953-54 the 
total value of khadi  purchases was 
Rs.  3,75,2.S4 whereas in the current 
year  from 1st  April, 1954 to  9th 
November, 1954, it was Rs. 24,54,951 
and further demands worth about Rs.
6,73,000  by Central Government in
dents are in hand which are propKDsed 
to be covercd by khadi.

Pandit D. N. Tiwary rose—

Mr. Speaker: Wo will go to the next 
question.

SiNDHi Displaced  Zamindars

*1149. Shri Gidwani:  Will  the
Minister of Rehabilitation be pleased 
to state:

(a) whether the attention of Gov
ernment has been drawn to a press 
report about the conditions of Sindhi 
displaced Zamindars of  Rajasthan 
and the  allegations  against  the 
authorities in-charge of allotment  of 
agricultural lands;

(b) whether  Government  have 
made any enquiry into the matter; 
and



1397 Oral Answers  [ 14 DECEMBER 1954 ] Oral Answers I39«

(c) if so, the result thereof?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) Yes.

(b) Yes.

(c) All  possible ellorts have been 
made to help the displaced  persons. 
Government are salisfied that allega
tions about (orniptiun and high hand
edness are unlounded.

Shri Gidwani:  May 1 know who
made the enquiry and froii whom the 
enquiry was made?  ^

Shri J. K. Bhonsle: The enquiry was 
made by Government  officials, from 
the displaced persons who actually did 
make those allegations.

Shri Gidwani: May I then ask whe
ther the Government will make an in
dependent  inquiry and give an  op
portunity to the complainants to sub

stantiate them?

Shri J. K. Bhoiiide:  All sorts  of
people  make  allegations  without 
proofs, but if the hon. Member takes 
that responsibility, we shall certainly 
make an enquiry.

Shri Gidwani: Are the Government 

aware that possession of land has not 
been given to some of the displaced 

landholders even though it has been 
allotted to them?

Shri J. K. Bhonsle: It is a gradual 
process.  All lands cannot be given 
straightway, and those that have been 
allotted will be given possession of in 
due course.

Reorganisation of U. N. Secretariat

*1150. Shri S. N. Das:  Will  the
Prime Minister be pleased to state:

(a)  whether it is a fact that  the 
Indian representative during  the 
debate  in  the  Administrative  and 
Budgetary Committee of the United 
Nations General Assembly on  re
organisation of the U.N. Secretariat 

commented on the appointment  of 
certain categories of persons to  in
fluential posts in the United  Nation* 
Secretariat;  and

(b) if so, the reaction of the re- 
presentativec of other countrie«  in 

the matter?

The  Deputy Mini.ster of  External 
Aifairs (Shri Anil K. Chanda):  (a)

Yes.

(b)  The representative of Pakist-in 

took  objection to the Indian repre
sentative's .statement and stated that 

it was intended to “cast aspersions’' 
on Shri A, S. Bokhari, former Per

manent Representative of Pakistan to 
the U, N. and then designated as the 
Under Secretary in charge of the Pub> 

lie Information Division of the U.N. 
Secretariat. He further stated that the 
fact that Shri A. S. Bokhari had been 

Pakistan’s Permanent  Representative 
to the U. N. should not be held against 
him, for in that position he had been 
expressing the views of his govern
ment and not his own.  The repre

sentatives of Norway and Iraq stated 
that they agreed with the Pakistan’s 
representative on the danger of accept
ing as a binding principle that persons 
involved in controversies on behalf of 
their own countries should be debarred 
from United Nations service.

Shri S. N. Das: May I know whether 
there  was any specific instance  on 
which the objection was based?

The Prime Minister and Minister of 
External Affairs and Defence  (Shri 

Jawaharlal  Nehru):  The  objection
taken by us was firstly that a person 
who had taken a very active part in 
the United Nations in opposition to 
another  country—a very  aggressive 

part—will find it difficult to functiofi in 
a neutral position later, more especial
ly in a position which is  connected 
with the propaganda and  publicity 
part of the U.N.  If it is some othei 
part of the U.N., it does not matter, 

but a person connected with the actual 
propaganda part of the U.N. to be one 
who has been an aggrssive  partisan 
publicly and otherwise was a bad pre
cedent.  That was our main case.

Shri S. N. Das: May I know whe
ther there is anything in the rules of 

recruitment for such services by the
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United Natioîs Assembly which stands 

in the way of such appointments?

Shri Jawaliarlal Nehru:  There arc

no rules.  There are and there can be 
no  rules.  There  arc  conventions 
Ijoverning these things, or there ought 

to be. At present apparently there are 
not,  because the  Secretary-General 

made this appointment.

Shri N. M. Lingani: May I know if. 
apart from the objections raised by 
-our representative, the Government of 
India itself expressed disapproval of 

the  appointment  of  Mr.  Ahmed 
Bokhari, and if it is not a fact that 
our objections were received too late 
to be considered by the  Secretary- 

General?

Shri Jawaharlal Nehru: Our repre- 
*;entative in New York speaks on be
half of the Government of India. He 
does  not represent some  separate 
entity.  It is we who tell him to say 
what he has to say.  The Government 
of India made clear its opinions in
formally on several occasions previous 

to the formal objection.

Sardar Hukam Sing:h rose—

Mr. Speaker: Next question.

Indians in Ceyi.on

1̂152. S'brimaU Tarkeshwari Slnha: 
Will the Prime Minister be  pleased 

to state:

(a) whether a conference between 
Planters and Ceylonese officials took
place recently to finalise  a  scheme 
" for payment of gratuities to the per
sons  of  Indian  origin  opting  for 
Indian nationality;

(b) if so, the particulars of  the 
Scheme; and

(c) the reactions of the  Govern

ment of India to the proposals  put 
forward in the Scheme?

The Deputy Minister of  External 
Affairs (Shri Anil K. Cbanda):  (a)
Government have no official knowledge 
\)f this.  They have however, seen a 
press report that such a  conference 
was held early in October. 1954.

(b) So  far as  Government  are 

aware, the scheme has not yet been 
finalised.

(c) Does not arise.

Shrimati Tarkeshwari Sinha: May I

know whether Government have en

quired from the Acting High Commis
sioner in Ceylon about this scheme?

Shri Anil K. Chanda: We have no 

official information about this.

Shrimati Tarkeshwari Sinha: May I

know whether it has come to the noticre 
of Government that the  Ceylonese 
Government are victimising Indians in 
certain government undertakings,  in 
spite of the fact that it was decided 

that this victiniii-olion will not take 
place?

Shri Anil K. Chanda: We have in

formation about four such  persons 
given  notice of discharge, and  our 

Acting High Commissioner has already 

seen the Acting Foreign Secretary of 
Ceylon in connection with this,

Shrimati Tarkeshwari Sinha: May I
know what reply has been received by 
the Acting High Commissioner when 
he approached the Ceylon Government 
officials?

Shri Anil K. Chanda: This matter is 

receiving  the consideration of  the 
Ceylon Government.

CoFFiiE Planters

*1154. Shri Keshavaienffar:  Will
the Minister of Commerce and Industry
be pleased to state:

(a) the number of Coffee Planters 

who are members  of the  Coffee 
Board and who own estates of  the 
extent of (i) 5 acres and  less  (ii) 
between 5 and 10 acres (iii) between 
10 and 50 acres and (iv) 100  acres 

and more; and

(b) how many planters are  there 

in India who are nol members of the 
Co/Tee Board?

The  Minister of Commerce  (Shri 
Karmarkar): (a) () 5  acres and less, 
Nill.
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(ii) Between 5 and' 10 aci<*s, Niil.

(iii) Between 10 and 50 acres, Nill.

(iv) 100 acres and mare, 8 plan

ters.  Nill.

(b) The total number of registered 
estates as on 30th June 1954 is 32,848. 
It is not possible to give the precise 
number of colTee planters who are not 
members of the Coffee Board, since 

the same planter may own more than 
one estate.

Shri Keshavaien̂ar: May we know 
whether  Government have  framed 
rules for the election of the members 
of the CotTee Board, making specific 
provision for securing  representation 
to the small estate owners, and if so. 
whether Government will be pleased to 
lay a copy of those rules on the Table 
ol the House?

Shri Karmarkar:  We have not yet
finally framed the rules.  With regard 
to the  representation of the small 
growers, I am quite sure that my hon. 
friend has followed the discussions on 
the Bill that was recently discussed,

Shri Thimmaiah:  May 1 know the
total number of coll'ee  planters who 
are not Indians, and whether any of 
them is serving on the Collee Board?

Shri Karmarkar: I have no informa
tion on that point. 1  could not tell 
him oflhand, but I shall try to find 
out the information on notice.

Five Year Plan 

'̂1157. Shri Morarka:  Will the

MiTiister of Planning: be pleased  to 
state the steps proposed to be taken 
for the rapid  and Substantial Step
ping up of expenditure on the  First 
Five-Year Plan?

The Deputy Minister of  Planning 
(Shri S. N. Mishra): For increasing the 
rate of expenditure under the Plan the 
steps taken and proposed include im
provement of procedures, removal of 
shortages of personnel,  strengthening 
of admini.stration, transfer of financial 
provisions from heads under  which 
there is likely to be surplus to those 
where greater  expenditure is called 

for and, generally, continuous watching 
of the progress of the Plan.

Shri Morarka; May I know the total 
amount spent upto October 1954, under 

the Five-Year Plan?

Shri S. N. Mishra: Although I can 

give the figure just now, yet I would 
like to refer the hon. Member to the 
Progress Report that has been publish
ed, since that gives all the information.
I can give the total outlay during the 
first three years. It has been Ks. 878 99 
crores.  I can also give the break-up 
so far as the States and the Centre 

are concerned.

Shri Morarka: I wanted the figures
upto October 1954.  The Progress Re
port does not give these figures.

Shri S. N. Mishra: For that we would 

require more time, and the hon. Mem
ber will have to wait for the next Pro

gress Report.

Shri Morarka: May I know whether 

Government expect to spend the re
maining sum of about Rs. 1200 crores 
in the remaining two years?

Shri S. N. Mishra: Although that 
our expectation, still there might be 
shortfall to the extent of 15 per cent.

Shri S. N. Das: May I know whether 
those States which have not been able 
to meet the target of expenditure for 
the last three years have taken suffl-- 
cicnt steps so far to incur expenditure 

on the different heads?

Shri S. N. Mishra: I think so. Evei> 
in the last meeting of the  National 
Development Council, when the deli
berations took place on the progress 
of the Plan, there seemed to have been 
an increased determination to step up 
the tempo of the Plan, and so far as 
1953-54 is concerned, it would be ob- 
.served that the outlay would be about 
Rs. 100 crores more than the revised 
estimates of the preceding year.

Indian Standards Institution

•1161. Sardar  llukam  Sitigh: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether the Indian  Standards?
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Institution han laid down any specific 

atandands) tor any  commodities  of 
agriculture or of industry during? the 

last 6 months; and

(b)  whether the Institute  received 

any samples for comment or refereeing
in cases of disputes?

The  Minister of Commerce  (Shr! 
Karmarkar): (a) Yes, Sir.  During the 

period of six  months from the 1st 
June, 1954, to the 30th November, 1954, 

the  Institution has  laid down  114 
standards for industrial commodities 

and 13 for agricultural commodities.

(b)  The Institution does not, at pre
sent. have facilities either for testin;* 

or for inspection of goods, but when 
samples are received for testing, the 
Institution  arranges  with  various 
national and State Laboratories  for 
testing such samples.  The Institution 

does not take up refereeing or arbitra
tion in cases of disputes.

Sardar Hukam Sinifh; May I know 
whether the <̂ mitral Government have 
any information about the number of 
standards that have been adopted by 
the  State Governments out of the 
number that has been given just now?

Shri Karmarkar: I suppose that the 

standards  have been adopted by the 
industry concerned.  I should like to 
have notice.

Sardar Hukam Singh: By the State 

Governments?

Shri Karmarkar:
have notice.

I should like to

Sardar Hukam Singh: May I know 
whether any fee is charged for com
ments or for refereeing?

Shri Karmarkar:

refereejng.

We do not  do

Sardar Hukam Singh:  Then, what
was the amount that was  collected 
during the last twelve months?

Shri Karmarkar: Does the hon. Mem
ber refer to disputes and refereeing

consequent on such disputes?  We do 
not indulge in that pastime.

Shri N. B. Chowdhury: May 1 know 

what  steps are taken to  make the 

standards known to the cultivators or 
the growers concerned?

Shri Karmarkar: We publish them, 
and we exF>ect the States to familiarise 
those concerned with  these publica
tions.
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The  Minister of Commerce  (Shrt 
Karmarkar): (a) Yes, Sir.

(b) No, Sir.

(c) About 2,000 tons.

(d) Export of husk which is an im
portant cattle feed is not allowed.
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Shri  AUekar:  May  I  know the
couYitries to which the bran is export

ed?

Shri Karmarkar: Philippines, U.K., 
and Ceylon.  That is for 1952-63 to 

1953—55.

Shri AUekar: May I know the value 
of the bran exported?

Shri Saranffadhar Das: In view of 
the fact that very often all over the 
country there is scarcity of fodder for 
cattle, will Government consider the 
desirability of never exporting fodder 
materials but of keeping them in the 
country?

Shri Karmarkar: I shall convey that 
suggestion to the Ministry of Food and 
Agriculture, who is our adviser in this 
matter.

W age Structukk

*1164. Shri S. N. Das: Will the Minis
ter of Pianninfi: be pleased to state:

(a) whether the question of giving 
financial assistance to the Joint Con

sultative Board of Industry and Labour 
for carrying out researches on the wage 
structure in the  various sectors  has 
been considered;

(b) if so, with what results;

(c) whether any other organisations 
in the rountry are carrying on  this 
work; and

(d) if so, the nature and the extent 
of Mp given to them so far?

The Deputy Minister of  Plannin;̂ 

(Shri S. N.  Mishra):  (a) and (b).
Studie.s  on wage structure will be 

organised by employers’ and workers* 
organisations on behalf of the Joint 
Consultative  Board as part of their 
programme of work. Suitable schemes 

for research may be placed before the 
Research Programmes Committee. So 
far no financial a sistance has  been 
requested from or given by the Gov

ernment for any Research schemes of 
the Joint Consultative Board,

(c)  and (d).  General studies in the 
field of labour are carried on in various 
university  institutions.  No special 
assistance has been given to them by 
the Government.  The Labour Bureau 

under  the Ministry of Labour  also 
conducts such studies.

Shri S. N. Das: May I know whether, 
in view of the importance of this sub

ject,  Government  themselves  are 
thinking of having  such researches 
made by any institution?

Shri S. N. Mishra: As I indicated in 

the reply, the Labour Bureau under 
the Ministry of Labour also conducts 
studies.

Shri S. N. Das; May I know whether 

this  Joint Consultative  Board has 

intimated to the Government its in
tention of having  such researches 
made by it?

Shri S. N. Mishra: Yes. Last time, 
when the Board met on 3rd Novem
ber, they accepted the offer made by 

the Research Programmes Committee 
and the Chairman of the Consultative 
Board had been authorised to think 
of ways in which this offer could best 
be utilised.

Shrimati Renu Chakravartty:  May
1 know if any programme has been 
drawn up in respect of specific indus
tries in which they will go into the 
question of the wage structure?

The Minister of Planning and Irri
gation and Power (shri Nanda):  It
was only very rt'contly that the Joint
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Consultative Board adopted this pro

gramme. The Board is meeting again 

in about a month or so when details 

will be taken up for consideration.

Five-Year Plan

*1166. Shrimati Tarkcshwari Sinha: 

Will the Minister  of  Planning  be
pleased to state:

(a) the extent to which the Five- 

Year Plan has been expanded further
to stimulate employment;

(b) the schemes or programmes that 
will be taken up under this expansion; 

and

(c) whether priorities will be given 
to labour intensive schemes?

The Deputy Minister of Planning 

(Shri S. N. Mishra); (a) to (c).  A 

statement is laid on the Table of the 
House.  [5ec Appendix V, armexure 

No. 19.]

Shrimati Tariieshwari Sinha: From 

the statement it appears that Rs. 216 

crores have been approved under the 
Plan for this purpose.  May I know 
whether these schemes involving a sum 
of Rs. 216 crores will be implemented 
during the First Five-Year Plan or 
whether some of them will be reserved 
for the Second Five-Year Plan?

Shri S. N. Mishra:  Since  these

stnemes are conceived for the augmen
tation of employment opportunities, 

it is our expectation that they would 
be implemented.

Shrimati larlieshwari Sinha:  May

I know what is the approximate num
ber of people expected to be employed 
under these schemes?

S'hri S. N. Mishra: That is exactly 

our difficulty—that we are not yet able 
to make a quantitative assessment of 
the  employment  opportunities.  The 
Planning Commission, I would like to 
inform the House, is constantly seized 

of this problem, and we are trying to 
make an assessment as far as possi
ble, But so far we have not yet been 
able to make any exact assessment.

563 LSD

Shrimati Tarkeshwari Sinha:  May

I know what steps have so far  been 
taken by Government to find out a 

ratio between employment prospects 

and the actual unemployment position 
in the country?

Shri S. N. Mishra:  The complete

picture can only be known after some 
studies have been made. One of such 
studies is being  carried on in the 

Planning Commission.  But the more 
important thing that is now going to 

be done is that a comprehensive survey 
of the employment  situation in the 
country would be undertaken by the 

Indian  Statistical  Institute  in  co
operation with the Planning Commis

sion, and taking all these things to
gether, the complete  picture would 
emerge.

The Minister of Planning and Irri

gation and Power (Shri Nanda):  I
may add in answer to that question 

that so far as the river valley projects 

are concerned, a scientific study has 
been made of the employment poten
tial, and I think during the last few 

months these investigations have been 
completed in respect of three major 
projects.

Shrimati Renu Chakravartty:  The

hon. Deputy Minister stated that in
formation was being gathered by a 
certain organisation. I would like to 

know whether this organisation is only 
taking up the question of urban un
employment or whether it has also 
schemes to gather statistics about rural 
unemployment.

Shri S. N. Mishra:  So far as this
projected employment survey by the 
Indian Statistical Institute is concern
ed, that would cover the entire coun
try. Probably the hon. lady Member 

has in her mind the survey that was 
conducted only recently in 23 cities in 
India, but this survey would cover 
the entire country.

Shri N. B. Chowdhury: May I know 

whether the amount now mentioned, 
which has been  provided under the 
Five-Year  Plan,  to  create  more 
employment opportunities will form a
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part of the reported ten-year plan lor
the removal of unemployment  in the 

country as a whole?

Shri S. N. Mishra:  I do  not know
what  ten-year  plan  the hon.  Member 

has in view, but this problem of giving 

full  employment  to  the  people  is,  in

deed,  a  long-term  problem;  it  may 

take  ten  years,  it  may take more or 
even  less;  that  depends  on  the tempo 

of development.

Shri M. S. Gurupadaswamy:  May I

know whether any amount has so far 
been spent out of this addition for the 
purpose?

Shri S. N. Mishra: Yes.  1 think a 

good deal has been spent and a signi
ficant amount is projected.

Shri M. S. Gurupadaswamy:  What

is  the  amount  so  far  spent?

Shri S. N. Mishra: I require notice.

Shri Bhagwai Jha Azad:  May  I

know whether this expenditure and 
expansion in the Five Year Plan to 
stimulate employment opportunities is 
based on the assessment of the magni
tude of the  unemployment in the 
country or it is just a step in the 
darkness?

Shri S. N. Mishra: Unless we have 

got an exact statistical base for the 
formulation of an employment policy, 
probably  the  hon.  Member  would 
always like to say that it is a step in 
the darkness. But so far as the infor

mation we have been able to collect 
from the different States is concerned, 
it will be recognised that since the 
States are the real authorities to give 
us information in this regard and we 
think we have been able to formulate 
these programmes on the basis of their 
experiences and information and they 
arc bound to produce eiTect.

WRITTEN ANSWERS TO QUESTIONS

WooiuN Goods

*1115. Pandit  Munlshwar  Datt 
Upadhyay: Will the  Minister  of 
Commerce and Indnatry be pleased to 
state:

(a) whether it is a fact that  the 

increase  in  the  import  quota  of 
woollen goods has affected the market 
adversely;

(b) whether it is also a fact  that 
the margin between the landed cost 
of imported goods and that of Indian 
goods is considerable and the increase 
in import duty is not of much avail; 
and

(c) what steps, if any, are being 
taken to protect the Indian  manu
facturers?

The Miniiftdr of Commerce (Shri 
Karmarkar): (a) No, Sir.

(b) and (c). The landed cost of the 
imported goods is considerably higher 
than the price of similar goods of 
indigenous manufacture and the higher 
rate of duty and consumers’ resistance 

to expensive imported goods are suffi
cient safeguards for the interests of 
the indigenous industry. Government 
are,  however, closely watching  the 
position and will take suitable steps 
when necessary.

Pharmaceuticai  Enquiry Committee’?

Rbport

*1116. Shri V. P. Nayar:  Will tlie
Minister of Commerce and  Industry
be pleased to state:

(a) whether  Government  have 
examined the  suggestion  of  the 
Pharmaceutical Enquiry  Committee 
at page 69 of their Report regarding 
the necessity  for revising the agree
ments of Indian Manufacturers  of 
Chemicals and Pharmaceuticals with 
foreign firms; and

(b) if so, what steps have so far 
been taken in this regard?

The Deputy Minister of Commerce 
and Industry (Shri Kanungo):  (a)

and (b). The recommendations of the 
Pharmaceutical Enquiry Committee are 
under examination  and Government 
expect to issue a Resolution on the 
subject in due course.

Nationai,  Extension  Service

•1117. Shri D. C. Staarma: Will the 

Minister of Planning: be pleased  to 
state the total grant made to  the
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States during the year 1953-54 for the 
development of the National Extension 
Service?

The Deputy Minister of Planning:
<Shri S. N. Mishra); Rs. 103.49 lakhs.

Teaching op Assamese Language

*1123. Shri R. K. Chaudliuri:  Will 
the Prime Minister be pleased to state:

(a) whether teaching in Assamese 
Language  either as a  compulsory 
subject or as a medium of instruction 
has been discontinued in the  North 
East Frontier Agency since 1953-54; 
and

(b) if so, the categories of schools 
in which it has been discontinued?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):  (a)

and (b). Information is being collected 
and will be laid on the Table of the 
House, when received.

Census of Handlooms

•1126. Shri Sanaranna:  Will  the
Minister of Commerce and  Industry
be pleased to state:

(a) whether  it is a fact  that  a 
Handloom Census has been  under
taken in all the States at the instance 
of the All-India  Handloom Board; 

and

(b) if so, the progress made in this 

regard?

The Deputy Minister of Commerce 
and Indkistry (Shri Kanungo):  (a)
and  (b).  State  Governments  have 
been asked to take such a Census and 
the Central Government have sanc
tioned funds for this purpose.  The 
work has not yet been completed.

Indians Detained in U.S.A.

*1129. Dr. Ram Subhag Singh: Will 
the Prime  Minister be pleased  to 
state the number of Indians, tourists 
and students,  who were  detained 
under U.S. Immigration Act in  the 
United States of America since  the 
15th August, 1947?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): Gov

ernment have no Information.

Tea Garden Workers

*1131. Mulla Abdullabhai: Will the 
Minister of Commerce and  Industry
be pleased to state:

(a) the amount secured fi;om  the 
Central Tea Board for the welfare of 
tea garden workers during the year
1953-54; and

(b) the nature of welfare activities 
on which it was spent?

The Minister of Commerce  (Shri 

Karmarkar): (a) and (b). A sum of 

Rs. 1 lakh was provided in the late 
Central Tea Board’s budget for 1953
54 for financial assistance to States for 
labour welfare schemes. No schemes 
were received by the Board in time 
from any State.

Cement Quota for Kosi Project

*1135. Shri L.  N.  Mishra: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether any demand has been 
made by the Kosi Project Authorities 
for allotment of additional quota  of 
cement for the execution of the said 
project;

(b) if so, the quantity of  cement 
demanded by them and decision  of 
Government thereon;

(c) whether they have  given  any 
idea of their total requirements of 
cement per annum; and

(d) if so, the number of years for 
which they would need  additional 
and special allotments?

The Deputy Minister of Commerce 
and Industry (Shri Kanungo): (a) No,
Sir.

(b) Does not arise.

(c) Yes, Sir.

(d) About three to four years from 
November. 1955.
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M uniqpal  Corpokation in Fabidabad

♦1137. Shrl Ibrahim: Will the Minis
ter of Rehabilitation be pleased  to 

state:

(a) whether there is any proposal 

to set up a Municipal  Corporation in 

Faridabad;

(b) if- so, the recurring annual ex

penditure of the Corporation; and

(c) whether the administration  of 
this Corporation will be done by the 
Delhi State or the Central Govern
ment?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a)  No.

(b) and (c). Do not arise.

M igration of  Harijans

•1140. Shri Ram Dass:  Will  the
Minister of Rehabilitation be pleased 
to state:

(a) the number of Harijans  now 
released by the Pakistan Government 
from the Lahore transit camp; and

(b) the nature of the scheme that 
Government have in consideration to 
rehabilitate them in India?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle); (a)  None 
since 7th May, 1954.

(b) Does not arise.

Indians in Ceylon

♦1142. Shri Veeraswamy;  Will the 
Prime Minister be pleased to refer to 
the reply given to starred question 
No. 570 on the 1st December, 1954 
and state:

(a) whether it is a fact that some 

Indians in  Ceylon  Government's 
service have been served with notice 
of discharge from service;

(b) if so. their number; and

(c) whether the Indian High Com
missioner in Ceylon has  protested 
against this action of the Ceylon Gov
ernment?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):  (a)

Yes, a number of persons of Indian 

origin, who have not so far obtained 
Ceylonese or Indian nationality, have 

been served with notices of discharge 
from service.

(b) Their 
known.

exact  number  is  not

(c)  The Acting High Commissioner 
in Ceylon has taken up the matter 

with the Ceylon Government.

Border iNcmENT

♦1143. Shri M. Islamuddin:  Will
the Prime Minister be pleased to refer 
to the reply given to starred question 
No. 857 on the 13th September, 1954 
and state:

(a) whether a joint inquiry by re

presentatives of the  Government of 
India and Pakistan  was  held  as 
suggested by the Pakistan  Govern
ment; and

(b) if so, the findings of the  said 
inquiry?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):  (a)

and (b). The joint enquiry will be 
held on the 22nd and 23rd December* 
1954.

Tea

♦1144. Shri K. P. Tripathl: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the average price of tea (both 
in respect  of  export and  internal 
consumption) to date in India  this 
year;

(b) how it compares with the cost 
of production this year; and

(c) how it compares with the cost 
of production in 1951 and 1952?

The Minister of Commerce  (Shri 
Karmarkar): (a) Two statements are 
laid on the Table of the House.  [5ee
Appendix V, annexure No. 20.]

(b)  and (c). Precise information is 
not available.
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Information Cbntrbs

*1146. SM D. C. Sharma: Will the 
Minister of Information and Broad

casting: be pleased to state:

(a) the number  of  information 

centres opened to popularise the First 
Five Year Plan; and

(b) the agencv under which  they

work?

The Minister of Information and 
Broadbasting: (Dr. Keskar):  (a) and

(b). Two centres in Delhi State will 

be  shortly opened by the  Bharat 

Sevak Samaj.

N.E.F.A.

1̂151. Shri R. K. Chaudhuri:  Will

the Prime Minister be pleased  to 
state:

(a) the name of the language in 
which proceedings in Court  and 
offices in the North East  Frontier 

Agency are interpreted to the Officers 
not conversant  with  the  dialect 

spoken there, and

(b) whether it is a fact that for
merly in the areas now included  in 
N.E.F.A., interpretation was  carried 
on in Assamese?

The Parliamentary Secretary to the 
Prime Minister (Shri J. N. Hazarika):
(a)  and (b). There are no prescribed 
languages in which  proceedings in 

Courts and Offices are to be inter
preted. The languages normally used 
were and are Assamese and Hindi and 
in rare cases English.  Officers are 

encouraged to learn the tribal langu
ages of the area concerned.

EC.A.F.E.

*1153. Shri Sanganna:  WiU  the
Minister of  Irrigation and  Power
be pleased to state:

(a) whether  it is  a fact  that 
E.C.A.F.E. have prepared a manual on 
investigation and administration  of 
multi-purpose River Projects;

(b) whether  the  Government  of 

India were consulted in the  matter; 
and

(c)  if so, the nature of the sugges
tions made by Government  in  this 
connection?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a)  There 

has been no such publication so far 
as Government are aware.

(b) No, Sir.

(c) Does not arise.

ARecanut

*1155. Pandit  Munishwar  Datt 

Upadhyay:  Will the  Minister of
Commerce and Industry be pleased to 
state the price of arecanut before the 
enhancement of import duty  and 
the price at present?

The  Minister of Commerce  (Shri 
Karmarkar); A statement is laid on 

the Table of the House. [5ee Appen
dix V, annexure No. 21.]

Unemployment

•1156. Dr. Ram Subhag Singh: Will 

the Minister of Planning bf» pleased
to state:

(a) whether  the  execution  of 
various development projects  under 
the First Five Year Plan have in any 
way succeeded in reducing unemploy
ment in the country; and

(b) if so, to what extent?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). No 
quantitative assessment is possible at 
this stage. Replies received from some 
States  indicate that these  schemes 
have relieved unemployment to some 
extent.

Unemployment

•1158. Shri L. N. Mishra: Will the 
Minister of Planning be pleased  to 
state:

(a) whether any assessment of the 
results achieved in solving unemploy
ment problem of the society through 
its policy of Road Development  and 

expansion of One Teacher School in 
various States, has been made;  and

(b) if so, with what results?



1417 Written Answers  [ 14 DECEMBER 1954 ] Written Answers 1418

The Deputy Minister of Planning 

(Shri S. N. Mishra): (a) and (b). The 

appointment of 59,337  teachers has 
been  approved  so  far  under  the 
scheme for educational programmes to 
reJieve educated unemployment.  For 
road development, additional schemes 
costing Rs. 22.5 crores were approved. 
Employment  resulting  from  these 
schemes is under study.

COMÎ ENSATION TO  DISPLACED  PERSONS

*1159. Mulla Abdullabhai: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) the total number of displaced 
persons who had been paid  com
pensation upto date in the States of 
Madhya  Pradesh,  Bombay  and 

Hyderabad separately; and

(b) the total amount paid to them?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a)  The

total number of displaced persons who 
have been paid compensation upto the 
1st December, 1954 is:—

Madhya Pradesh
Bombay
Hyderabad

(b) Rs. 93.56,560.

821
2,324

3

3,148

Haphlang Colony (Dharmnaoar)

*1160. Shri  Dasaratha  Deb: Will 
the  Minister  of  Rehabilitation  be 
pleased to state:

(a) whether it is  a  fact that two 
children died for want of medicine in 
Haphlanif Colony (Dharmnagar),  al
though an approach was made to the 
Medical Officer of  the  Government 
dispensary who expressed his helpless
ness saying that there was no medicine 
in stock;

(b) whether it is a fact that on the 
next day it was found that sufficient 
quantity of the required medicine was 
in the stock when enquired  by the 
authority concerned; and

(c) il 60, the steps Government pro
pose to take in the matter?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) to (c). 

The information is being collected and 
will be placed on the Table of the 

Sabha in due course.

Export and Import of Films

*1163. Shri Gidwani: Will the Minis
ter of Information  and  Broadcasting

be pleased to state:

(a) whether the attention  of  Gov

ernment has been drawn to the resolu

tion Dassed by  the  Bengal  Picture 
Association requesting Government not 

to permit the export of Indian Films to 
Pakistan and the import of Pakistan 
films to India until  Pakistan revises 
its policy to the satisfaction of the film 
trade in India;

(b) whether Grovernment have consi
dered their request; and

(c) if so, the decision taken thereon?

The Minister of Information and 
Broadcasting (Dr. Keskar):  (a) and
(b). Yes, Sir.

(c)  It is considered that the exigen
cies of the situation can be met by 
action on the part of producers and 
distributors in  the matter of export 
and import, on a voluntary basis.

N.E.F.A.

*1165. Shri Sanganna: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that a pro

posal to rename the Sub Divisions of 
N.E.F.A. is under the  consideration 
of Government; and

(b) if so, whether any final deci
sion has been arrived at?

The Parliamentary Secretary to the 
Prime Minister (Shri J. N. Hazarika):
(a) and (b). The Divisions in N.E.F.A. 
were re-named in January this year 
after the  names of five important 
rivers flowing through them and one 
town (Tuensang). There are no fresh 
proposals for renaming the Divisions.

Handloom Industry in Madhya Pradesh

*1168. Mulla Abdullabhai: Will  the 
Minister of Commerce and  Industry
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be pleased to state:
(a) the amount Riven as r̂ant to 

the Government of Madhya Pradesh 

tor the  development  of  Handloom 

Industry during 1954-55; and

(b) the items on which it will be 
spent?

The Deputy Minister of Commerce 
and Industry  (Shri Kanungt>):  (a)

Rs. 4,25,395.

(b)  A statement is laid on the Table 
of the House.  [See Appendix V, an- 
nexure No. 22.]

Displaced Persons in Tripura

•1169. Shri  Oasaratha  Deb: Will 
the MiniStter  of Rehabilitation  be 
pleased to state:

(a) whether it is a fact that a large 
number of  displaced persons rehabi
litated in Machhaii Mara colony of 

Kailasahar have deserted the colony 
in Tripura;

(b) if so, the reasons therefor;

(c) the number of displaced persons 
families which were settled there; and

(d) the number of families  which 

have already deserted the colony?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) to (d). 
The information is being collected and 
will be placed on the Table of the 
Sabha in due course.

Protected  Industries

719. Shri V.  P.  Nayar: Will the 
Minister of Cosimerce and Industry
be pleased to lay on the Table of the 
House a statement showing:

(a) the industries  so  far  given 
protection by» Government since the 
establishment of the Tariif Board;

(b) the  names  of  the  industries 

which enjoy the protection now;

(c) the total capital invested in the 
Industries given protection by Govern
ment;

(d) the share of foreign capital  in 
the total capital invested in industries 

enjoying current protection; and

(e) the  estimated  profit  or  loss 

made by fbreign capital invested m 
protected industries from 1947-48  to
1953-54, yearwise?

The Minister of Commerce and In
dustry (Shri T. T. Krlshnamachari):

(a)  and (b). Two statements giving 
the required information are attached. 
[See Appendix V, annexure No. 23 ]

(c)  to (e).  Information is being 
collected.

Cast Iron Pipe Industry

720.  Shri  V. P. Nayar: Will  the 
Mlinister of Commerce and Indu&ltry 

be pleased to lay on the Table of the 

House a statement showing:

(a) the amount of capital invested 
so far in the Cast Iron Pipes manufac
turing Industry  of India  and  the 

installed capacity of the Industry;  ^

(b) the  figures  of production  for 
1947-48 and 1953-54;

(c) which are the organised units in 

the industry and what are the figures 
of production in respect of each, year- 
wise since 1947-48;

(d) the number of labourers e:nploy- 
ed in 1947-48 and 1953-54; and

(e) what Is the avera<ge output per 
worker in 1947-49  and 1953-54  and 

what is the percentage of wage bill 
on the cost of production per ton in 
the abov# years?

The Minister of Commerce and In
dustry (Shri T. T. Krlshnamachari):
(a) Government have no information 
regarding the capital invested in the 
Cast Iron Pipes Manufacturing Indus
try as all such  units also produce 
other  foundry  products.  The  total 
annual installed rapacity of organised 
units for the manufacture of Cast Iron 
Pipes including specials and fittings 
on a single shift basis is about 81,500 
tons.

(b)  A statement is attachedl̂ [See 
Appendix V. annexure No. 24.]
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(c) A statement giving the tiames 
of organised  units is attached.  [See
Appendix V, annexure No. 25.1 Under 
Section 7 of the Industrial Statistics 
Act 1942, information regarding pro- 
'duction of individual units cannot be 

disclosed without the previous consent 
in writing of the respective owners.

(d) and (e). Not available.

WrRE AND WiRK NaIL INDUSTRY

721. Slffi V. P. Nayar; Will  the 
Minister of Commerce and  Industry 
be pleased to lay on the Table of the 
House a statement showing:

(a) the total amount of capital in
vested  in  the  wire  and wire nails 
making Industry (organised sector) so 
far with percentage of foreign capital 

invested, if any;

(b) the production of the industry 
in 1947-48 and 1953-54;

(c) the number of organised units 
of production and their names;

(d) the number of labourers employ
ed in 1947-48 and 1953-54; and

(e) what were  the  main  items  pro

duced in the above two years and in 
what Quantities?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  to (e). A statement is attached. 
[See Appendix V, annexure No. 26.]

Tin Plate Manufacturing Industry

722. Shri V. P.  Nayar: Will  the 
Minister of Commerce and Industry
be pleased to lay on the Table of the 
House a statement showing;

(a) the total amount of capital in
vested in the Tin Plate Manufactur
ing Industry so far;

(b) the respective shares of Indian 
and foreign Capital in the investment 
as on the 1st July, 1954;

(fC) the production in 1947-48 and 
1653-54 (in tons) and estimated value 

of production in each of  the above 
years;

(d) the number of  labourers  em

ployed, and the average  production 

per worker in the above two years; 

and

(e) the average price of tin, .steel, 

sulphuric  acid, pink meal, palm  oil 

consumed by the industry in the two 
years?

The Minister of Commerce and In- 
dusttry (Shri T. T. Krishnamachari):

(a)  to (e). A statement is attached. 
rSee Appendix V, annexure No. 27.1

Tea Estates

723. ShiH Nanadas: Will the Minis
ter of Commerce and  Industry  be

pleased to state*

(a) the number of tea e.states with 
an area of  above  thousand  acres 
owned  by  Indians  and  foreigners, 
separately; and

(b) the number of tea estates with 
an area of above 500 acres but less 

than 1,000 acres owned  by  Indians 
and foreigners, separately?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

(a) and (b). The information r(‘quir- 
ed is not available.

Tea Companies

724. Shri Nanadas: W'ill the Minis
ter of Commerce auA  Industry  be 

pleased to state:

(a) the number of sterling tea com
panies in India which are registered 
in U.K.;

(b) the number among them which 
own tea estates with an area of over

1,000 acres; and

(c) the number among them which 
own tea estates with an area of over 
500 acres but less than 1,000 acres?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

(a) 128.

(b) 100.

(c) 109.
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Illicit Immigrants

725. Shri Krishnacharya Josbi: Will 

the Prime Minister be  pleased  to 

state:

(a) the total  number  of  persons 

who were deported from Ceylon  to 

India during 1954 so far under the 

Illicit ImmiRration Act; and

(b) the steps taken by Government
in the matter?

The Prime Minister and Minister of 

External Affairs and Defence  (Shri 
Jawaharlal Nehru):  (a)  Upto 26th
October: 840.

(b) A concerted drive is maintained,

(1) to dissuade unwary people from 
-emigrating illicitly: through publicity 
by means of (i) handbills, (ii) pam
phlets, (iii) radio broadcasts, etc.; and

(2) to  appreheui  potential  illicit 
emigrants and their touts and abettors 
through frequent raids conducted by a 
Special  OlTicer  and  Special  Police 
Forct- appointed for the purpose.

Rewards are given to informants. 

Information regarding organization for 
illicit emigration,  etc., is also syste- 
maiically  collected  from  deportees. 
Close liaison is maintained between 
Emigration,  Police,  Customs,  etc., 
authorities; coastal areas are patrolled; 
and strict vigilance is maintained in 
areas notorious for such traffic.

Unbmployment

726. Th. Lakshman Sin̂li  Charak:
Will the Minister  of  Planning  be 

pleased to state:

(a)  the names of the States who 
have given their suggestions for era
dication of unemployment  in  their 
respective states; and

(b)  the  number  of  unemployed 
persons in the  country.  State-wise, 
ending October, 1954?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) A statement 

showing the names of States which 
have worked out schemes to relieve

unemployment is placed on the Table 
of the House. [See Appendix V, an- 

nexure No. 28.]

(b)  The only information regarding 
the number of unemployed persona, 

State-wise, is that  available in the 

Live Registers of the Employment Ex 
changes. The Statement for October, 

1954 is placed on the  Table of the 
House.  [See Appendix V, annexure 
No. 29.]

Grants to Andhra State

727.  Shri C. R. Chowdary: Will the 
Minister of Planning be pleased to 
state:

(a) the amount that has been allo
cated to the Andhra State for Com
munity  Project  Development and 
National  Extension  Blocks for the 
year 1954-55;

(b) the amount spent todate on the 
various Projects Schemes; and

(c) the amount of  voluntary con
tributions, if any, received either in 
kind or in cash?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) The allot
ment of funds is made for a 3-year 
period.  The phasing of expenditure 
for each year is made by the State 

Governments. The provision made in 
the State Budget for 1954-55 is not 
available.

(b)

For 2 (immunity Rs. 13*51 Lakhs.
Projects (1952-53)

For 2 Conununity Rs. 0 06  „
Development 
Îocks (1953-54)

For 22 N. E. S.  Rs. 177
Block s (1953-54;

* Upto 
June
1954

Total Rs. 15-34 Lakhs.

(c) Rs. 5.20 lakhs.
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The Minister of Information and 
Broadcasting (Dr. Keskar):  A state
ment is laid on the Table of the Sabha. 
[Sec Appendix V, annexure No. 30.] 
It may be added that nfteen minutes 
each  are allotted to Haryana  and 
Braj Bhasha everyday in Delhi’s rural 
programmes.

Textile Mills in Ahmedabad

7Z9. Shri Nanadas: Will the Minis
ter of Commerce  and Industry be
pleased to state:

(a) the total amount of profits made 
by  the  Ahmedabad  textile  mills 
during the years 1952 and 1953;

(b) whether there are any textile 
mills in Ahmedabad  that sustained 
losses in the above period; and

(c) if so, their  number  and the 
reasons  for  their  incurring  such 
losses?

The Minister of Commerce and In
dustry (.̂hri T. T. Krishnamachari):
(a) to (c). Information is given in the 
statement below.

STATEMENT

1952 1953

Total number of 
mills 67  67

Number of mills 
about which in- 
fonnation is
available.  46  52

Number of mills 
which made
Profits. 36  33

Total amount of 
profit.  Rs. 2,85,32,300 Rs, 4,22,62,900 

approx.  approx.
Number of mills 
which  suffered 
losses.  10  19

Total amount of 
loss Rs. 49,24,200 Rs, 1,60,30,000

approx.  approx.

The main reason for the losses in
curred by the mills as detailed in their 
annual accounts are stated to be (i) 
high price of African cotton bought 
by the mills; (ii) subsequent slump in 
the market; (iii) introduction of Pro

vident Fund Scheme and other labour 
benefits; and (iv)  increase in the 

Dearness allowance to labourers during 

these years.

M atch Factories

730.  Shri Keshavaienirar: Will the 
Minister of Commerce and Industry
be pleased to state the total number 
of match factories in India in 1951
52,  1952-53,  1953-|54  and  1954-55
respectively?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

1951-52  •  •  •  147

1952-53  •  •  •  147
1953-54  •  •  •  138

1954-55 (upto November 1954) 13R

Staff Artistes of AJ.R.

731. Shri Bhasrwat Jha Azad: Will 
the  Minister  of Information  and 
Broadcastinir be pleased to state:

(a) whether the Staff  Artistes of 
the All India Radio are  eligible to 
join  the  General  Provident  Fund 
Scheme;

(b) whether they get any Dearness 
Allowance; and

(c) if so, the percentage  in  each 
case?

The Minister of Information and 
Broadcasting (Dr. Keskar);  (a) No,

Sir.

(b) Their remuneration contains an 
element of Dearness Allowance but 
they are not given an allowance as 

such.

(c) Does not arise.



(b)  how many of them are using 
power-driven machines;
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Grants to Madhya Phadesh

7i2. Shri N. A. Borkar: Will the 
Minister of Planninfir be pleased to 

state:

(a) the total amount allotted  for 
local  development  programme  to 
Madhya Pradesh during the first three 

years of the Plan;

(b) the  categories of subjects on 

which these sums were spent;

(c) whether the amounts sanction

ed were fully utilised;

(d) if not, the amount of such un

utilised money;

(e) the authority on whose recom
mendation the  schemes  were sub
mitted and approved; and

(f) the machinery through which, 
the working of the approved schemes 
was checked up?

The Deputy Minister of Planning 
(Shri S. N. Mishra):  (a) The pro

gramme was inaugurated in 1953-54. 
An allocation of Rs. 14.90 lakhs was 
made for that year.

(b) Water supply, improvements to 
agriculture and sanitation, construc
tion of roads, bridges, culverts, school 
and dispensary buildings etc.

(c) and (d). The  Central grant 
utilised  on  completed  works  was 

Rs. 1,20 lakhs. Information regarding 
Central grant  utilised for works in 

progress has not been furnished.

(e) By the State Government after 
scrutiny by District Advisory Com

mittees.

(f) Additional  Deputy  Commis
sioners and other Revenue Officials.

Fireworks and Crackbrs

733.  Shri C. R. lyyunni: Will the 
Minister of Commerce and Indnsftry 
be pleased to state;

(a)  the  number of  firms manu
facturing  crackers,  sparklers  and 
other connected fireworks in India in 
1952, 1953 and 1954;

(c) how many of them are run by 
manual labour; and

(d) how many of them are small 
concerns  with a small number  of 
labourers?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

(a) The number of explosives facto
ries for which  licences have been 

granted by the Explosive Department 
are as under:—

Year No. of factories

1951-52
1952-53
I953'54

979 
I ,o6l 

982

About 75 per cent, of the above fac

tories  manufacture  only  crackers, 
sparklers and other  connected fire
works. In addition, about 1,000 small 

fireworks and/or gunpowder factories 

have been licensed by District authori
ties under the Explosives Rules, 1940.

(b)  and (c). Most of them are run 
by manual labour,

(d) 99 per cent.̂are small concerns,

Pbtrolbum  Products

734.  Sardar Iqbal Singh: Will  the 
Minister  of  Works,  Housing  and 
Supply be pleased to state:

(a) the quantity of petroleum  re
quired for internal consumption per 
year;

(b) the names of the countries from 
where petroleum is imported; and

(c) the quantity imported, country- 
wise during 1953-547

The Minister of Works, Housing: and 
Supply (Sardar Swaran Singh):  (a)
to (c). The information asked for by 
the hon. Member  could be derived 
from the tables in the two following
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publications which are available in the 

Library of the House:—

(1) “Accounts  relating  to  the 

Foreign (Sea, Air and Land) 
Trade and Navigation of India 

for March, 1954”.

\,2) “Customs and Excise Revenue 
Statement of the Indian Union 

for March, 1954”.

LARGE Scale  Industries

[ Shrimati Tarkeshwari
735. ̂  Sinlia:

I Shri L. N« Mlidira:

Will the  Minister of Planninf be 
pleased to refer to the reply given to 
starred question No. 1443 on the 29th 
September, 1954 and state:

(a) whether the Planning  Com
mission has decided to reserve the de
velopment of the Large Scale Indus
tries  in the Public  Sector by ihm
Central Government and not br thr; 
State Governments;

(D) whether the  Assam State ha»
been  allowed any exemption in  this
regard; and

(c) if so, the reasons therefor?

The Deputy Muiister of Planning
(Shri S. N. Mishra): (a) No, but the 
Planning Commission have intimated 
that proposals for large-scale indus
trial projects to be taken up by State 
Governments  will  require  special 
justification if they are to be approv
ed for inclusion in the Second Five 
Year Plan.

(c) Does not arise.

Industrial Housing Schemb—Bihar

736.  Dr. Rajm Subhag Singh: Will 
the Minister of Works, Houstng and 
Supply be pleased to state:

(a) whether any financial assistance 

in the shape of  subsidies and loans 
was  given for the  construction of 
houses for workers of the coal, iron, 
cement and sugar industries in Bihar 
under the subsidized Industrial Hous
ing Scheme of 1952;

(b) if so, the amount so far given 
as subsidies and loans for constructing 
houses for the workers of the above 
mentioned industries to (i) the Gov
ernment of Bihar, (ii) Employers and
(iii) Co-operative Societies; and

(c)  the  number of  houses con
structed so far and their cost of con
struction?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh):  (a)

The  Subsidized  Industrial  Housing 
Scheme does not contemplate asjust- 
aiice industry-wise. However, financial 

assistance has been given to certain 
employers running Iron, Cement and 

sugar industries in Bihar.

(b)  (i) The Government of Bihar 
has been given a total loan of Rs. 45 
lakhs  on an ad hoc  basis  (during 

1952—54) in furtherance of the Bihar 
State Industrial Housing Scheme.

(b) Since there is 
this does not arise.

no reservation,  (ii) Assistance to  Employers

been sanctioned as follows:—

has

No. of  Estimated cost 

tenements

Loan Subsidy

U) Tau Iron & Steel Co., Rs. Rs. Rs.
Jamshedpur. 500 23,58,500 Nil. 3,37,500

(a) Rohtas Industries
Ltd., Dalmianagar. 200 4.53.000 1,69.500 1,13,000

(3) New Savan Sugar & Gur
Refining Co. Ltd. (Siwan) 3̂ 80,000 27,120 18,080
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(iii)  Co-operatives; No  application 

for  financial  assistance  under  the 
scheme has been received from any 

cu-opera live society in Bihar.

(c)  500 tenements have been com

pleted so far.  32 tenements are in 
various stages of construction.  Con
struction of 200 tenements has not yet 

been taken up.  The actual cost of 
construction will be known when the 
projects have been completed in all 

respects, and audited  accounts are 
furnished by the firms concerned.

Abductbd  Women

737.  Shri L. Jogcswar Slnffh: Will 
the Prime Minister be pleased to state:

(a) the number of abducted women 
and children of Pakistan nationality 
still to be recovered from India, and 
the number of the same so far re
covered;

(b) whether Pakistan has received 
back all the  abducted  women and 
children so far recovered; and

(c) whether any  Pakistani abduct
ed women have refused to return to 
Pakistan?

The Prime Minister and Minister of 
External Affairs and Defence (Sliri 
Jawaharlal Nehru): (a) and (b).  The 

hon. Member presumably desires in
formation in respect of Muslim abduct
ed women and children. The number 
of such abducted persons recovered 
in India from Cth December 1947 to 
30th September 1954 is 22,648.  Of 

these 20,006 have been sent to Pakistan 
and the remaining  2,642 have been 
restored to their relatives in India. It
regretted that it is not possible to 

supply the figures of abducted persons 
yet to be recovered in India, as the 
work of  recoveries is done on the 
basis of clues received from various 
sources which  frequently result in 
overlapping of names etc. and make it 
diflflcult to calculate the total number 
of cases of abduction.

(c) Yes.

Hotfx in Diplomatic Encxavb

738.  Shrlmati  Tarkeshwari Sinha: 

Will the Prime Minister be pleased to 

state:

(a) whether Government propose to 
open a high-class hotel in the Diplo

matic Enclave;

(b) whether any official was deput
ed to  U.S.A.  to  negotiate  with 
American hoteliers in the matter;

(c) the probable  cost of running 
this hotel; and

(d) the  need  for  invoking  the 
assistance of American hoteliers for 

this purpose?

Tile Prime Minister and Minister 

of External Affairs and Defence (Shri 
Jawaharlal Nehru): (a)  Government 
are considering a proposal regarding 

the  establishment  of  a  hotel  in 
Chanakya Puri (Diplomatic Enclave)] 
to meet the increasing requirements 

of suitable  accommodation for dis
tinguished  visitors  and  delegations 
from abroad.  The hotel would also 

cater for the needs of tourists who 
find it extremely difficult to secure 
adequate  accommodation at reason
able rates during the heavy season.

(b) No.

(c) Details have not been worked 

out.

(d) Does not arise.

Diesel Trucks

739. Shrimati  Tarkeshwari Slnha:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether  negotiations between 
TELCO and Daimler-Benz to  manu
facture Mercedes-Benz  diesel  trucks 
in India have been successfully com

pleted;

(b) if so, the estimated amount of 
capital of the respective parties that 
will be invested;

(c) the time that will be taken for 
the complete  manufacture of diesel 
trucks; and
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(d)  the approximate annual output 
of the Tata-Mercedes-Benz combine?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):

(a) Yes, Sir.

(b) Out of the  estimated capital 

outlay the German Arm propose to 
invest about 30 per cent.

(c) According to the programme of 
manufacture  submitted  by  Messrs. 
TELCO, they will be establishing com
plete manufacture within a period of 
four years.

(d) Under the Collection of Statis
tics  Act, Government is  precluded 
from disclosing such information re
lating to individual firms.

M ilk Powder

f Shrimati Tarkeshwari
740.  Sinka:

[ Shri G. L. Chaudhary:

Will the Minister of Commerce and 
Industry be pleased to  refer to the 
reply  given  to  starred  question 
No. 1304 asked on the 24th Septem
ber. 1954 and state:

(a) whether Government have any 
scheme  under  consideration  for 
establishing milk powder factories in 
the country;

(b) if so, the nature of the scheme;

(c) the number of factories Gov
ernment propose to start during the 
course of the First Five Year Plan;

(d) whether Government have had 
any talks with private enterprisers so 
far, in this connection; and

(e) if so, with what results?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) to (e). Government have examined 

the question of establishing a milk 
powder industry. No detailed schemes 
have been worked out so far.

Technical Staff in A.I.R.

741. Shri T. BL Chaudhuri; Will the 
Minister of Information and Broad

casting be pleased to state:

(a) the  number  of  Technical 

Assistants and  Assistant Engineers 
employed under the A.I.R.;

(b) how many of them have been 
given permanent appointments; and

(c) whether  their  appointments 
were made through the Union Public 
Service Commission?

The Minister of Information and 

Broadcastini? (Dr. Keskar): (a) Tech
nical Assistants—251; Assistant  Eng
ineers—168.

(b) Technical Assistants—23; Assis

tant Engineers—87.
f

(c) Yes, excepting  two Technical 
Assistants. The Union Public Service 

Commission has agreed to the con
tinuance of one of the two pending 
regular recruitment. The case of the 
other is  pending with the  Union 
Public Service Commission for regu- 
larisation.

C.P.W.D. Staff

742. Shri S. C. Samanta: Will the 
Minister  of  Works,  Housing  and 

Supply be pleased to state:

(a) whether C.P.W.D. Staff at pre
sent is sufficient to cope with all the 
works of the various departments of 
the Government of India; and

(b) the  names of the Ministries 
from which complaints were received 
that budgeted building grants lapsed 
as C.P.W.D.  could not take up the 
works in time?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh):  (a)
The C.P.W.D. is on the whole ade
quately-staffed to cope with all the 

works of the various departments of 
Government.

(b)  No  such  specific  complaints 
have been received from any of the 
Ministries.  An examination  of the
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factors leading to the lapses of build

ing grants indicates that such lapses 
are due  more to budget  provision 

being made before the other requisite 
formalities are completed, non-avail
ability of sites, delay in the issue of 

administrative  approval,  furnishing 
details of  requirements and  occa

sionally expenditure  sanction by the 

Ministries concerned than to the in
adequacy of the C.P.W.D. stafT.

Second  Five  Year Plan

743. $hri N. Rachiah:  Will  the
Minister of Planning be  pleased to 
state the  expenditure likely  to be 
incurred on the Irrigation and Power 
Schemes of the Mysore State to be 
executed under the Second Five Year 
Plan?

The Deputy Minister of Planning
<Shri  S.  N.  Mishra):  Expenditure

likely to be incurred on the irrigation 
and power scheme of the Mysore State 
under the second five year plan will 
only be known when  this plan has 
been finally formulated.  At present, 

new schemes  proposed by the State 
Government, arc under the examina
tion of the Technical Committee on 

Irrigation and Power.

Cottage Industries

744. Mulla Abdullabhai:  Will the
Minister of Commerce and Indnstrj
be pleased to lay a Statement on the 
Table  of  the  House  showing the 
amount  advanced as loan and sub
sidy to the States of Madhya Pradesh 
and Hyderabad for the encouragement 

of the Cottage industries during  the 
last three years (year-wise)?

The Minister of Commerce and In
dustry (Shri T. T. Kriihnamachari):
A statement is attached. [See Appen
dix V, annexure No. :̂1.]

Handlooms in Madhva Pradesh and

BOMBAY

745. Mulla Abdullabhai: Will  the 
Minister of Commerce and Industry
be pleased to state:

(a) the  number of handlooms in 
the States of Madhya  Pradesh and 
Bombay at present in working order; 

and

(b) the number among them which 

use hand-spun yarn and the number 
•f those which use mill-made yarn?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a)  and  (b).  According to figures 
given in 1951 by the State Govern
ments, the  number of handlooms in 

Bombay and Madhya  Pradesh were 
about  1,97,750  and 1,05,000 respec
tively.

It is not possible to say how many 
are in working order and the number
which use hand-spun yarn and which 
use mill-made yarn.

Fivi Year Plan

746.  MuUa  Abdullabhai: Will  the 
Minister of Planning be  pleased to 
state:

(a) whether it is a fact that some 
additional amount has been given to 
the Madhya Pradesh Government for 
new irrigation schemes to be executed 
during the First Five Year Plan; and

(b) if so, the amount actually given 
and the names of the new schemes?

The Deputy Minister of Planning

(Shri S. N. Mishra):  (a) and (b).
Loans under the special minor irriga
tion programme amounting to Rs. 146 
lakhs  have  been  sanctioned  for 
Madhya Pradesh. A statement giving 
the particulars of schemes approved 

is laid on the  Table of the House. 
[See Appendix V, annexure No. 32.]
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The Minister of Works, Houslne and 
Supply (Sardar Swaran Singli):  (a)
Some materials mostly G.I. pipes were 
stolen  in  the  Diplomatic  Enclave 
Division.

(b) 1952—Rs. 101/3/.,
1953~Rs. 571/7/..
1954—Rs. 1.378/15/-.

(c) In 1954 one of the thieves was 

arrested, prosecuted and convicted.
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The Deputy Minister of Planning 

(Shri S. N. Mishra): (a) and (bV The
information is being collected
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ALL INDIA HANDî QQM BOARJ>- 
Question re—
Ce»tyal  Marketing  Orgaoiŝion. 
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1421-22.

CAST IRON PIPE MANUFACTUR
ING INDUSTRY—
Question re—
Cast iron pipe industry.  1420-21.

CEMENT—
Question re—

------quota for Kosi Project. 1412.

CENSUS- 

Question re—
------of handlooms.  1411.

CENTRAL MARKETING ORGANISA
TION—
Question re—
Central Marketing  Organisation.
1385.

CENTRAL  PUBLIC  WORKS  DE
PARTMENT—

Question re—
------ staff.  1434-36.

CKNTRAL PUBLIC WORKS DISPART.

MENT—contd.

Question re—contd. ^
Kendriya Lok Nirnian Vibhag Ka

Chanakeyapuri Division.

CEYLON—
Question re—
Illicit immigrants.  1423.
Indians in------. 1399-1400, 1413-14.

CHAKBAVARTTY,  SHKIMATI

RENU—
Question (Supplementary) by—

Wage structure.  1406.

CHANDERNAGORE—

Question re—
Chandernagore.  1389-90.

CHARAK. TH. LAKSHMAN SINGH— 

Question by—
Films.  1381-82.
Unemployment.  1423-24.

CHATTERJEA, SHRI TUSHAR— 
Question by—
Chandernagore.  1389-90.

CHAUDHARY, SHRI G. L.—

Question by—
Milk powder.  1433.

CHAUDHURI, SHRI R. K.—
Question by—
N.E.F.A.  1415.
Teaching of Assamese language.

1411.

CHAUDHURI, SHRI T. K.—
Question by—
Technical staff in A.I.R.  1434.

CHETTIAR, SHRI T. S. A.— 
Question (Supplementary) by— 

Tungabhadra Project.  1384, 1385.

CHOWDARY, SHRI C. R—
Question by—

Grants to Andhra State.  1424. 

CHOWDHURY, SHRI N. B.— 

Question by—
Eaetern  Zone  Rehabilitation 
Ministers’ Conference. 1386—88. 

Queifition (Supplementary by) — 
Five Year Plan.  1408.

Indian Standards Institution. 1404.
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COFFEE PLANTERS—

Question re—

Coffee planters.  1400-01.

COMMODITY (lES) —

Question re—

Indian • Standards  Institution. 

1402—04.

COMMUNITY DEVELOPMENT PRO- 
JECT(S) —

Question re—

Grants to Andhra State.  1427. 

Training  to  displaced  persons. 
1381.

COMPENSATION—

Question re—

------ to displaced persons.  1417.

CONFERENCE (S) —

Question re— 
Eastern  Zone 
Ministers’ ------.

Rehabilitation 
138ft—88.

Indians in Ceylon.  1399-1400. 
Social Education Directors' -
1383-84.

CO-OPERATIVE SOCIETIES— 

Question re—

Housing ------.  1382-88.

COTTAGE INDUSTRY (lES) — 

Question re—

Cottage industries.  1435.

CRACKERS—

Question re— 
Fireworks and

DAMODAR VALLEY PROJECT— 

Question re—
------ estimates.  1394-95.

DAS, SHRI S. N.—

Question by—

National  Development  Councils.
1379-76.

Reorganisation of U.N. Secretariat.
1397—99.

Wage structure.  1405-07 
Question (Supplementary) by—
Five Year Plan.  1402.

DAS, SHRI S. N —contd.
Question (Supplementary) by—contd. 

Pharmaceutical  Inquiry  Com
mittee’s Report.  1378.

Purchase of Khadi.  1395.

Social Education Directors’ Con 
ference.  1383-84.

DAS, SHRI SARANGADHAR— 
Question (Supplementary) by— 
Chawal ka chokar.

DASARATHA DEB, SHRI—

Question by—
Displaced  persons  in  Tripura. 

1419.
Haphlang Colony (Dkarmnagar). 
1417-18.

DHARMNAGARr-- 

Question re—

Haphlang Colony (------).  1417-18.

DIESEL TRUCKS—
Question re
Diesel trucks.  1432-33.

DIPLOMATIC  ENCLAVE,  NEW 
DELHI—

Question re—

Hotel in Diplomatic Enclave. 1432

DISPLACED PERSON(S) —

Question re—
Compensation to ------.  1417.

------in Tripura.  1419.
Eastern  Zone  Rehabilitation 
Ministers’ Conference.  1386-88.

 ̂ Sindhl  displaced  zamindars. 
1396-97 

Training to

DRUG(S) —

Question

1381.

Pharmaceutical  Inquiry  Com
mittee’s Report.  1378.

E

ECONOMIC COMMISSION FOR ASIA 

AND FAR EAST—

Question re—
E.C.A.F.E.  1415-16.

EDUCATION, SOCIAL—
Question re—
Social Education Directors* Con
ference.  1383-84.
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ELECTRICITY—

Question re—

Second Five Year Plan.  1485.

EMPLOYMENT—

Question re—
JTive Year Plan.  1407—09.

ENQUIRY COMMITTEE—

Question re—

Pharmaceutical  Enquiry  Com
mittee’s Report.  1410.'

EXHIBITION-̂

Question re—
Industrial------in Nepal.  1380-&1.

EXPENDITURE—

QUl̂fition <

Damodar  Valley  Project  esti

mates.  1394-95.
Ekekrit prachar karyakram yâna.

«rWr) 139(̂ 92.
r.ve Year Plan. 1401-02, 1407—W) 
Grants to Andhra State.  1424. 

Municipal Corporation in  Farid 
abad.  1413.

Second Five Year Plan.  1435. 
Training  in  steel  consfnlctitin. 
137a—80.

EXPORT(S)—.

Question re—

Chawal ka chokar.  if? ̂  hx)
••404-05.
------and import of films.  1418.

Tea.  1302.

F

factory (lES) —

Question re—
Hindustan Cables Limited. 1377-7S
Match ------.  1426.
Milk powder.  1433.

FARTDABAD—

Question re—

Municipal  Corporation  in ------
1413.

FTLM(S) —

Question re—

FIREWORK S-

Question ye—
------ and crackers.  1427-28.

FIRMS- 

Question re—
Firewor̂cs and crackers.  1427-28.

FIVE YEAP PLAN—

Question ê—
Five Year Plan. .1401-02, 1407-09, 
1436.

Information centrea.  1415.
Nationa  Development  Councils.

1375.76. 

Unemployment.  1416.

FIVE YEAR PLAN, SECOND—

Question re—
Second Five Year Plan.  1435.

FOREIGN FILM(S) —

See “Film(s)”.

FRENCH SKTTLEJM̂BNTS—

Questitih re—

Export and import of 
Films.  1381-82.

1418.

Fdrmer in India.  13B5-86.

GERMANY—

Question re—
Training in  steel  constructions.

1378-90.

GIDWANI, SHRI—

Question by—
Export ind import of films.  1418. 
Sindhi  displaced  zamindars.

1396-97
Traaninfi to  displaced  persons.

1381.

GOVIND DAS, SETH— 

Question by— 

Upbhasliain.

GRANT (S) —

Question re—

1424-25.

to Andhra State.  1424. 
to Madhya Pradesh.  1427.

Uttar Pradesh,ko anoodan.

«Ft <rT?n5T) i4S8. 

See also “Aid'(s)”.
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GURUPADASWAMY, SHRI M. S.— 

Question (Supplementary) by— 

Five Year Plan.  1409.

H

HANDLOOM(S) — 
Question re— 

Census of ------. 1411.

------ in  Madhya  Pradesh  and

Bombay.  1435-36.

HANDLOOM INDUSTRY—

Question re—
------ in Madhya Pradesh.  1418-19.

HAPHLANG  COLONY,  (DHARM 
NAGAR)—
Question re—
Haphlang Colony (Dharmnagar). 

1417-18.

HARIJANS—
Question 

Migration of 1413.

HINDUSTAN CABLES LIMITED—

Question re—

Hindustan Cables Limited. 1377 78

HOTEL—
Question re—

------ in Diplomatic Enclaves. 1432.

HOUSING CO-OPERATIVE SOCIE

TIES--

Question re—
Housing  co-operative  societies. 
1382-83.

HOUSING  FINANCE  CORPORA
TION(S)—
Question re—
Housing  co-operative  societies 
1382-83,

HUKAM SINGH, SARDAR—

Question by—  ,

Hindustan Cables Limited. 1377-78, 
Indian  Standards  Institution, 
1402—04.

Indians serving in Shanghai Muni
cipal Police.  1392—94.

HYDERABAD—

Question re—

Cottage indufiftries.  1435.

I
IBRAHIM, SHRI-

Question by—

Municipal Corporation in Farid- 
abad.  1413.

IMMIGRANT (S) —

Question rc—
Illicit------.  1423.

IMPORT (S) —

Question re—
Export and of films.  1418.
Petroleum products.  1428-29. 

Woollen goods.  1409-10.

INDIAN (S) —

Question re—

------ detained in U.S.A.  1411-12.

------in Ceylon. 1399-1400, 1413-14.
------ serving in Shanghai Munici
pal Police.  1392—94.

INDIAN  STANDARDS  INSTITy-
TION—

Question re—
Indian  Standards 
1402—04.

Institution.

INDUSTRIAL EXHIBITION—

Question re—
------in Nepal.  1380-81.

INDUSTRIAL HOUSING SCHEME— 

Question re—

— Bihar. 1430-31.

INDUSTRY (lES)-̂

Question re—
Cast, iron pipe — 
Eastern  Zone

,  1420-21.
Rehabilitation 

Mini.sters’ Conference. 1386—88.
Large scale------.  1429-30.
Protected ------.  1419-20.
Tin  plate  manufacturing ------.
1421-22.

Wire and wire nail ------.  1421,

INFORMATION CENTRE(S)—

Question re—
Information centres.  1415.

INSTITUTION (S) —

Question re—

Training  in  steel  constructions. 
1378—80.
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IQBAL SINGH, SARDAR--

Question by—
Petroleum products.  1428-39.

IRRIGATION—

Question re—
Five Year Plan.  1436.
Second Five Year Plan.  1485.

ISLAMUDDIN, SHRI M.—
Question by—
Border incident.  1414.

lYYXJNNI, SHRI C. R.—

Question by—
Fireworks and crackers.  1427-28.

JAIPAL SINGH, SHRI—

Question (Supplementary) by— 
Training  in  steel  constructions.
1380.

JOINT CONSULTATIVE BOARD OF 

INDUSTRY AND LABOUR---

Question re—
Wage structure.  1405—07.

JOSHI, SHRI KRISHNACHARYA—

Question by—
Former  French  Settlement  in 
India.  1385-86.

Illicit immigrants.  1423.

JOSHI, SHRI N. L—
Question (Supplementary) by— 
Purchase of Khadi.  1396.

K
KAILASAHAR--- 

Question re—
Displaced  persons  in  Tripura. 

1419.

KESHAVAIENGAR, 3HRI—
Question by—
Central  Marketing  Organisation. 
1385.

Coffee planters.  1400-01.
Match factories.  1426.

TCHADr—
Question re—
Purchase of — 1395-96.

KOSI PROJECT— 
Question re— 

Cement quota for 1412.

LABOUR WELFARE—
Question re—

Tea garden workers.  1412.

LAND—

Question r«—

Tungabhadra Project.  1884-85.

LAND ROVER (S) —
Question re—

Ekekrit prachar karyakram yojna.

(SithRT wn:
1390-t2.

LANGUAGE(S)—
Question re—

N.E.F.A.  1415.

Teaching of Assamese------.  1411.

Vphhashain. ( 1424-25.

LINGAM, SHRI N. M—
Question by—
Tea.  1S92.

Question (Supplementary) by— 

National  Development  Councils. 
1376.

Reorganisation of U.N. Secretariat 
1399.

LOAN(S)—
Question re—

Five Year Plan.  1436.

Houiing  co-operative  societies. 
1382-83.

M

MADHYA PRADESH—
Question re—

Cottage industries.  1435.
Five Year Plan.  1436.
Grants to ------.  1427.

Handloom industry in ------  1418
19.

Handlooms in ------ and Bombay.
1435-36.

MADRAS—
Question re—

Purchase of Khadi.  1395-96.

MANUFACTURE—
Question re—

Automobile  Manufacturing  Pro
gramme.  1388-89.

Diesel trucks.  1432-33.

Hindustan Cables Limited. 1377-78.
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MARKETING— 

Question re—
Central Organisation.  1385.

MATCH FACTORIES—

Question re—
Match factories.  1426.

MEDICAL AID—

Question re—
Haphlang Colony (DkarmBagar). 

1417-18.

MIGRATION—

Question re—
------of Harijans.  1413.

MILL(S) —

Question
Textile in  Ahmedabad.
1425-26.

MISHRA, SHRI BIBHUTl—

Question by—
Chawal ka chokar.

 ̂ 1404-06.

Industrial  Exhibition  in  N̂paL 
1380-81.

Purchase of Khadi.  1395-96.

MISHRA, SHRI L. N.—

Question by—

Cement quota for Kosi Project.
1412.

Large scale industries.  1420-80. 
Unemployment.  1416-17.

MORARKA, SHRI—

Question by—

Automobile  Manufacturiag  Pro
gramme.  1388-89.

Five Year Plan.  1401-02.

MUNICIPAL CORPORATION— 

Question re—

------in Faridabad.  1413.

MYSORE—

Question re—

Central  Marketing  Organisation. 
1385.

Housing  co-operative  societies. 
1382-83.

Second Five Year Plan.  1435. 

Tungabhadra Project. 1384-85.

N

NANADAS, SHRI—

Question by
Tea companies.  1422.
Tea estates.  1422.

Textile  mills  in  Ahmedabad.

1425-26.

NATIONAL DEVELOPMENT COUN

CIL (S)—
Question re—

National  Development  Councils. 

1375-76.

NATIONAL EXTENSION BLOCKS— 

Question re—

Grafts to Andhra State.  1427.

NATIONAL EXTENSION SERVICE- 

Question re—
National Extension Service. 1410-11. 

Training  to  displaced  persons. 

1381.

NAYAR, SHRI V. P.—

Question by—
Cast iron pipe industry.  1420>21 
Pharmaceutical  Enquiry  Com
mittee’s Report.  1410.

Protected industries.  1419-20.
Tin plate manufacturing industry. 
1421-22.

Wire and wire nail industry. 1421.

NEPAL- 
Question re—
Industrial  Exhibition  in ------.
1380-81.

NEW DELHI—

Question re—
Hotel  in  Diplomatic 
1432.

Enclave.

NORTH EAST FRONTIER AGENCY— 

Question re—
N.E.Fj\.  1415, 1418.

P

PAKISTAN—

Question re—

Export and import of films.  1418. 

PETROLEUM—
Question re—

------products.  1428-29.
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PHARMACEUTICAL  ENQUIRY 

COMMITTEE—
Question re— ,
Pharmaceutical  Enquiry  Com

mittee’s Report.  1378, 1410.

PRICE (S) —
Question re-
Arecanut.  1416.
Automobile  Manufacturing  Pro
gramme.  1388-89.

Tea.  1414.

PRODUCTION—

Question re—
Cast iron pipe industry.  1420-21. 
Tin plate manufacturing industry. 
1421-22.

Wire  and  wire  nail  industry. 
1421.

PROVIDENT FUND SCHEME— 
Question re—

Stafl artistes of A.l.R.  1426.

PUBLICITY—

Question re—

Ekckrit prachar karyakram yojna.

jft̂r’Tr) 1390—92.

PURCHASE—

Question 
------ of Khadi.  1395-96.

R

RACHIAH, SHRI N.—

Question by—

Second Five Year Plan.  1435.

RADHA RAMAN, SHRI—

Question by—

Social Education Directors’ Con
ference.  1383-84.

RADIO, ALL INDIA—

Question re—

Staff artistes of ------.  1426.

Technical staff in ------.  1434.

Upbhashain. 1424-25.

UAJASTHAN—

Question re—

Sindhi displaced zmindars. 1396>97

RAM DASS, SHRI—

Question by—

Migration of Harijans.  1413.

RAM SUBHAG SINGH, DR.— 

Question by—

Indians detained in U.S.A. 1411-12. 

Industrial  Housing  Schexrie—,

Biihar.  1430-31.
Unemployment  1416.

RECOMMENDATION (S) —

Question re—

Social Education Directors' Con
ference.  1388-84.

REDDI, SHRI RAMACHANDRA— 
Question (Supplementary) by— 
Tungabhadra Project.  1385.

REHABILITATION

CONFERENCE—

Question re— 
Eastern Zone -

MINISTERS’

ia86—88.

REPORT (S)—

Question re—

Pharmaceutical 
mittee’s ------.

RESEARCH— 

Question re— 

Wage structure.

Enquiry  Com- 
1378, 1410.

1405--07.

RICE HUSK—

Question re—
Chawal ka chokar.

RIVER VALLEY PROJECT (S) —

Question re—

Cement quota for Kosi Project.
1412.

E.C.A.F.E.  1415-16.
Tungabhadra Project.  1384-B5.

U

SAMANTA, SHRI S. C.—
Question by—
C,P.WJ5. staff.  1434-35.

SANGANNA, SHRI—

Question by—

Census of handlooms.  1411. 
Er.A.F.E.  1415-16.
N.E-F.A.  1418.
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SATYAWADI, DB.—

Question by—
Ekekrit prachor karyakram yojiM.

ST  ̂ iftspn)

1390—92.

SHANGHAI—

Question re—

Indians serving in - 

Police.  1392.-94.

Municipal

C —SHARMA, SHRI D.

Question by—

Information centres.  1415, 
National  Extension  Service. 
1410-11.

SINDHI DISPLACED ZAMINDARS—

Question re—

Sindhl  displaced  zamindars.
1396-97,

SINGH, SHRI L. JOGESWAR—

Question by—

Abducted women.  1431.

SINHA, SHRI G. P.—

Question (Supplementary) by— 

Automobile  Manufacturing  Pro
gramme.  1389.

SINHA, SHRI NAGESHWAR PRA
SAD—

Question by—

Pharmaceutical  Inquiry  Com
mittee’s Report.  1378.

SINHA,  SHRIMATI  TARKESH- 
WARI—

Question by—
Diesel trucks.  1432-.33.'

Five Year Plan,  1407—09.
Hotel  in  Diplomatic  Enclave.
1432.

Housing  co-operative  societies. 
1382-83.

Indians in Ceylon.  1399-1400. 
Large scale industries.  1429-30. 
Milk powder.  1433.

Question (Supplementary) by— 

Automobile  Manufacturing  Pro
gramme.  1389,

STAFF—

Question re— 
C.P.W.D. — 

Technical —
1434-35. 

in A.LR. 1484.

STAFF ARTISTES—

Question re—

------ of A.I.R.  1426.

STATE (S) —

Question re—

Compensation to displaced per
sons.  1417.

Training  to  displaced  persons.
1381.

Unemployment.  1423-24.
STEEL—

Question re—

Training  in ------  constructions.
1378--80.

SUBRAHMANYAM, SHRI T.— 

Question by—

Tungabhadra Project.  1384-85.

SURIYA PRASHAD, SHRI—

Question by—

Kendriya Lok Nirrrian Vibhag ka 
Chanakeyapuri Division.

1436- 37.

T

TARIFF PROTECTION—
Question re—

Protected industries.  1419-20. 
TEA—

Question re—
Tea.  1392, 1414.

TEA COMPANIES—
Question re—

Tea companies.  1422.

TEA ESTATES—
Question re—

Tea estates.  1422.
Tea garden workers.  1412.

TEACHER (S) —
Question re—

Unemployment.  1416-17.

TECHNICAL STAFF—
Question re—

------in A.LR.  1434.
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TECHNICIAN (S)~

Question re—
Training  in  steel  constructions. 

137a—80.

TEXTILE MILLS—

Question rc-̂
------in Ahmedabad.  1425-26.

THEFT—

l̂uegtion re—
Kendriya Lok Nirman Vibhag ka 

Chanokeyapuri Division,

fwtlR)  I486- 37.

THIMMAIAH. SHBI—

Question (Supplementary) by— 

Coffee plg|it«rs.  1401. 
Tungabhadra Project.  1385.

TIN PLATE-.

Question re—

------  manufacturing  industry.
1421-22.

TIWARY, PANDIT D. N.—

QueHtion by—

Damodar  Valley  Project  esti
mates.  1394-95.

Training  in  steel  constructions. 
1378--80.

Question (Supplementary) by— 
Housing  co-operative  societies 
1383.

TRAINING—

Question re—

------ in  steel  constructions,
1378—80.

------to displaced persons.  1981.

TRIPATHI, SHRI K. P.—

Question by—
Tea.  1414.

TRIPURA—

,  Question re—

'  Displaced persons in — 1419.

TUNGABHADRA PROJECT— 

Question re—

Tungabbâra Project.  1394-85.

U

UNEMPLOYMENT—

Question re—

Unemployment.  1416,  1416-17,
1423-24.

UNION PUBLIC SERVICE COMMIS

SION—

Question re—

Ekekrit prachar karyakram yojna.

irtTT hV̂ Wi)

1390—92. '

UNITED NATIONS SECRETARIAT-

Questidn re—
Reorganisation of------.  1397—99.

UNITED STATES OF AMERICA— 

See ‘‘America, United States of”.

UPADHYAY,  PANDIT  MUNISH- 
WAR DUTT—

Question by—
Arecanut.  1416.
Woollen goods.  1409-10

VEERASWAMY, SHRI—

Question by—

Indians in Ceylon.  1413-14.

VILLAGE (S) —

Question re—
Tungabhadra Project.  1384-8*

WAGE STRUCTURE—

Question re—
Wage structure.  1405-07.

WIRE—

Question re—
------ and------nail industry. 1421.

TRUCKS- 

Question re—

Diewsel 1432-33.

WOMEN—

Question re— 
Abducted — 1431.
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WOOLLEN GOODS—

Question re—

Woolen goods.  1409-10.

Y

YARN—

Question re—
Handlooms  in Madhya Pradeih

and Bombay.  1435-36.
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ZAMINDAR(S) —

Question rc—

Sindhi displaced 1396-97,
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LOK SABHA DEBATES jj;

(Part Il-̂roceedings other than Questions and Answers) __

2 8 0 3

LOK SABHA 

Tuesday, 14th December, 1954.

The Lok Sabha met at Eleven of the 

Clock.

[Mh. Speaker in the Chair.] 

QUESTIONS AND  ANSWERS 

(See Part I)

11-56 A.M.

PAPERS  LAID  ON  THE TABLE

A ppbophiation  Accounts,  Defence 

Services, 1952-53 and  Commerctal 

Appendix thereto and Audit Report 

Defence Services, 1954.

The Minister of Revenue and  De

fence Exjwndiiare (Sbri A. C. Guha):

I beg to lay on the Table a copy of 

each of the following papers,  under 

article 151(1)  of the Constitution:

(i)  Appropriation Accounts  of 

the Defence Services for  the 

year  1952-53.  [Ploced in 

Library.  See No. S-483/54.]

<iii) Commercial Appendix  to the 

Appropriation  Accounts  of 

the Defence Sen'ices for  the 

year  1952-53. IPlaced  in 

Library. See No. 8-484/54.]

(ill) Audit Report, Defence  Ser

vices,  1954  (including  Report 

on the Appropriation Accounts 

of the Defence Services  and 

■the  Commercial  Appendix 

thereto for the year 1952-53) 

CPZoced in Ltbrorv. See  No.
S-485/54.J

2804

CORRECTION  OF  ANSWER  TO 

STARRED  QUESTION

. The Deputy Blinister of  External 

Altaits  (Shri Anil K. Chanda); The

statement,  “My colleague tells  me 

that the appointments were made  in 

consultation with us”, made by the 

Prime Minister in  reply to a supple

mentary  by  Shrimati  Tarke.Awari 

Sinha arising  from question No.  862 

asked in the House on the 13th Sep-̂ 

tember  1954,  was inaccurate as sub

sequent  enquiries  revealed  that  the 

appointments of U.N.  Obeservers are 

not  made  by the  U.N.  Organisation 

in  ccnsultation with  the  Government 

of  India.  Monthly  Hsts  of Mili

tary'  Observere  and  staff  of 

U.N. are, however, received by us. ̂ I. 

therefore, seek the r̂mission of the 

House  to  correct  tlie  earlier  state

ment which  may  be- substituted by 

the following:

“My colleague tells me that the 

appointments were not made  in 

consultation with us.”

BUSINESS OF THE  HOUSE

Statement  Re:  Order of  Govern

ment Business

The  Minister of  PMUamentary 

Affairs (Shri Satya Narayan  Snha):

On Tuesday, the 7th December 1954,

I announced on the floor of the House 

the order of Government business for 

the remaining part of the session. A.f 

some unavoidable delay has occurred 

In introducing the Prevention of Dis

qualification  (Parliament and  Part 

'C’  States Legislature)  Amendment 

Bill, 1954, this Bill will be put down 
tor  consideration  and  passing  after 

the  voting  of  the  Supplementary 

Demands for Grants  in  respect  of 

Andhra.

568 LSD—1.
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[Shri Satya Narayan Sinha.]

As it has since not been found possi

ble to provide for the reference of the 

University Grants Commission Bill in 

this session to a Joint Committee,  it 

is proposed, time permitting, to  pro- 

vid'e for the consideration  and passing 

of the Tea  (Amendment)  Bill which 

was  passed  by  the  Rajya  Sabha  on 

30th  November,  and  laid on  the 

Table of this House on 2nd December

1954.  I find that according  to  the 

present  time  allocation  nrder,  ade

quate time  for this  short and  non- 

controversial  Bill  will  be  available 

on Saturday, the 18th December, 1954.

TEA  (SECOND AMENDMENT) BILL 

The  Miatster  of  Commerce  and 

Industry (Sfari T. T. Kridinamacharl): .

I beg to move;

"That the BiU further to amend 

the Tea Act, 1953, be taken into 

consideration.”- 

[Mr.  Deputy-Speaker in the  Choir.]

Hon.  Members who  have read  the 

contents of the Bill will realise that 

the scope of this particular measure 

is to raise the cess on exports  now 

being levied for the purpose  of  the 

administraiion of the Tea Act and for 

the functioning of the  Central  Tea 

Board from Rs. 2 per 100 lbs. to Rs. 4 

per 100 lbs. The easing rate of Hs. 2 

per 100 lbs. yields about Ro. 85 lakhs 

a year, which is more or less  enough 

to cover the expense of the Tea Board, 

and a certain amount of limited pro

paganda for our tea in foreign maricets.

12 Noon.

Sir, the House would recollect that, 

when it passed the Tea Act  some 

time back last year, it had laid down 

as part of the duties of the  Board 

under section 10(2) (b) to promote by 
such measures as it thinks fit, better 

working conditionj and provisions for 

the improvement in the amenities and 

incentives  of  workers.  It has  not 

been found possible to undertake this 

task to any considerable extent large

ly because of the paucity of  fund.s

available.  The Tea Board has, in the 

past, made certain attempts.  In fact, 

I think, all along they have allocated 

about Rs. 4 lakhs since 1951-52.  They 

could  not set up an organisation for 

this purpose or even investigate into 

the condition of workers.  They had 

to depend very largely on State Gov

ernments’  co-operation.  The  net 

result  is that a  very large quantum, 

of even this amount of money ii' not 

being 'spent.  It  is  the intention  of 

Government to take up this obligation 

laid down on the Central Tea Board 

under section'10(2) (b)  seriously and 

chalk out  a  plan for rendering  so 

much  aid  and  facilities  to  workers 

as is possible.

It ii with this object,  primarily, 

that we are coming before the House 

to raise <he cess from Rs. 2 to Ri. 4.

I would  once like to say that in our 

view the Rs. 85 lakhs or so that might 

be realised  by  the  increased  cess i9 
notUntended  for the  pure and̂simple 

purpose  of providing  amenities  and 

facilities for workers; it may even be 

spent on  rehabilitating  the smaller 

gardens  and  for development  of  the 

tea  industry as  a  whole, even  for 

which  purpose  the  existing  funds 

available allow no room.

Hon. Members may very well  ask: 

“We are passing this measure.  How is 

it going to be spent?”  A programme 

will have to be made for the purpose, 

so he included in the Budget  and the 

approval of the House sought for  the 

purpose of appropriating a particular 

amount for: (a) providing  amenities 

and facilities for workers, and  (b) 

for the purpose of affording facilities 

to the smaller  tea gardens.  I am 

particularly mentioning this fSct,  be

cause  my hon. friend  Shri N. M. 

Lingam, when we were discussing this 

question in a different context  the 

other day, drew my attention to  the 

need for some  effort on the part of 

Government and the Central Tea Board 

for the purpose of rehabilitating .smal

ler gardens.

Sir, the measure before the House 

is comparatively simple.  The objects

14 DECEMBER 1954  (Second Amendment)  2g06
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are fairly well known  and for any 

appropriation of the  funds  available 

we will have to come back again to 

the House and obtain iti? approval to 

the  Budget that we lay  before the 

House.

Mr. Depnty-Speaker: Motion moved.

"That the Bill further lo amend 

the Tea Act, 1953, be taken into

consideration.”

Shri  Tushar  (Siatterjea  (Seram- 

pore);  Sir, on reading the Statement 

of Objects and Reasons of this  Bill 

I find that this Bill should be  con

sidered aj a welcome measure in  so 

Jar as the increment of cess is sought 

for  providing improved conditions  of 

labour.  From  that  point  of  view 

we welcome this Bill, particularly be

cause the condition of the tea labour 

is  pretty well known to all of  us. 

What  horrible conditions lh3  tea 

labour has to suffer have been  well 

known for a long lime.  I only refer 

to what one of our hon. friends Shri 

K  P  Tripathi wrote in some of  the 

daily papers.  He drew a very vivid 

picture  of the  horrible condition  of 

tea labour.  He said:

“The conditions of  the  tea 

labour  can be better  termed  as 

lub-human conditions.”

He cited so many examples, 

said;

and

"Tea workers cannot have two 

square  meals a day.  They can

not have even a noon meal.  The 

houses  that they  occupy  are 

occupied not by one family.  The 

houses  are so poor  in number 

that more than one family has to 

live in such houses  and so all 

sor'.s of evil practice develop. No 

protection  against  bad  weather 

and no provision for canteen and 

crechers.  80  per cent, of the tea 

labourers are  affected by  hook 

worms.  Schools exist, no doubt, 

but only in ĵ me;  actually tea 

labourers’  children  cannot  get 

the  facility  of such  schools.

Hospitals  are  there  no  doubt  but 

proper help is not given.”

Sir, this is the description given by 

one  o*our hon. Members.  &>  there 

is no controver.;y about the point that 

mOch has to be done to improve the 

condition of the tea labourers.

But, my point is this;  This cess at 

the rate of Rs. 4. I think, is  not 

enough.  The huge profit that the tea 

estate-owners reap is well known and 

I think a provision siiould be  made 

so that in case of necessity a higher 

rate of cesj  can be obtained.

Then, I want to raise another im

portant point here.  In the Statement 

of Objects and Reasons it  is  said 

that one of the objects of this Cess 

Fund that is being created is to pro

vide for amenities of labour.  Now, 

simply stating that one of the obĵects 

is providing amenities to the  labour 

is not enough in our view.  There 

mu;t be a fixed provision that  such 

and such a part of the Fund  shaU 

be utilised for improvmg the  con

ditions of labour.  Unless that fixed 

provision is made, we doubt that  a 

larger  part of the Fund may  be 

utilised,  not for the good of  the 

labour, but for the good of the  so- 

caUed  industry.  I  mean  by  "so 

cailed”  that  a  larger  part may  be 

utiUsed.  not  for  the  good  of  the 

employers.  Therefore,  I think  a 

fixed  provision  should be made say

ing that a particular part of the Fund 

should be utilised for the bettermenV 

of the conditions of the labour.

In this connection I want to raise 

another  point.  We have some  ex

perience of the Coal Mines  .Labour 

Welfare Fund.  Although  a  good 

fund  has been created there  in  the 

name of the Coal Mines Labour Wel

fare Fund we know that in  respect 

of housing conditions not more thar 

35 per cent, of that'Fund has  beer 

spent  although  a  very large numbe 

of  coal  mines  labour  is  sufferini
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[Shri Tushar Chatterjea]

from want of  houses.  The whole 

Fund is not utilised  and  even  the 

number of houses that are construct

ed  are  not being availed  of by the 

coal mines labour.  This has happen

ed in the case of the  Coal  Mines 

Labour Welfare Fund  and so I feel 

that if such  a  thing  happens  here 

also, then the loud claim of provid

ing for  laboiu-  amenities will  only 

be in words.  Therefore,  I want the 

hon. Minister to be particular about 

this  point  in spending this Fund.

But the more important point that 

I want to  raije is something  else. 

While welcoming this Bill I also want 

to raise this question.  I want the 

hon.  Minister to  be particular about 

this point.  Why is it that  instead 

of enforcing the normal labour  laws 

for enabling the labour to get better 

amenities,  this  backdoor method  is 

being adopted?  I refer to the Plan

tation Labour Act.  So far as I have 

read from the Plantation Labour Act, 

if  the Plantation  Labour Act  is 

applied in toto, aU sorts of amenities 

that the tea labour requires can  be 

prô dded through that Act.  But  we 

faow  that  for  a  long  time  this 

Plantation Labour Act has been kept 

in  abeyance.  The  employers  object 

to the Act.  Due to the employers’ 

Objection,  Government  fumbled,  and 

Government hesitated to apply it and 

under the pressure of labour demand. 

Government implemented  it  only  the 

other day and that too in a restricted 
manner.

Shrl  A.  K.  Gopalaa  (Cannanore); 

There are certain things which  are 

placed for the consideration of  the 

Minister.  But If the Minister  does 

not hear them, he cannot give  an 

answer to those points.  The Member 

who  is  speaking and making points 

so' that :|he' Minister  may give  an 

assurani* or something like that.  I 

hope that if the Minister, attends to

the  speech,  he  could  give  those 

assurances.

Mr.  Depnty-̂ waker: I find  that

one hour—12  WOOH  to  1 P.M.—has

been  allotted for the disjmsal  of all 

three stages of this BiU.  Ten minutes 

have  already been  taken away.  I 

find  very  many  hon.  Members—in 

front of me, to my right and to my 

left—are  interested  in  this  subject 

and they want to speak.  The  re

presentatives  of the parties  must 

assess the time that would be possi

bly taken by their Members, and not 

impo.ie that work on the Chair who 

is not a party to this business.  Of 

course, hon. Members in Ihe lobby or 

in  the  Advisory  Committee  think 

that the BUI could be over in a trice, 

but here,  in the House,  I hâe  to 

satisfy all hon. Members, and within 

the  limited  time  at  the  disposal  of 

the House for this Bill, I have natural

ly to exclude so many Members from 

the list, much to their chagrin.  There

fore, I would advise hon. Member? to 

sit in groups with their leaders, study 

the matter and think out the appro

priate assessment of time and  tben 

begin to speak. 1 find that this is a 

subject  of  importance  and  also  if 

interest.  The hon. Member who is in 

possession of the House is developing 

good  points.  Therefore,  I  am  very 

much reluctant to ask him to  sit 

down, but I am bound by the  time 

limit  allotted.  There  is  only  one 

hour for all the stages of, the  Bill 

and  for all  sections of the  House. 

Therefore,  hereafter,  whichever  re

presentative  comeg. on  behalf of  a 

particular  group,  will  look  mto  this 

matter deeply, and if he wants equal 

opportunities  and  curtailment  of 

time  for  each  Member  accordingly, 

he  himself  must  ask  the  Member 

belonging  to  his  group to  sit  down 

without Imposing  the  obligation  on 
me.

■  Shri Tnshar Chatterjea:  The Plan

tation Labour Act provided for these 

things:  medical  facilities,  canteen

facilities, recreational  facilities, edu

cational facilitie?.  housing  faciUtles,

14 DECEMBER 1954 {Second Amendment) 2810
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provision for umbrella, rain-coat, etc. 

My point is this: when the Plantation 

Labour  Act  provides  for  all  these 

facilities, why not first of all enforce 

this  Act  strictly.  Instead  of  doing 

that,  by the  back-door,  you  are 

creating some  fund for the labour 

welfare.  If this is the process adopt

ed, then  I think  the  employers win 
always try to evade the existing lab

our laws.  The employers  are doing 

so now.  I now refer to the Maternity 

Benefit Act.  I know there are several 

instances  in tea  gardens  where  ac

tually, even the most meagre mater

nity  benefit is  not  offered to  the 

female labour.  Why not the Govern

ment enforce this  law  very strictly? 

If they do so, it will actually better 

the conditions of labour.

Then, I refer to the Minimum Wa

ges Act.  The  persistent demand is 

raised from the tea garden labourers 

that the existing rate that has been 

fixed is  inadequate.  So,  on  that 

score also, the  Government  must 

take some steps.  Now, we all know 

that  tea  estate-owners  behave in  a 

cruel  and  inhuman manner  with 

their tea labourers.  Only the  other 

day, I put a question about the tra

gic  death  of 200  labour families  in 
the Tundu tea gardens. The Manager 

behaved in such a cruel manner.  In 

spite of the flood, the labourers were 

forced  to  live downstairs  where the 

flood-water came and swept  the 200 
families away.  We wanted the Gov

ernment  to  make  an  enquiry.  The 

Government did not  make any  en

quiry.  This is the way in which the 

estate-owners  behave  with the tea 

labourers.  So,  unless  and  until  the 

attitude  of the tea  estate-owners  is 

changed, which can be done by com

pelling them  to  follow  the existing 

labour  laws, I think this  sort of 

back-door way of providing for  the 

amenities of labour is not a  good po

licy of the  Government.  If  this 

back-door way Is  always  followed, 

then I think the tea estate-owners, as 

they are doing now, will  always  be 

inspired  to  evade the labour  laws. 

With these critical  observations and

(Second Amendment)

Bill
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suggestions, I  shall  welcome this 
BiU.

Shrl N. M. Llngam (Coimbatore); 

As  the hon.  Minister  said Just now, 

the measure is a very simple one and 

also it is a very welcome one.  But 

I  think  this  owasion  is  appropriate 

for reviewing the working of the Tea 

Board.  The  Tea  Board  has  been 

very ineffective so far.

Mr.  Depaty-Speaker: Is  this  the 

occasion for that?

Shri N. M- Lingam: Yes,  because 

the additional levy is to augment the 

funds of the Tea Board.

Mr. Deputy-Ŝieaker: It is for pro

viding  amenities  for  labour.  Is  the 

hon.  Member  afraid  that  the  whole 

thing might be misused?

Shri N. M. Lingam: Yes.  Now, the 

Tea Board  has  been  confining itself 

to propaganda in tea.  The latest re

port of the Board made available to 

us gives  only  a two-and-a-half page 

narrative  of the  activities of  the 

Board.  One cannot  know frwn this 

report the details of the activities of 

the Board.  The  Indian  Tea Licens

ing  Committee  and the Rubber Board 

and the Coffee  Board have given a 

detailed  account  of  their  activities. 

They have given the statement of re

ceipt and expenditure.  But it is un

fortunate that  the Tea  Board  has 

given  bnly  a summary which does not 

convey much.  But  it  is  seen from 

the report that the bulk of this fund 

has  been  utilised  for  propaganda. 

Rs. 25,48,000 have been utilised  for 

internal propaganda and Rs. 53,50,000 

for propaganda abroad.  I would like 

to say a few words about propaganda 

in this connection.  Hitherto,  the 

functions of the Tea Board and  the 

Tea  Licensing  Committee  were 

separate.  The  Tea  Board  was 

engaged purely in propaganda where

as the Tea Licensing Committee  was 

regulating the extension of tea culti

vation.  The  result has been  that 

while  one  body Was  doing propa

ganda for Increased consumption  of
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tea, the other body went on restrict

ing tea  cultivatiOT, with the  result 

that we face a situation today where 

there  is a wide gap between  supply 

and demand.  Now, under the  new 

Tea  Act, it is good that  both  the 

functions  have  been  brought  under 

the purview of one body.  But then, 

I  began to doubt the utility of pro

paganda  hereafter,  because the  Tea 

Board has been doing propaganda for 

a  long  time  now.  and  the  whole 

country  has  become  tea-conscious. 

Again, propaganda  is  a very  airy 

thing and large sums of money  are 

spent on it.  Then  again, about  the 

nature of the propaganda, I have to 

say a few words.  The quality of tea 

that is prepared  by way of propa

ganda by the Tea Board is very  in

ferior.  I  should  even say that it  is 

not tea, whatever else it may be.  A 

wayside tea-shop even  in a remote 

countryside serves  better  tea  than 

that  served by  the Tea  Board.  If 

the tea now served by the Board is 

passed on as Indian tea, it is  doing 

a definite disservice.

(Second Amendment)
Bill
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Mr. Depaty-Speaker:

tea-tasters in India?
Are there  no

Shri  N.  M.  Lingam:  No.  Un

fortunately very  few.  The principal 

activities of the Tea Board  have 

been  neglected.  Tea  planting,  mar. 

keting,  sales technique,  broking,  and 

research  are  according  to  me  the 

major  items among the  functions 

assigned to the Tea Board.  But, not 

much seems to have been done  along 

these directions.  Even the very minor 

grievances brought  before the  Tea 

Board  such  as  the  difficulties  ex

perienced in  broking by the  Indian 

brokers,  have  not  been  solved  ade

quately.  I think it is time that  the 

Board bestowed its attention to these 

and remove the difficulties experienc

ed  by  the  Indian  tea  brokers  in 

matters  of  credit  faciUties,  etc.

The hon. Minister was also  pood 

enough to say that one of the func- 

tlons of the Board was to set up  a 

corporation’  or to make  available

credit  facilities  for the rehabilUat’oj 

of small growers.  I am glad  a 

beginning is going to be made  be

cause  under the International  Tea 

Agreement,  the  small  grower  had  a 

raw deal.  I want to bring to  ynur 

notice one  particular  aspect  of  the 

matter.  We are at the end of  the 

present  regulation  period.  We  hbve 

to renew the International Agreement 

if we want to restrict the cultivation 

of  tea  beyond  1st  April. 1955,  Till 

now  even the permissive  acreage 

uncter the Agreement has not  betr; 

utilised.  It  comes to  about  40,POO 

acres. Even  if we  are  a  signatory to 

the  agreement  hereafter,  the  per

missible  acreage  win  be  another

40,000 acres; our country will  have 

about 80,000 acres yet to be cultivated.

It is inconceivable that even without 

any  restriction  the  country will  be 

able  to  utilise  this  acreage. I see 

there is no point in India continuing 

to be a member of the International 

Tea Agreement.  The only result that 

had come out of India's being a mem

ber  of  thit  International  Tea 

 ̂ Agreement is that the small growers 

were  hit hard.  The only  estates 

which could have afforded the facili

ties for expansion are the big estates 

They made the rules for the expan

sion of smaU estates so stringent Lhat 

they could not make any appreciable 

headway. I am glad the hon. Mini.=. 

ter’s attention  has  been  focussed  on 

this problem and that he wants to see 

that the Tea Board, with its Increas

ed funds, rehabilitates the  .small  tea 

garden owner. I shall reserve it y 

other  comments to the clause  by 

clause discussion.  With  these wotds 

I  give my whole-hearted  support  to’ 
this Bill.

Shri  Barman  (North  Bengal-Re

served  Sch. Castes): I wholehearted

ly support this measure by which the 

tea  cess  is  being raised  from  Rs. 2 

to Hs. 4 per hundred pounds.  Gov

ernment have given two things in ihe 

Statement of Objects  and  Rea?or.s.

The first thing is all round des'elop- 

ment of the tea industry.  The second
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is the better working conditions  to

■  the labour.  I do not doubt, as  Shri 

Tushar Chatterjea doubted, that Gov- 

«rnment jg  bj'  this  measure,  taking 

upon itself the  responsibilities  and 

obligations which are primarily  the 

responsibilities  of the tea  g.irden 

owners,  namely,  bettering  the  con

ditions of the tea garden labourers.  I 

would  like to know which part  of 

this  responsibiUty is  being taken  by 

the  Government  upon  itself  and 

-which  part  will lie wî h the  tea 

garden owners according to the Plan

tation  Labour  Act.  There  may  be 

some suspicion in the minds of people 

that at a time when the tea industry 

is having its boom period and  making 

enough  income,  they may just  give 

a  little  more—Rs.  2/-  more  per 

hundred  lbs.—and  try  to  shift upon 

Government  their  responsibility  of 

bettering  the  conditions  of  labourers. 

This is the time when the Plantation 

Labour Act can be enforced with all 

the force.  Formerly there was  de

pression  and  though  the  Act .was 

passed,  the tea  garden  owners  could 

not be forced to do their duty.  Now 

that  there is a  boom  perioi,  they 

should  do  their  duty  towards  the 

labourers.  It may be that they  are 

trying to evade the responsibility by 

just saying to the Government,  ‘You 

nre tinw  receivitic  about  a  cri.rp  of 

rupees in addition and so you should 

■have the duty of ameliorator?  the 

conditions  of  the  labourers’.  I  hope 

Government cannot be duped in that 

•way.  -T should like to teU the Gov

ernment that this is the proper tin.e 

when they can enforce this anH. force 

the  owners  of  tea  gardens  to  do 

their duty lowards the labourers.

Another  point  which  I  wanted  to 

mention is this.  After Independence,' 

there was a proposal in  the C?atrcl 

Tea Board to construct  a  godcwn. 

warehouse  and  also a  tea  auction 

room at Calcutta so that IncUn ct uld 

T)e a world centre of tea trade. There 

was a proposal in the meeting of the 

Board that about Rs.  80 or R.s.  90 

lakhs  would  be required  for  .-lurh 

svorks and that if Government would

Bill

give that money as a loan, that money 

would  be  repaid  by  raising  a  cess. 

Now the Government is raising  the 

cess  and  having  an  additional 

revenue  of more than Bs.  80  lakhs. 

I would ask the Government to con

sider whether a portion of this sum 

could be spent towards the  .'■chcme 

that  was  at  that time  proposes.  It 

would be a very good day  for  the 

tea industry and also for the  Gov

ernment  of India  to  have  such  a 

scheme.  It  will  bring  them  more 

revenue and the money that is  now 

going into the pockets of the British 

middlemen will come to tlie Govern

ment of  India  and  the  Indian Busi

nessmen.  I  would  just  Invite  the 

attention  of  the  Government  to  this 

aspect of the question also.

Shri K. p. Tiipathl  (Darrang):  I
rise to support this BiU.  I am rather 

surprised that the Bill has come so 

lafe because I read in the papers to

day a report that the price of tea in 

England has risen 50 high  that they 
might  as  well  produce  a  cabinet

crisis.  In  the last  August  Session,

the Chairman of the Planters’  Asso

ciation in Calcutta made a statement 

that the industry was suflEering  from 

price inflation.  It will  be realised 

that this is an industry which is en

tirely  dependent  on  export Tf the

prices rise very high,  there  is  al

ways  the  danger  that  it may drop. 

Therefore, for the good of this indus

, try, it  is very essentia! that  there

should  be- price stabilisation.  From

that point of view.  Government, the 

Central Tea  Board as well  as  the 

industry should  always  have it  in 

th'eir view so that the prices  may 

not rise in a boom; the price  must 

be  stabilised.  Boom  is  always 

followed by  a slump and  whe.1  a 

slump  comes as  it does in  the 

structure of the economy which  we 

have, the result  is always  that the 

labour has to bear the  brunt of the 

slump.  The  profit  boom  is  enjoyed 

by  the  planters  whereas  the  slump 

comes  dbwn upon  the  labour.  This 

sort of  thing  is  dangerous.  We 

always protested  against this gort of
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partnership.  There  must  be  some 

agency in this country, whether it be 

the Government  or  employers, to

take upon itself the responsibility of 

stabilising the prices in such  a way 

so that this  sort  of recurring boom 

and  slump  may  be avoided  and we 

might  progress  steadily  from  pros

perity to  prosperity.  But  somehow 

or other this was not done.  So I had 

begun to feel that perhaps the Com

merce and  Industry  Ministry had

gone to sleep.  But luckily they have 

come forward  with  this measure. 

They have provided  for two things 

here.  They are going to provide for 

smaller  gardens.  That  is  a very 

necessary  step.  You  will  remember, 

Mr. Deputy-Speaker, that in the last 

crisis,  the  smaller  gardens  went  to 

the wall; many of them were  closed 

and about 60,000  labourers  were 

thrown  out of  work.  The Central 

Tea  Board  thereafter  conducted  an 

enquiry.  That  enquiry  has  also 

proved that some fund is  necessary 

for bringing these smaller gardens up. 

How shall it be done unless there is 

some fund.  In  the  last crisis we 

were going from door to door, from 

the Finance  Minister  to the  Com

merce Minister and back again, try

ing to  get  some funds.  After three 

or four  months  of time the  only 

thing we got was an assurance and a 

guarantee.  That  guarantee was not 

accepted by the employers, and noth

ing  happend.  We  hoped  that  this 

price boom  at least will  be  utilised 

by  Government for  pumping  lome 

extra money which has  come into 

the  hands  of  the  industry,  so  that 

a fund might be created which mî t 

be called an equalisation fund, for the 

purpose both of financing the smaller 

gardens and having a pool  for  the 

purpose of price stabilisation  and 

wage  stabilisation.  But nothing ha? 
been done. '

It will be realised  that tea  is 

enjoying a price which is the highest 

ever  attained by that  commodity. 

Even today I may tell the House that 

■there are gardens in Cachar  where

wages have been reduced.  The other 

day in the Rajya Sabha in answer to 

a question it waj stated that  the 

restoration of it was being considered. 

What a strange thing that when  tea 

is enjoying  the  highest  price  ever 

attained, the workers are getting low 

wages and even the cut in their wages 

is  not restored?  Our  Commerce

Minister gave an assurance during the 

crisis in 1952 that labour  interests 

will not be "'touched, and yet  this 

was the first thing to be  touched. 

Therefore,  I would  think that  our 

Commerce  Ministry  may  consider 

the matter and plan out a scheme so 

that such a contingency may not arise 

in the future at least.  But I am sorry 

to say  that he  Is merely  tinkering 

with the problem.  He has not looked 

at the problem in all its entirety. This 

was  undoubtedly the  opportunity 

when he could have pumped out some 

money from the industry so that on a 

future occasion  this  industry  would 

not be able to blame the  Ministry. 

The Ministry  could  as well  have 

said:  “You threw out labour during

the last crisis; now it is our  duty 

to  make  sure  that  such  situation 

may not arise in future.”  The whole 

country  would  have  applauded  him. 

But he has  not  thought  on  those 

constructive lines. He has thought

in a smaller way; he has pumped a 

very small amount.

Mr. Deputy-Speaker, if you  con>- 

pare the  profits of the tea  industry 

from 1949 onwards till 1954, you will 

find that there has been a consistent

ly rising graph of profit except Id 

1952.  Even in 1952 which was  the 

year of crisis, according to the indus

try itself, 80 per cent, of the gardens 

made a profit.  In other  industries 

when  80  per cent,  of the  industry 

makes a profit, it is not regarded as 

crisis at aU.  But in this industry it 

was regarded as a crisis.  From April 

1952 prices began to rise and  the 

crisis was over.  They have been ris- ‘ 

ing  continuously  and  steadly. Today 

the prices know no bounds, so much 

so people are going over from tea to
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other dr;nks.  But  no  attempt  has 

been made to  see that we have  a 

stable market in the world.  By  a 

fortuitous  combination of  circum

stances last year and even this  year 

we got  a good market.  But  those 

conditions  may  not remain.  What 

would then happen if a crisis  were 

to come again?  Therefore, I would 

appeal  to  the Labour  Minister,  who 

luckily £or us is present here,  and 

the Commerce Minister  to  put their 

heads  together  and finalise  a policy 

whereby in the plantation  industry 

which i3 mainly dependent on exports 

there might be stabilisation of wages 
for the labour.

The  Plantation  Act  has  been 

passed, but nothing has been  done 

to  implement  it,  except three sections 

which entail a very small percentage 

of the  cost  involved.  When  is  it 

going to  be  implemented.  Before  it 

is implemented  whether  crisis might 

come  and  the  Government  may 

say:  "Oh, a crisis has come;  how

shall  we  implement  it?”  Therefore, 

cold-storage it further.  I think that 

would be an unfortunate state  of 

affairs.  When prosperity comes  to 

the industry, it is psychologically the 

right  time to implement the  Act. 

After all the Act was passed, not with 

a view to its being put in the  cold- 

storage, but it was passed for being 

implemented, and the disgrace which 

obtains  in  the  plantations  might  be 

wiped out.  But that has not  been 

done.  I  have  with  great "sorrow  to 

speak here in this Parliament  year 

in year out about tea workers  and 

yet we feel that nobody listens; as if, 

we were talking to the walls.  I hope 

It shall not happen  again.  I hope 

the wisdom which  is in the Congress 

Party, the wisdom which is in  the 

Ministers opposite, will be pooled to

gether for the purpose of evolving a 

policy  in  the plantation  industry 

which will provide for  stabilisation 

of prices and wages.

A quotation was given by an hon. 

Member.  It  was  not  my  statement. 

It was a quotation from the report of 

an enquiry conducted by Dr.  Lleyd

George  and others.  Those  reports, 

were made in 1948.  After that  the 

tea industry, labour and Government 

unanimously decided that there shaU 

be a Plantation Act.  So, that was not 

a unilateral action of ours.  The pro

visions  of  that  Act  were agreed  to 

by  the  industry  itself in 1948.  It  is- 

now 1954.  Shall it now be said: “Oh, 

it  was  a  fortuitous  enactment;  the- 

industry did not agree, therefore it is 

now difficult to make the  industry 

agree?”  It  cannot  be  said  so.  On 

the contrary, it must now be admit

ted that an Act,  the provisions  of 

which were unanimously  agreed to, 

should  have  been  implemented.  I 

hope  that  Government  Will  now  bar 

alive to its responsibilities that when 

an Act is passed it has to be imple

mented.  The right  time to imple

ment it is when the industry is  in 

prosperity.  That time is now.  That 

time will move away, because of the- 

lack of any systematic policy on  the- 

part of the Commerce Ministry with; 

regard to the stabilisation of  prices.

I request both the  Commerce and 

Labour Ministries,  because  of  the 

assurance given in 1952, that  labour 

interests should not be neglected.  E 

request them to evolve a policy where

by the Plantation Act might be im

plemented and a pool created so that 

prices and wages might be itabilisedU 

and these recurring booms and slumps 
might  be prevented.

Shri A. M.  Thomas  (Er.iakulam): 

Sir, the object with which this Bill' 

h  ̂been brought is a move in  the 

right direction.  I was surprised  at 

the latter part of the speech of my 

hon. friend  Shri Tushar Chatterjea. 

He said it is  a  back-door  method: 

that  is  providing  labour  amenities 

from  the fund that is collected out 

of this  cess.  Sir,  that  is  the very 

criticism that has been  levelled by 

the capitalist producers,  who  have- 

been saying:  “Ibere is the  Planta

tion Labour Act; why do you resort 

to these back-door methods to collect 

funds from us  and utilise  it  for 

labour  amenities?"  So,  I  am  sorry 

that my htm.  friimd Mr. Chatterjea 

has fallen into tte trap that has been.

{Second Amendment) 2820-
Bill
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laid by the producer-capitalist inter

ests.

What is intended by  this Bill  is 

(Only to provide a fund to supplement 

.the work that has been done by the 

Plantation  Labour  Act.  I  find  that 

:the Tea Board has a Labour Welfare 

Fund.  I  do  not know  how  that 

.Labour Welfare Fund has been  uti

lised.  I hope that the hon. Minister 

in  his reply  will tell  us  how  that 

fund has been utilised.  It cannot be 

disputed that the normal medium for 

the  enforcement of labour amenities 

is the implementation of the Planta

tion Labour Act.  There is no doubt 

■with regard to that.  The provisions 

of the Plantation Labour Act should 

be implemented.  The fund that we 

are going to provide is not in substi

tution at all of the amenities that are 

intended to be j)rovided by the Plan

tation Labour Act.

My friend Shri Lingam referred to 

the propaganda aspect and said  we 

-need not do so much of propaganda 

as we do now.  I beg to differ from 

him.  I  can  concede  that  the  type 

of propaganda that may be necessary 

may be a little different  But it 1; 

very dif&cult to agree with the point 
.of view that has laeen urged by Shri 

Lingam.

Shri N. M. Lingam:  I referred to 

iiternal propaganda only.

Shri A. M. Thomas: Yes. A sum of 

Rs. 23 lakhs is being spent on it now. 

But I think it is an expenditure  in 

the right direction.  It may be said 

that the type of propaganda that has 

to be done and the type of stuff to 

be sold might be different.  But you 

cannot say you should get rid of in

ternal  propaganda  altogether.

I t)eg to bring to the notice of the 

Government  one  object  with  which 

we dropped out of the International 

arrangement and entered into agree

ments  , for  propaganda  with  the 

variims countries like U.S.A., Canada, 

West Germany and Ireland.  It was 

for doing propaganda for Indian tea. 

We must exert a little in the direction

of doing propaganda for Indian tea. 

That is not being done at all by the 

propaganda  machinery that  is now 

being set up in the various countries.

I think  this is  a measure  which 

was  long  overdue,  especially  since 

the industry could bear the additional 

cess.  I support the Bill.

Shri Bamacliandra BedOi (Nellore); 

I desire to seek some more clarifica

tion  from  the hon.  the  Commerce 

Minister.  Since  he  has  already 

thought of and passed orders to in

crease this export  duty  from  two 

rupees to four rupees per 100 lb. he 
must  have  also  worked  out  a  plan 

for the expenditure of the enhanced 

amount.  He has not revealed to us 

what  amounts  will be  expended on 

each  of  the  items  which  are  going 

to be taken up by the Government in 

furtherance  of the  idea  of giving 

further  assistance to  the tea  trade 

here.

I find  from  the  papers  that  the 

consumer’s price has been fluctuating 

and increasing from month to month. 

The consumer’s price in Calcutta was 

Rs. 1-9-3  in August  1953  and  in 

August 1954 it has risen to Rs. 2-2-7 

per lb.  That shows there is an en

hancement  of 22 to 23  per  cent, 

within the last one  year,  and tĥ 

question is to  what extent  this ex

port duty would be able to help the 

consumer’s interests in India.

As far as the propaganda that  is 

required in favour of tea in India is 

concerned,  I do  agree  with  Shri 

Lingam that further propaganda  in

V India may not be necessary and the 

sum of Rs. 23 lakhs  that is  being 

spent  today  on  internal  propaganda 

might be  reduced  and the  amount 

thus saved  diverted  to .some other 
channel.

I have noted in the  press  today 

that there has been  a slump in tea 

in the United Kingdom which is one 

of our biggest foreign  markets, and 

in  1953  the  dealers  there  were  not 

able to pay dividends because there 

was a slump.  If that is  correct  I 

would like to ascertain from the hon.
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Minister whether this export duty on 

tea,  enhanced  by  a  hundred  per 

cent., would not adversely affect our 

external  market,  especially  in  the 

United Kingdom.

I would also like to ascertain from 

the  hon.  Minister  what  amount  of 

money he is likel.v to allot for  the 

development  of  the  propaganda 

machinery,  both  internally  and  ex

ternally and what amount he is going 

to spend on  the maintenance of the 

staff which is supposed to be already 

very heavy.

In the end I would ask whether he 

has  got  any  intention  to  set 

apart  a  definite  proportion  or 

percentage  of  this  income  for 

labour amenities.  If we put all this 

money into one pool it may or may 

not be possible to extend the benefit 

of these amenities  to labour which 

seems  to  deserve  much.  On  the 

other hand it is desirable to see that 

a  particular  percentage  of  this cess 

should be earmarked and put down 

as  a non lapsable fund, so that for 

labour  amenities  it  can be drawn 

upon whenever it is necessary.

I would therefore request the hon. 

Minister to clarify in terms of rupees, 

annas and pies his  programme  for 

utilisation  of these  funds and  this 

enhanced revenue to the several as

pects which he has got in his mind.

Shri K. C. SodUa (Sagar) rose—

Mr. iDeputy-Speaker:  There is no

time.

Shri Punnoose (Alleppey); Can we 

extend  the time  by  fifteen  minutes 

more? '

Mr. Deputy-Speaker; How can I? 

I am bound  by the  order of  the 

House.

Shri K. C. Sodhia:  I have to ex

press my doubts.

Mr. Deputy-Speaker: Subject to
the limitation of time.

Shri K. C. Sodhia;  Yes.

There is noMr. Deputy-Speaker:

time now.

Shri K. C. Sodhia:  I may have to 

move my amendment. If my doubts

are removed by  the  hon.  Minister 

now,  I  may not move  my  amend

ment and thereby  I will  not  take 

time then.

Mr. Deputy-Speaker: I  wiU  give

an opportunity to the hon. Member, 

if there is time, to move his amend
ment.

Shri K. C.  Sodiiia: If  the  hon.

Mini.ter removes my  doubts I will 

not be put to the necessity of moving 

the amendment.

Mr. Deputy-Speaker: Even for this 

talk there is no time.

Shri  Damodara  Menon (Kozhi

kode);  I want  to ask one or two 

questions.

Mr. Deputy-Speaker; He may put
them.

Sim Damodara Menon:  The  Tea

Board was reconstituted only recent- • 

ly.  I want to ask the hon. Minister 

whether this recommendation for the 

enhancement of the cess  has  been 

made with the approval or in consul

tation with the new Tea Board.  I am 

raising this point because these Com

modity Boards  that have  come into 

existence must have some functions. 

And if in a matter like this concern

ing labour  welfare as  well PS  pro

viding money  for  development  pur

poses  etc., which everybody  would 

welcome, this amount is going to be 

handed over to the Tea Board, what 

schemes they and what amounts they 

want for development purposes  are 

matters  which  lie  in  their  sphere. 

Therefore.  I want to  know whether 

before bringing  in  this House a re

commendation for the  enhancement 

of the cess, this normal consultation 

with  the  new  Tea  Board  has  been 
made.

Another point  is this.  My friend 

Mr. Thomas was saying about propa

ganda in West Germany, XJ.S.A. and 

Ireland by the Government of India. 

And he asked the hon. Minister whe

ther the  propaganda  is  done  for 

Indian tea.  I want to know why  it 

is  not  possible for  us  to  carry  on 

propaganda for Indian tea in foreign
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countries.  We were members of the 

International Tea Market  Expansion 

Board  and  we  withdrew  from  that 

Board because that Board was doing 

propaganda for not only Indian  tea 

but for  tea  in  general.  If  after 

coming out we are spending moneys 

abroad for doing propaganda general

ly for tea, what  is the purpose  of 

our coming out of that Board?  We 

are spending about Rs. 50 lakhs and 

we may spend in future more on this. 

Are we  going  to  spend this  money 

for propaganda for tea of other coun

tries?  About this matter also I hope 

the hon. Minister Will provide some 

clarification.

»Ir.  Deputy-Speaker:  Now  Mr.

Sodhia may put his question.

Shri K. C. Sodbia: The hon. Minis

ter just now said that he was going 

to take away from the functions  of 

the Tea Board the function relating 

to welfare of labour.  I  would like 

to know whether he is going to do 

it by  amending the Act and taking 

away thi'j duty from the Tea Board 

or in some other way.

Now the second thing is that under 

the parent Act it has been provided 

that all collections minus the cost of 

collections will be made over to the 

Tea Board.  The  amount  collected 

has now  increased and  I  want  to 

know how the Government are going 

to utilise the extra amount that they 

are making, because under the pre

sent Act it may go to the Tea Board.

The third point is that out of the 

15 or 18 functions that have been al

lotted to them under the present Act. 

many  of them  have been  neglected 

altogether.  Therefore I am  not  in 

favour of giving any money to  the 

Central  Tea Board.  They  have  re

fused  to  perform  any  of the  func

tions laid down under the Act.

Therefore,  such a Board  does not 

deserve any increase to its funds and 

I have tabled the amendment simply 

to condemn the present activities of 

the Board and to bring out that they 

ought  to fulfil the  Junctions  ttiat

have been laid down for them under 

the Act.  I want to know what they 

have been doing to remove the di£B- 

culties  of the  workers  when  it  is 

well  known that the tea market  is 

controlled by the foreigners  and  it 

is the foreigners who are dominating 

the poor workers.  My  request  to- 

the hon.  Minister is that he should 

see that the Indian interests in  the- 

plantations are not let down by  the- 

activities of the Board.

It is on these points that I wanted; 

to speak.

Shri Pnnnoose:  I  would  like  to

know. whUe it is one of the specific 

duties of the Board to look after the- 

amenities for labour,  whether  the- 

hon. Minister or the Board have  in 

mind any plans  for amenities  for 

labour.

Shri T. T. Krishnamaĉ ari: A num

ber  of questions  have  been  asked 

and I shall answer them to me best 

of my ability.

If the hon. Member refers to  Sec

tion 26 of the Tea Act, he will And 

that the Government is not  obliged 

to hand over the entire proceeds to 

the Tea Board.  What it says is. as 

much of the  proceeds  as  possible: 

should be handed  over.  The maxi- 

mtmi amount indicated is the amount 

of tfiê ollections.  It does not mean 

that the entire  money ' should  be 

handed over, unless  it is sanctioned! 

by -Government.

In  regard to the general  questioir 

of  functions  of  the  Board,  it  has 

been said that  section 10(2) (b)  is- 
redundant  and  is the same as  the 

provisions contained in  the Planta

tions Labour  Act,  It may be that 

there is a certain amount of redund

ance. The hon. Member, Shri Tushar 

Chatterjea,  will  certainly  realise- 

that whatever is  obligatory  on  the 

tea  gardens  to  do  in  respect  of 

labour,  Government would insist on 

their  doing  that.  Whatever  they 

cannot do, ttiat will be taken up by 

the Tea  Board.  There  must have 

been some intention in tbe minds of
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ĥe framers of the Tea Act who put 

in this  particular obligation on  the 

Tea Board that they should look aft̂  

the question of amenities  and faci

lities for labour.  It is only the resi

due that would be dealt with.  The 

•whole amount of Rs. 85 lakhs would 

not be  enough  if the Tea  Board is 

to  take  up the  entire responsibility.

I am not asking for an appropriation 

of the amount now.  The amount has 

-to be collected first.  In the budget we 

-will have to ask for so much money 

■tor the Central Tea Board.  At that 
time I shall probably be in a position 

to  give  you  an  idea  of  how  much 

lias got to be spent on labour ame

nities.  At  the  present  moment  we 

have  got plans  up  to Rs.  10  lakhs. 

Perhaps it may be increased further 

•when we finalise the budget.

Mr.  Damodaran said  that the Tea 

Board  has  not been  consulted.  If 

-the Hon. Member refers to the Act 

lie will find that there is a declaration 

imder the Collection  of Provisional 

Taxes  Act  there.  Nobody  is  taken 

into  confidence  in  respect  of  such 

Xegislation excepting the few people 

concerned.  If we consult somebody 

else  in regard lo this riattc;, ponsi- 

bly all the export would have been 

finished by the time we start collect

ing the tax.  So,  in the matter  of 

revenue collection, consultation is  a 

-thing whidijs very improper.

The  point  raised  by  Mr.  Lingam 

has  been  dealt  with  adequately  by 

Mr. Thomas.  Mr. Lingam  says  no 

propaganda  is necessary for internal 

consumption.  It is completely wrong. 

TVe are producing 650 or 640 million 

lbs. of tea and we cannot depend on 

foreign countries for its consumption? 

Our  internal  consumption  has  to 

rise.  We must be  able to consume 

at least half of it. so that for  the 

other half  we  may  depend  upon 

foreign countries.  I do apologise for 

-the type of propaganda that has been 

•carried  on as I  wonder it is  not 
■satisfactory.  We should do more  of 

it.  We must make people more tea

conscious so that we can have an in-, 

<ernal market for at least half of the 

produce.

1 P.M.

Mr.  Tripadhi raised  a  number  of 

points, but I will deal with only one, 
namely,'whether the law of dimmish- 

ing returns would operate because of 

high prices as we depend largely on 

the foreign buyer of tea.  Perhaps it 

would.  But it  cannot  be  suggested 

that the buyer will take to something 

cheaper than tea—unless he is going 

to drink hot water—which will give 

him  that  little  cheer  that  he  gets 

from a cup of tea?  I am very con

scious of this fact, because, after all 

who drinks tea in the foreign coun

try?  It happens to be the common 

man.  It  is not  the rich man.  We 

want our customers to be preserved 

for us.  I have tried to tell the people 

concerned in the other countries that 

I am prepared to co-operate if there 

is to be any price control; but I  am 

afraid  they  found  it rather  difficult 

politically and otherwise.  So far as 

I  am  concerned, my  mind  is quite 

clear.  We do not want to make more 

money  than  is  absolutely  necessary. 

Though we might lose a part of our 

export revenues we do not want  to 

mulct  the  consumer  in  the  foreign 

country  who,  I  pointed out.  is  not 

always a rich man.  And I am quite 

prepared to co-operate with any Gov

ernment in controlling the price  of 

tea  if that  Government  asks for  it. 

But, if  because of  short  .-upply  and 

because of the operation of the law 

of  supply  and  demand  the  prices 

rise to 7 sh. a pound  and if I control 

prices at this  end somebody else  at 

the other end will  make  the money. 

On the other hand, if our tea planter 

makes that money, a part of it at any 

rate seven annas in the rupee comes 

to us by way of income-tax.  There 

is at least, that.  Therefore, I cannot 

do anything more than express  my 

wish to co-operate with other îoun. 

trie.'!.

Shrl K. P. Tripathi: Why does not 

the International Tea Board function 

in this connection?

Shri T. T. Krishnamachaii:  I  do

not think it is within their scope at 

all.  As a  matter of fact, the Gov

ernment of each country has to deal
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with  this matter.  The International 

Tea Board cannot deal with it.

So far  as  expansion is  concerned, 

I  can  assure the  hon.  Member  Mr. 

Lingam that if we continue to be in 

the International Tea Agreement, no 

let or hindrance will be put to our 

capacity to expand.  As it is, we have 

got about 40,000 acres, unutilised and 

if we are going to have more acreage 

under tea than at present, a revision 

of the Agreement which will expire 

in  1955  will  give  us enough  elbow- 

room  for  purposes  of  expanding  as 

much we want and as much we can.

So far as advertising Indian tea is 

concerned,  I  am afraid,  the  hon. 

Members  are  taking  a very  narrow 

view of things.  If we are collaborat

ing , with  the  tea trade  in  another 

country,  we can only  advertise  tea. 

If you want to advertise Indian tea, 

you have got to go on your own and 

do it—and it does not pay to do that 

kind of thing, because we do get  a 

certain  amount of co-operation from 

the other Tea interests.  There is no 

rivalry  actually,  except  perhaps  in 

the  United  Kingdom  where  Ceylon 

does a certain amount of advertising 

nn Its own.  In other countries, there 

is no advertisement carried on to any 

large extent for the tea of any parti

cular country.

We are in fact at liberty to spend 

more money on Indian Tea: we could 

have advertisements separately; but a 

common effort with the tea trade in 

the various countries is made on the 

ground of increasing the consumption 

nf tea,  so  that  everybody  will  get 

the benefit, and we will undoubtedly 

get a larger share of the benefit be

cause  we  are the  biggest  producers 

of tea.  And that is the proper way 

to look at it.  There is no use saying: 

“You  have  not  done  anything  for 

Indian tea”.  If you have Darjeeling 

brand  or Nilgiri brand, we can go 

and  advertise it.  Nothing prevents 

us from  doing so, but it  must  be 

done entirely on our own.  We can

not get the tea trade in other coun

tries who deal in tea as such to col-

Hospital  are there no  doubt,  but 

proper help is not given.”

I think I have said all that I have 

to say  and I would finally like  to- 

remind hon.  Members that this  is 

not  an  appropriation  BUI.  This  is 

merely  a question of levying a tax. 

When the time comes for me to pre

sent  the  demands  for  my  Ministry, 

I shall endeavour  to  supply  hon. 

Members with  as  much  information 

as  they want  in regard  to the  dis

posal of the amount so collected.

Mr.  Deputy-Speaker: The  question 

is:

“That the Bill further to amend 

the Tea Act, 1953, be taken into 

consideration.”

The motion was adopted.

Mr. Depnty-Speaker: So far as the 

amendments are concerned, I have no 

time.  I think I will treat as if there 

will  be  no  amendment,  but  there 

has been enough discussion on these 

amendments.

Shri T. T.  Krishnamachari: I do

not know if one amendment which is 

of a consequential nature...............

Mr. Deputy-Speaker: Government’s 

amendment is always allowed.

Clause 1.— (Short Title)

Shri  T. T.  Krishnamachiiri: In

view of the fact that my hon. friend 

the  Minister  for  Parliamentairy 

Affairs has suggested that the second 

Tea  (Amendment)  Bill  will  also be 

introduced,  I  do  not  know  it  this 

will  be  necessary.  Anway,  by  way 

of abundant caution, I beg to move:

In page 1,  lines  3 and 4, for 

“(Second  Amendment)” suhsti- 
tute “(Amendment)”.

Long Title

Shri T. T. Krigbnamaehari: I beg

to move:

In page 1, omit “further”.

Perhaps  I  might  have  to  reverse 

this  process when  I  bring  in  the 

other Bill.
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Mr. Deputy-Speaker: The question 

is: •

In page  1, lines 3 and 4, for 

“(Second Amendment)” substitute 

“(Amendment)”.

The motion was adopted,

Mr.  Depnty-Speaker: The  question

In page 1,  omit “further”.

The motion was adopted.

Clause  2.— (Amendment of  section

25, Act 29 of 1953).

Mr.  Deputy-Speaker:  So  far  as

Shri  Tushar  Chatterjea’s amendment 

is concerned,  it is out of order, be

cause he wants to raise it. and  he 

says “at such rate not less than four 

rupees”.  As  he  knows,  any  tax 

ought  not  to  be  increased  without 

the sanction of the President.  “Not 

less  than four  rupees”  means  it  is 

the minimum.  It is not “not exceed

ing four rupees”.

Regarding the other amendment. I 

only  want  to  impress  upon  the 

House that there is not much of sub

stance in it.  The amendment is “not 

exceeding  four rupees”  instead  of 

“four rupees”.  If power is given to 

the Government to impose tax at thp 

rate of Rs. 4, it is open to them to 

impose a tax at a rate less than Rs. 4 

also.

The question is:

"That  clause  2, clause 1,  as 

amended, the Title, as amended, 

and the Enacting Formula stand 

■part of the Bill.”

The motion was adopted.

Clause 2, clause 1, as amended,  the 
Title, as amended, and the  Enact

ing Formula  were  added to  the 
Bill.

Shri T. T. Krislmaiiuiehari:  I
to mover

beg

Shri M. S. Gurupadaswamy  (My

sore):  May I say a word?

Indian Tariff 2832̂
(Third Amendment)

Bill

Mr. Deputy-Speaker: The  question- 

is:

‘ That the Bill, as amended, be

passed.”

The motion was adopted.

Mr. Deputy-Speaker: We have ex

ceeded  the time  allotted  by  five- 

minutes.  I  would  urge  upon  hon. 

Members, whoever is on the Advisory 

Committee, to take note of it.  It is 

rather embarrassing  for me not  to- 

allow  Members  to  speak.  I  woiUd 

certainly have called Mr. Gurupada

swamy—he comes from Mysore—and 

other  hon.  Members,  particularly 

businessmen  like  Shri Tulsidas,  to- 

make their  own contributions.

Shri Tulsidas  (Mehsana  West): I

did not want to speak at all.

Mr.  Deputy-Speaker:  I  shall  re

member their names, but more time* 

must be allowed in such matters as 

this.  It is for the Business Advisory 

Committee.

INDIAN  TARIFF  (THIRD 

AMENDMENT)  BILL

The Deputy Minister  Commerce 

and Industry  (Shri Kanungo): I beg: 

to move:

“That  the  Bill  further  to. 

amend  the Indian  Tariff  Act, 

1934. be taken into consideration.”

Mr. Deputy-Speaker;  On  behalf 

of Shri"T. T. Krishnamachari.  Other

wise.  the  hon.  Ministers  may  give 

notice  in their  own  names.  Very 

well.

Shri Kanungo:  Sir, this Bill seekŝ 

to amend the Indian Tariff Act, 1934,.

by............................

Shri  A. M.  Thomas  (Ernakulaml: 

The time-limit may be fixed.

Mr. Deputy-Speaker:

to 2-10 P.M.

From  1-1(V-

“That the Bill, as amended. b»> 
passed."

An Bon. Member:

each.

Five  minute.'?;
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Another Hon. Member: Ten minutes 

och.

Shri Kanunco:  This Bill seeks, to

.amend the Indian Tariff  Act, 1934, 

by  making  certain  changes  in  the 

First Schedule to that Act in order 

to give effect to Tariff Commission’s 

recommendations.  As  -the  House 

will have noticed from the Statement 

■of Objects and Reasons attached  to 

the  Bill,  the  Commission’s  recom

mendations involve the grant of pro

tection for the first time to the auto

mobile leaf spring industry, the with

drawal  of  protMtion  to  the  sewing 

machines,  the  pickers  and  the  zip 

fasteners industry and. the temporary 

extension of protection to ten indus

tries for a period of one year pending 

a review by the Commission. <

I shall first deal with those indus

tries which will be de-protected from 

the  1st January.  1955,  namely,  the 

sewing machines,  the  pickers  and 

the zip fasteners industry.  Copies of 

the  Tariff Commission’s  reports  on 

these industries and of Government’s 

Resolutions  thereon  have  already 

been laid on the Table of the House.

I need not, therefore, go into the de

tails  of these  industries  and  shall 

make only a  passing  reference  to 

some of the important aspects which 

have  led  Government  to  take  this 

step.

It is a matter of great satisfaction 

to me that the sewing machines in

dustry  has  justified  the  protection 

which  was  granted  to  it  about 7i 
■years ago in April, 1947.  The record 

•of this industry during the period of 

protection has  been  one  of steady 

progress.  Production  has  increased, 

equality  has improved  and  imports 

%ave  declined.  The  industry  has 

not only been able to consolidate its 

position  in the  internal  market but 

has steadily improved its position in 

the export market also,  as will  be 

seen from the following statistics. In

1951 we exported 6,164 machines, in

1952 8,119 and in  1953  we  reached 

the  five-digit  figure  of  10,863.  The 

fair  ex-works  price  of  a  domestic 

machine  (Rs.  105)  is lower than the

landed  cost  ex-duty  of, a  foreign 

machine imported from the cheapest 

sources  (Japan),  viz.  Rs.  146.  The 

industry has now grown to that stage 

where it is no longer in need of pro

tection and can stand on its legs. The 

Commission  has recommended  that 

protection may  be withdrawn from 

1st January  1955,  and  Government 

have  accepted it,  and  the  necessary 

provision has been made in the Bill. 

Sewing machines  will become sub

ject only to  revenue  duties  with 

'effect from the beginning of the next 

year.

In the case of the pickers industry, 

the Commission’s  investigations have 

indicated  that  the  fair-ex-works 

prices  of  indigenous  pickers  are 

lower  than  the  ex-duty  landed  cost. 

This  favourable  position  in  respect. 

of  cost  should,  in  the  Commission’s 

opinion, enable the domestic industry 

to  develop  an  export  market,  pro

vided it maintains a high standard of 

quality  of its products by strict ad

herence to the ISI specifications.  The 

Commission  has recommended  th_pt 

protection to this industry should be 

discontinued  from  1st  January  1955. 

and  Government  have  accepted  this 

recommendation.  As  protection  was 

initially  granted  in April  1949,  the 

industry would be enjoying protection 

for five years and nine months.

I now pass on to the zip fasteners 

industry,  whose  position,  I  regret  to 

say, is  not very  satisfactory.  The 

Commission has come to the conclu

sion that the domestic manufacturers 

did not make good use of the protec

tion  granted  to  them.  The  quality 

of the products has not come up to 

satisfactory  standards.  A compari

son of the fair-ex-works price of the 

local  products  with  the  ex-duty 

landed  cost  of imported  fasteners 

from the cheapest source indicated a 

protective duty of the order of  165 

per cent, ad valorem.  The Commis
sion did not consider that there was 

any justification  for  imposing this 

heavy burden on the consumers and 

has  recommended  that protection to 

this industry be withdrawn from 1st
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January, 1955.  Since  protection in

volves some sacrifice on the part of 

■consumers, a protected industry owes 
« duty to the public to the

best use of protection.  Since an w 

■dependent  tribunal  has given  its 

verdict that the zip fasteners indus- 

>try has not acquitted itself well dur

ing the period of protection, the in- 

■dustry does  not deserve sympathetic 

consideration  at  the  hands  of  Gov- 

■emment.  The industry  will, there

fore, be deprotected, but the existing 

rate of duty, namely 66-2/3 per cent. 

4id valorem  will  be  continued  as 

revenue  duty.  Government  will, 

however, be prepared to review  the 

position if in future the zip fasteners 

industry  is established on a  more

satisfactory  basis  and  applies  for 

Jjrotection again.

I shall now deal  with  the  auto

mobile leaf spring industry, to which 

protection  will  be  granted  for the 

■first time.  The House is aware that 

-while making its recommendations on 

the protection of the automobile in- 

■dustry, the Tariff  Commission consi

dered  that  it  was  necessary  to 

examine  the  case  of  each  ancillary 

industry separately.  They are taking 

up the cases of these industries one 

one, and have submitted their re

port on the  leaf  spring  industry. 

Copies  of  the  report,  and  of  Gov

ernment’s Resolution  thereon,  have 

already been  placed on the Table of 

the House.

Leaf  springs  form  an  important 

component  of a motor vehicle;  al

most the entire weight of the vehicle 

is  carried  by  the  front  and  rear 

springs.  After  careful  investigation, 

the Commission  has  recommended 

that the  existing  revenue  duty  of 

80 per  cent, ad valorem  on  leaf 

springs  and parts  thereof should be 

converted into an equivalent protec

tive  duty  till  31st  December  1956. 

This recommendation  has  been  ac

cepted by Government, and the Bill 

seeks  to  implement  it.  I may  add 

■here that the  acceptance of this re

commendation  does  not  involve any 

additional  burden  on  the consumer.

568 LSD—2.

Now, I  come  to  the  industrias 

wnose protection is due to expire on 

31st December 1854, but the Commis

sion has not been able to carry out 

glucose,

dioxide, Itanium

artificial silk  mixed '‘R.brlcs,  aH3̂ 

tool  and  special  steels,  iron  or  steel 

machine screws, iron on steel baling 

hoops and  grinding wheels.  In  all 

these cases, the Commission has re

commended that protection be conti

nued temporarily  for another  year, 

pending  submission  of their  reports. 

The Bill, therefore,  seeks  to extend 

the period of protection for these in

dustries till the end  of  December

1955.  Short notes on these industries 

have  already been circulated to  the 

hon. Members.  I need not dilate on 

them at this stage, as the House will 

have  an opportunity  again  for  full 

discussion, when the reports on these 

industries  become  available,  and 

Government bring forward legislative 

measures for implementing their de

cisions.

I feel I need not take up the time 

of the House any longer.

Mr.  Depoty-Speaker; Motion 

moved:

“That the Bill further to amend 

the Indian Tariff  Act,  1934, be 

taken into consideration.”

First, I shall call upon Shri V. P. 

Nayar, for he has tabled an amend

ment. There  wiU be  a  time-limit  of 

ten minutes for each Member.

Shri  V.  P.  Nayar (Chirayinkil): 

The  purpose of  my amendment  is 

not as much to have the duration of 

the  present  protective  tariff  up  to 

the date  I have  mentioned,  as  to 

bring within the scope of the  dis

cussion  certain  facts  about the in

dustries sought to be so protected.

I shall confine myself only to one 

or two items, to which protection is 

proposed  to be  extended till  31st 

December,  1955.  You  know  the 

Tariff Commission  has  made  an  in

quiry, and it is on the basis of that 

that  the  sago  and  tapioca  globules.
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starch  and other  tapioca  products, 

now  enjoy  protection.  This  Bill 

seeks to extend the protection in res

pect of starch, farina and sago flour.

.-C Tariff Com- 

ffetKjrt, you  will  be  sur

prised  to  find—I  have  pointed  that 

out once before—that the Tariff Com

mission in inquiring into the details 

of these things has not inquired into 

certain  very  basic  questions.  For 

example, you will find that when the 

Tariff  Commission  admits  that 

Travancore-Cochin has over 5J lakhs 

of acres—I dispute those figures, be

cause  according  to  me,  it  is  more 

than 7 lakhs of acres—...............

Shri A. M. Thomas; The Board of 

Statistics figure is  14 lakhs of acres.

Shri V. P. Nayar; No.  Eight  to 

nine lakh acres.  Is  that not so?

When  they  admit  that  about  1-5

million  tons  of tapioca  globules  are 

produced in Travancore-Cochin  and 

also  say  that  the  industry  has  its

relationship with the  raw materials,

i.e. tapioca root, you will be surprised 

find that the public hearing over this 

was  held  at a place  in  Bombay. 

You  can  imagine  how  a  tapioca 

grower  from Travancore-Cochin  or 

Malabar  or  any  place  near  Salem 

could go and depose before the Tariff 

Commission,  which  was sitting  at

that time  in  Bombay.  That  shows 

in what  fashion the Tariff Commis

sion has gone into this question.  If 

you go through the import statistics, 

you  would  find that  a  considerable 

quantity of starch is even now  im

ported.  If you go through the inter

nal prices  of tapioca,  you will  find 

that there has  been  unprecedented 

fall in the price of tapioca.

Depaty-Speaker: What  hap

pened to sago in Calcutta?

Shri V. P. Nayar; I shall come to 

that later.  I know this much  that 

there  was  a case  in the Supreme 

Court, but I do not know what hap

pened about it.

Last time, when a similar Bill was; 

considered  on 21st  l><K;ember  last 
year,  Sh” .̂armarkar  admitted:

“I am quite sure that the Minis

try  of  Food  and  Agriculture 

who are concerned with this mat

ter will surely take  cognisance 

of the views  expressed  on  the 

floor of the House."

You  will  remember  that  then  we 

pleaded  that  some  arrangements- 

must be made by the Government of 

India  to  stop  the  price  fall  in. 

tapioca.  But  what  is  the  present 

position?

The  Travancore-Cochin  Govern

ment appointed a  committee to  in

quire  and  go  into  the  details  of 

tapioca.  Dr. P. J. Thomas who con

ducted  the  inquiry  recommended. 

that the minimum prices for tapioca 

should be somewhere between 9 pies 

and  12 pies per lb.  I am  informed 

that today  the price  of tapioca  ia 

about 3 pies per lb, so that for one 

anna,  you  get four  lbs.  of  tapioca. 

You  can  imagine from  this the  ex

tent  of price fall  in respect  of this 

commodity,  which  is  grown  in  mil

lions  of tons,  and on the price  of 

which the economy of my  State, of 

Malabar and of certain other pface* 

in  South  India  depend  to  a  very- 

large  extent  This  Government,  al

though it seeks,to protect the subsi

diary industry, does not do anything 

in this regard.

It will be interesting to note  that 

sometime ago, on the  24th  August 

1954,  Dr.  Panjabrao  Deshmukh,  in 

answer to a question by Shri Singhal 

assured the House—I am saying this 

because  last time,  Shri Karmarkar 

told us that the Agriculture Ministry 

would look into it—that the Central 

Government  would  take  suitable- 

measures if the prices fell below the- 

economic level.  Here is a commodity- 

on which several hundreds  of thou

sands  of people  live  and  the  price- 

of which has registered a fall which 

is unprecedented.  Here the Govern

ment come  and say that  they  ar&
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protecting a part o£ it by extending pro- 

Itection to the sago industry.  This is not 

the attitude in which the Government 

ought  to  take  this  question  up.  t 

understand that certain  representa

tives o£ the growers  of Travancore- 

Cochin have come to Delhi to repre

sent  to  the  Commerce  and  other 

Ministries.  I  would  ask the  hon. 

Minister who is here to discuss with 

them and find out what is the posi

tion,  I  was  going  through  their 

memorandum—I  do  not  know  whe

ther Government are aware of that— 

that  even  in  the  matter  of internal 

freight,  when  you  transport tapioca 

starch  and  maize starch  from  one 

place in India to another by railway 

there is a discrimination.  I am told 

that  this  discrimination  is  also seen 

in the case of freight in ships.  Ac

cording to  my  information,  maize 

starch can be shipped at Sh. 103 for 

18 cwts. while tapioca starch can be 

shipped at Sh. 115 for only 13 cwts. 

So that you will find that five cwts. 

more of maize can be shipped at  a 

cost of Sh.  12 less than the freight 

which  has  to  be  paid  for  tapioca 

starch.

Mr. Depnty-Speaker: Is not greater 
care  required  for  transporting 

tapioca?

Shri V. P. Nayar: No. Not at all. 

It  has  come  to  stay  because  there 

has been some oversight or because 

cereals and pulses have been classi

fied and this would have come under 

that  I do not know where the snag 

is, but it is a fact, that maize sago 

and other thmgs can be  now sent 

from  one place to another  on the 

railway at Rs. 2-13-1 per md. while 

tapioca starch has to pay Rs. 3-11-1 

per  md.  I  would  ask  the  hon. 

Minister to take this up.  It is  not 

a question merely of coming forward 

and moving  an  amendment  to  the 

existing legislation.

Then you will alSfc find that Gov

ernment can do something to protect 

the  tapioca  growers’  interests.  You 

know that  Travancore-Cochin  has 

been  incurring  a  ds(ily  expenditure 

ef Rs.  1  lakh  for subsidising  food.

Now, the Government of India have 

assured us that we will have enough 

supplies of rice.  Owing to a variety 

of  reasons,  the  tapioca  prices  have 

fallen.  What have  the  Government 

done?  Have  the Government done 

anything for the export of this pro

duct?  It  is  very easy to say  that 

the textile mills are under the thumb 

of my hon.  friend,  the CommerM 

Minister, as he very often says.  In 

war days when there was a  scarcity 

of food  material,  I  remember  that 

the textile mills were asked to com̂ 

pulsorily  take tamarind  starch,  m 

order  to save  food  material,  for 

their  requirements.  Tamarind seeos 

were  not  primarily  consumed  as 

hmnan food.  Therefore, I know tĥ  

textile mills had been asked to  grt 

a  portion of their  demands met by 

tamarind  starch.  Now. here is  a 

product; the price of tubers has goTW 

down  terribly  an̂  my  hon.  friend, 

the Commerce  Minister,  can  ve  ̂

easily  ask the  textile  industry  to 

confine at least a certain percentage 

of their purchase of starch to tapioca 

starch,  at least  to the  extent  to 

which they are forced now to import 

starch from foreign'  countries,  and 

then  fix up  a quota  for  tapioca 

starch.

Shrl A. M. Thomas: No import is 

allowed now.

Shri V. P. Nayar:  Of industrial

starch?

Shr; A. M. Thomas: No  import

now.

Shri V. P. Nayar: I  would like

Shri  Thomas  to  verify  the  account 

of sea trade.  It is declining, but I 
know that at least in Madras, starch 

is still imported for the manufacture 

of kumlcum at considerably low rates 

from Singapore and other places.  I 

have  actually  seen  them  in  the 

godowns.

Dr,  Lanka  Snndaram (Visakha- 

patnam):  What is the article he is

referring to?

Shri V. P. Ntyan Kumfc«-m.
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Mr. Deputy-Speaker:  What is the

red  subjtar.ce that is there?

Shri V. P. Nayar:  That is  some
chemical dye.

I  am  speaking  subject  to  correc

tion;  my  friend,  Shri Kanungo, can 

teU Us whether they have  published 

any notification totally  banning  the 

import of starch.  If there had been 

a total  ban on the import cf starch, 

my freind, Shri Thomas, will  realise 

that this  particular  legislation would 

be  superfluous.  You  are  fixing  an 

import duty and you are maintaining 

that import duty for a period up to 

the 31st December 19SS only because 

you  have  not banned  the import 

comoletely.  If the import had been 

banned, there was no question of an 

amending  legislation  keeping  up the 

existing tariff wall till the 31st Decem
ber  1955.  '

We  are  spending  ever  so  much 

under the Planning  Commission.  In 

their report, you wiU find that crores 

of rupees are ear-marked for develop

ment  of  small-scale  industry.  My 

State and the neighbouring places in 

the Malabar district, produce the maxi

mum amount of tapioca.  I  ask the 

hon.  Minister  whether  Government 

have contemplated so far the setting 

up of any factory which  can consume 

the starch which can be produced to 

ensure a fair, high price to the tapioca 

growers.  It has come to stay; there 

is no question of changing the six or 

seven lakh acres over to some other 

cultivation.  It has to be done.  We 

are importing a considerable quantity 

of glucose.  The hon. Minister knows 

that the Tariff Commission  has also 

gone  into  that  and  submitted  their 

report.  We  require  liquid  glucose 

which is partly made here.  We also 

require the other type of glucose. Why 

is it that Government have not been 

able to set up a factory in the grow

ing area  or in  some other  suitable 

place, by which the tapioca roots can 

fetch  a  fair,  steady  price?  It can 

also  be ensured  thereby  that  the 

article which is  so  very vitally  re

quired for the pharmaceutical industry.

for  the confectionary  industry,  for 

even so  many other  smaU  industries, 

is produced from indigenous sourcea.

I would also request the hon. Minis

ter to seriously consider the question 

of giving some subsidy  until  condi

tions are restored  to their normalcy. 

It  is  not  a.=  if  Government  cannot 

give any subsidy.  Government have 

the means for doing it, and there is 

a very strong case for giving subsidy 

to the tapioca  growers. It is not as 

if hundreds  of thousands of  tapioca 

plantations have come into the hands 

of  one  or  two  individuals.  You 

have  recently  been  to  my  State. 

You will find that almost every patch 

of  land  on  either  side  of  the  road 

will be  planted  with tapioca.  You 

know they take a lot of intere.-t be

cause  this  plays  a  very important 

part as a cash crop and also as  an 

alternative in times of food crisis.  I 

therefore request that the hon. Minis

ter  may  please  consider  whether 

Government  can  take  some  steps, 

some positive step.s by which a sub

sidy  could  be paid  to  the  tapioca 

Browers, to the cultivators, until such 

time  as the  starting of  Industrie* 

under the auspices of Government or 

by  Government’s  recommendation so 

that the tapioca growers can be ensur

ed a fair, steady price for all times. 

Until that io accomplished, I urge the 

Government of India to go to the help 

of  the  tapioca  growers,  because  we 

have  found  that  the  Travancore- 

Cochin Government has done precious 

little about it.  I think they have not 

even  cared to answer tJie quefstionnaire 

sent by the  Tariff Commission.  So 

that it is a matter also for the Centre, 

especially in view of the  assurance 

given by the Food  Minister that the 

Government of India would step  in 

when prices went below the economic 

limit.  Here is a  case in which price* 

have gone four ti«»e.; below the econo

mic limit,  I  therefore  once  again 

urge upon him  to have  the  matter 

discussed  thoroughly with the Members 

of Parliament who come from those 

places,  from those  tapioca growing 

areas, and  also with representatives
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of the growers who are presently in 

Delhi  and have  very quick  steps 

taken’ in order to mitigate the hard

ship which is caused by  the poUcies 

of Government to fte tapioca grow

ers of my State.

Shri  Tulsidas  (Mehsana  West). 

Sir,  I do not want to make a v  ̂ 

len^y  observation on this Bill  ̂  

caiSe this Bill is a  v e ry  smaU and good 

measure  for  giving  protection  to 

different  industries.  In  this,  about 

13  industries  are  involved.  There 

are three  industries which are  dis

continued to be protected.  There is 

one industry in which the Tariff Com

mission  has  made  a «port and  m 

the  cased the other 10 indutnes they 

are  being extended  lor  a  period  of 

one year,  but there  have been no 

Tariff Commission Reports.  This, m 

my  opinion,  is a  very  undesirable 

practice because from year to year we 

hear about the extension of the pro

tection  without  Tariff Commissions 

Reports.  This House would naturally 

be  interested  to  know  what  the 

Tariff Commission’s views are on the 

protection which is extended.

I -find that the Tariff Commiision is 

rather taking a very long time  for 

giving  their  reports whenever  any 

industry is submitted for their exami

nation.

Dr. » Sundaram:  On  the

contrary, it is more swift  than  it 

should be.

Shri Tulsidas: But, the Tariff Com

mission is a Commission which must 

work quite in  time and  must give 

the report as early as possible when

ever  any industry  is  submitted to 

them.  I know that there are certain 

limitations.  The Tariff  Commission 

naturally takes a very comprehensive 

survey of the whole industry and so 

on.  I have been always feeling that 

the  Tariff  Commission  must ̂ be 

strengthened.  There  is a  provision 

according to the Act that the  Tariff 

Commission  should not  consist  of 

more than 5 persons  including  the 

Chairman.  We are on the threshold 

of the Second Five Year Plan.  We

want to increase our industrial poten

tial in the country, not only of  th* 

large-scale industries but also of the 

small-scale industries.  Therefore,  it 

should be proper that the Tariff Com

mission must be in a position to give to 

the Government reports as  soon  a3 

any industry is referred to them.  It 

may be, that, we are required to in

crease the strength of the Tariff Com

mission. They may require instead of 

3, 7 members. Why should not the Gov

ernment come forward and amend the 

Act to increase the number of mem

bers on the Tariff Commission?

Thus,  every year coming forward* 

for extension of protection from year 

to year, does not give any protection. 

In  my opinion there  is only a  very 

short-term protection  and the  indus

try would like to know what is the 

long-term protection.  It may be that 

next year the position may be differ

ent.  After  all, they  do not know 

where they are.

Now, there is also the other aspect 

The Tariff Commission gives  report 

not merely for the protection by way 

of increase in tariff,  but  there  are, 

ancillary  suggestions  also  which are 

made.  They are, I am sorry  to say, 

not properly looked into.  I can give 

you examples of a number of cases in 

which  the  Tariff Commission  ha* 

given ancillary suggestions and they 

have been always,  if I may say so, 

ignored.  1 wiU give you an example. 

One of the  non-fiscal  measures  of 

assistance which the Tariff Commission 

recommended was with regard to re

duction in freights and rates structure 

and preference in purchase of stores. 

Even with regard to— to give an ins

tance—the  automobile  industry,  the 

Commission  recommended  the  imple

mentation of the recommendations of 

the Motor Vehicles Taxation Enquiry 

Committee’s  Report,  of reduction  on 

taxation,  reduction  of freisht rates 

etc.  But, nothing substantial ir this 

direction  has yet  been  rtone.  This 

is another aspect. .

I can also cite that in a number of 

cases  where  the  Reports  are  made, 

they are not submitted to the House
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within  the  period  according to  the 

Tariff Commission Act, that is, with

in three months it must be submitted 

to the Parliament.  There is a proviso 

of  course,  whereby the Government 

can extend this period on account of 

difficulties.  But, I am  afraid,  too 

much advantage is taken of this pro

viso  because in a number of cases, 

after the Commission made the reports, 

they have been  submitted to  this 

House after a considerably long time. 

Power and Transformer Report came 

after 7 months; Cement Prices Report 

came after 6J  months;  Sericulture 

Industry Report came after six months 

and so on. I think  too much  advan

tage should not be taken of that pro

viso. We should have the  Report as 

soon as it is submitted to the Govern

ment  within  the  time  prescribed 

imder section 16(2).

Dr. Lanka Sundnram:  What about

the  businessman’s  lobby?

Shri Tulsidas:  Let them come to

a decision  and indicate  what is in 

their mind.

There  is  another  aspect.  If  the 

Government ieels that  this examina 

tion by the Tariff Commission should 

take more time, then I say, there is 

no  other  alternative  but  to  have  re

sort to giving powers to the executive 

to increase the import duty or reduce 

the import duty, or to have the quan

titative import control.  Either of these 

things must function;  otherwise the 

industry is always kept in the lurch 

to know what protection the Govern, 

ment is going to give them.

Sir,  I have a  certain  experience 

with regard to a particular Committee 

of which I was member—the Import 

Control  Enquiry  Committee.  I  know 

there are difficulties. I can  just give 

one example. Here is the question of 

soda ash. Now soda ash industry has 

to  be  looked not merely  from the 

point of view of the industry as such, 

but  the  articles  which  the inaustry 

produces  are  also raw material  to 

other industries jnd therefore,  those 

industries  which  consume  this  raw

material have also to be considered. It

has  to  be  considered  whether  the 

protection  which  is  given  to  this 

industry is more than what it should 

be given, or is it that other industries 

might sufter on account of the  pro

tection Riven to this industry; whether 

we have to increase  import of other 

goods and so on. They are  difficult, 

problems, but a reasonble balance can 

be struck  and  in  that respect the 

quantitative  restriction  of  imporl 

policy must  be an instrument  in  the 

hands of  the Government.  I know, 

under the GATT which is at present 

discussed in Geneva there is a certain 

amount of restriction, but, in a coun

try like ours which is undeveloped and 

which has still to develop considerably, 

particularly with the balance of pay

ment  position of thi.J  country,  this 

quantitative restriction  is an  instru

ment in the bands of the Government,

. in spite of GATT restrictions, and that 

should be utUised if this speeding up 

of the Tariff Commission's Reporls is 

not adhered to.  That is my feeling 

and I hope the hon. Minister will look 

into it.

Dr.  Lanka  Sundaram:  Mr.  Deputy- 

Speaker, I think the House will join 

me in congratulating the hon. Deputy 

Minister for the dexterity with which 

he has stated his case, being the mai

den performance as Minister in charge 

of the Bill.

My hon. friends Shri V. P.  Nayar 

and Shri Tulsidas have made a number 

of points with respect to the  Imidi- 

cations of this Bill, and I do not want 

to repeat the arguments used so far. 

But, I think this House is entitled to 

satisfaction on a very important cons

titutional and' procedural point.  Tou, 

Mr. Deputy-Speaker,  would  recall 

that when the first amendment to the 

TariS Bill was brought here by my 

bon.  friend’s  colleague  Shri T.  T. 

Krishnamachari two years ago, I rais

ed  this  question  of  composition, 

powers and competence of the Tariff 

Commission to deal with questions of 

that character.  My  hon.  friend Shri 

Tulsidas made irfCrence to Inordinate
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ctelays with respect to submission of 

reports  by  the  Tariff Commusion. I 

have before me a eomj>lete  tabular 

«tatem«Dt of the number of industries 

remitted  to the Tarifl  Commitsiim. 

and  sometimes you  see that it does 

act take even six weeks to complete 

«n ennuiry.  I consider that this sort 

of disposal of enquiries remitted  to 

the  Tariff Commission is not in the 

interest  of  the  country.  You  would 

recall,  I hope,  Mr.  Deputy-Speaker, 

that when 1 made this point nearly 

two years ago, the Commerce Minis

ter agreed with the suggestion made, 

namely to  strengthen the  personnel 

of the Tariff Commission and if neces

sary to divide the Tariff Commissinn 

into ad hoc groups for immediate dis

posal of enquiries.  I  would like to 

know from my friend what steps have 

been  taken specifically to  strengthen 

-the composition of the Tariff Board.

While saying this, Sir, I would like 

to draw your  attention to  another 

point.  There has been a tendency on 

the  part of  Government to  permit 

members of  the Tariff Board  to va

cate  office  and  accept  other  employ

ment,  I consider it a very very dan

gerous  thing. An experienced man— 

this type is really very small npw in 

this  country—has  been  lost to  the 

Tariff  Commission.  My  hon,  friend 

-the Minister knows to whom in parti

cular I am referring to.  Also there 

is another danger here.  Sir, I am not 

anxious that mere college professors 

should be elevated' to the position of 
members  of the Tariff  Commission. 

The House would recall that, when for 

the first time an Administrative Officer 

from  the Bombay  Government  was 

appointed as Chairman, there was a 

lot of criticism in this House.  On a 

balance,  I think,  an  Administrative 

Officer,  perhaps,  is  better placed to 

discharge the functions  assigned  to 

him as a member of the Tariff Com

mission, than  a mere college profe.".- 

sor.  It you analyse the names of the 

gentlemen who are members of  the 

Tariff Commission.  ,vou will see that 

the requisite  experience,  ability and 

scientific knowledge necessary for the 

-sifting of data and arriving at con

clusions which are capable of guidln* 

government dedsions Is not available 

among the personnel of  the TarUt 

Commission.  Most of them  are my 

personal friends, and  I  know them, 

and indeed, I do Itnow most of them. 

X  am not reflecting upon their  inte- 

^ty  or  character.  That  has  not 

been doubted!.  But art they piropeily 

equipped?  Are  they capable of dis

charging  their  duties?.  Believe me, 

sometimes more thin a score of «- 

quiries are  remitted to  this Tariff 

Commission  within  one  year.  How 

can they dispose of them?

Mr. Depaty-Speaker; Does the hon. 

Member suggest  any cadre or  any 

training school for them?

Di. Laaka Sudaiaai: If necessary. 

Why not?

Mr. Depaty-Speaker; It is not in a

spirit of joke that I enquired.  Pro

bably you want a. separate cadre of 
men.  a category of professional peo

ple  from  whose  ranks  these  people 

could  be  drawn to the Tariff Com

mission. ,

Or. Lanka SoBdaram: I quite ap

preciate the sji»rit in wUch you have 

made those remarks.  I entirely agree 

with the Chair.  I shall make a con

crete  suggestion.  Why  don’t  they 

take business executives,  as  an  ex

periment?  Surely,  why don’t  they 

take business executives on the Tariff 

Commission? Have they not done so 

with  reference  to  the  Industrial 

Finance Corporation and other State 

bodies which  have come  into exis

tence in recent years? But that is a 

question which has got to be investi

gated properly. But the main point is: 

the statutory limitaion of five members 

for the Tariff Commission is insuffi

cient to deal with thri task entrusted 

to the Commission.  The result is, as 

Shri Tulsidas has complained,  in the 

case of  certain  enquiries  the Com

mission takes  too long  a time and in 

the case of certain other enquiries, the 

investigations  are  too  perfunctory, 

with the  result  that  the  competent



2849 Jndian Tariff  14 DECEMBER 1954 (Third Amendment) Bill 2850

[Dr. Lanka Sundaram] 

advice which is exnected of the Tariff 

Commission  is  not  available  to  the 

Government  and ultimately to  the 

country.  When  this  matter  was 

discussed with him the hon. Minister 

eave  an  assurance,  a definite asstir. 

ance nearly two  years ago  that  he 

would try to strengthen the personnel, 

and  that  when  the  time  comes  for 

(trenfthening the personnel of  the 

Tariff  Commission,  adequate  exami

nation would be made about the suit

- ability of the members to be selected.

Now,  I would like  to  spot-light 

here  only  ohe point.  Here, in the 

Bill, we have ten industries in parti

cular with reference to  which  the 

Bon.  Minister  sought  to  extend  the 

protection  time.  I would  definitely 

*ay, without any compunction at all, 

that this sort of legislation is trying 

to circumvent  the  Constitution.  I 

agree that my friend, the hon. Deputy 

Minister, is helpless, when  he found 

that the protection has expired  and 

that  the  enquiry  was  not  com

pleted.  Government  then  could 

make up its mind whether the pro- 

lecnon  should  be  continued  or  not. 

so, the best course is to postpone It 

lor’ one year! This sort of legislation 

IS not good as  far as the country’s 

interests are concerned. 1 beg to say 

with  all humiUty  that it is  actually 

circumventing  the provisions  ol  the 

(constitution. 1  cannot  take up the 

position that I will refuse to vote for 

this BiU, because I know the helpless- 

Tiess  of the Minister.  He does  not 

xnow what he has to do, and he tri

ed to move, as Shri Tulsidas has said, 

by bringing in what you call an en

abling Bill about protection for differ

ent,  inCustries  for  different  periods, 

in fact, 1 am incUned' to request the 
hon.  Minister  to  accept the  amend

ment which will be moved at the pro

per time by Shri V. P. Nayar.  Why 

do  you  require  one year  more for 

this Bill?  Why not you  ask  the 

Tariff  Commission  to  complete  Its 

enquiry  in six  months’  time?  Why 

do you saddle the consumer with the 

cost of protection  Tfithout  knowing 

cxafttly whether tha  protection  is

justified in  the circumstances?  What 

I am making out is not a political or 

a light-hearted argument.  It is  • 

very dteflnite point to be remembered 

by the Government  and this House, 

before this Bill is assented to. I re

peat that the Minister x̂iuld consi

der the amendment reducing the tin* 

sought to be taken  for extension of 

the protection given to these ten  in

dustries.  You will see that these In

dustries are of  disparate  character. 

Each one of them must be decidled on 

merits.  But, on the other hand, you 

find a sort  of back-loB of protection 

programme  just  heaped  up  on  this 

House,  on  the  spur  of  the  moment, 

simply because Government is unable 

to make up its mind. I consider that 

this matter has got to be looked into.

I  have no disposition to oppose the 

Bill because I know it has got to be 

gone through for the sake of exten

sion of protection.  Now,  this  has 

come here three times—these amend

ments to the Tariff Act—in the present 

Parliament.  Government,  I  hope, 

will certainly take steps early enough 

(a) to ensure that the  personnel  of

• the Tariff Commission is strengthened 

and (b) that adequate advance notice 

is taken of the time factor—when the 

tariff protection is going to expire  in 

respect  of  certain  industries—and 

make adequate enquiries justifying the 

need for protection before asking tbfc 

House for  extension  of protection.

Shri Jhanjhanwala (Bhagalpur Cen

tral): The points which I wanted  to- 

make cut have already been covered 

by the previous speakers, but they are 

so important that if I take  a  few 

minutes of the House by placing the 

same from my point of view, it will he- 

quite justified.  As  has  been  pointed 

out by my hon. friend, Shri Tulsidas, 

every year the Government comes up 

before the House saying that protec

tion should be extended or discontinu

ed in respect of  certain  industries; 

without having the report of the Tariff 

Commission and placing the same be

fore the House in order to judge an* 

find out whether that  protection  is. 

justified or not, it is difficult for th& 

House to  proceed with  the  matter..
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Secondly, as has been pointed out bjr

my hon. friend, Shri Tulsidas, in res

pect of the industries to which protec

tion is being  granted, the man who 

starts the industry does not know, and 

is not in a position to judge as to how 

long this protection will continue, and 

so, he cannot work with full attention 

and energy.

Dr. Lanka Smtduam: He cannot plan 

»ut.

Shri Jhonjhoiiwala:  I  thank  my

friend.  He cannot plan out that is a 

proper expression.  He should be en

abled to proceed with certainty.  These 

are the two things which the Govern

ment should look into.  Before they 

come with any other Bill of this nature 

in future, they should see that Parlia

ment has got the Tariff Commission’s 

report before it.  Or, just as has been 

pointed  out. Government  should take 

executive power and their department 

should study the problem, whether pro

tection should be given to a particular 

industry or not.  This is not a  good 

procedure but at least if we have the 

report of the department, we wUl be 

able to judge whether protection should 

be given to any industry or not.

We have got the Five Year Plan, and 

shortly we  shall  be  having  another 

Plan.  We shall be starting more and 

more industries, and the Tariff Com

mission should be fully equipped so as 

to give its full attention to the  Plan. 

As has been said by my hon. friend. 

Dr. Lanka Sundaram, the Tariff Com

mission is so much overworked that at 

times they cannot do full justice, while 

sending their recommendation, and this 

aspect namely, whether they are fuUy 

justified  in  recommending  protection 

or not becomes a question.  So. they 

must be fully equipped with sufficient 

staff to give sufficient attention to aU 

the problems which are presented be

fore them.

Now, under the GATT, we are under 

an  obligation  not to  raise the  tariff 
protection duty on particular articles, 

unless  we  negotiate  beforehand.  If 

the Government or the Tariff Commis

sion does not take proper action, does 

not give the report in time or does not

review the position of those artidet— 

whether any  further  protection  for 

those articles is necessary or not—we 

shall go on losing our foreign exchange 

and we shall not be able to develop 

our industries also.  Take the case o{ 

dye-stuffs.  We are  importing  dye- 

stuffs to the extent of Rs. 10 crores a 

year and for the last one year or so, 

we have not ordered any.  What has 

the Tariff Commission to say on  this 

point?  I understand it is more than 

a year now, and the Tariff Commission 

has not reported  on this.  This  is a 

very  important  thing.  Under  the 

GATT obligations, we cannot increase 

duties as such, we have to see that at 

least the  reports  on  these items  are 

truely made and particularly  looked 

into.  If the Tariff Commission cannot 

look into these things, the Government 

should have a department which should 

look into those points and give reports 

so that negotiations can be carried on 

with  GATT to enable  us  to increase 

duties on these items.

There is one other point regarding 

which I have got a representation, and 

that is in respect of a village industry 

in  my  State—the  button  industry  in 

Champaran.  The protection for this 

button industry has been discontinued. 

Unfortunately, I have not got  those 

facts and figures.  They say that be

cause this protection has been remov

ed, the industry will die. I shall pass 

on that representation to the Commerce 

Minister.  It is not with me at present. 

Government should look especially to 

these village and small-scale industries 

which are developing in villages  and 

districts and see that they are properly 

protected.

Shri A. M. Thomas:  I would have

followed the lines  that  have  been 

adopted by the three previous speakers 

had it not been for the urgent neces

sity -of bringing to the notice of the 

Government one or two burning ques

tions of my State.  My friend, Shri 

V. P. Nayar has touched on that ques

tion.  I would also wish to supplement 

his remarks by certain  other  facts.

One of the provisions in the Bill pro

vides for the extension of the  period 

of protection till the 31st of December
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1955 to ten industries which the Tariff 

Commission  are  enquiring  into. 

Among those ten, we And two items, 

viz.  starch ineuding sago  flour  and 

:farina and glucose.  About  these,  I 

wish to offer a few remarks.

My friend, Shri Nayar, has told the 

House that the conditions now existing 

in the tapioca industry of my State are 

really distressing  from the  point of 

view of the tapioca growers  in  the 

States  of  Travancore-Cochin  and 

Madras.  It is alarming also if it is 

viewed from the economic  point  of 

view of the two States, especially of 

Travancore-Cochin.  When  we  are 

attempting to give protection  to  any 

industry, what is to be enquired into 

and examined is the possibility of in

ternal development of that industry so 

Jte to reach self-sufficiency and if possi

ble examine the possibilities of deve

lopment for an export market.  I sub

mit that nothing substantial has been 

done in the matter of  this  industry 

which I have pointed out and so I join 

with my friend Shri Tulsidas Kilachand 

in  charging  the  Government  with 

omission to implement the  ancillary 

recommendations  that are  generally 

made by the Tariff Commission.  We 

find from the note that has been cir

culated by the Ministry of Commerce 

and Industry that with regard to starch 

industry including sago flour and farina 

the number of existing units is only 

18.  The estimated domestic demand is

55,000 tons per annum  whereas  the 

actual  production  in  our  country  in

1951 was near about 8.793 tons.  In

1952  it was  about  7,762  tons  but in

1953 there is an improvement and the 

production was about 17,193 tons.  In 

1954, up to August it has been 26,349 

tons.  I should think that the  possi

bilities of expanding this industry in

ternally have not been exploited pro

perly.

I would like to bring to the notice 

of the Central Government the Tapioca 

Enquiry Committee’s report.  It was a 

Committee constituted by the Govern- 

-tnent of Travancore-Cochin and pre?id- 

-«d over by no less a person than Dr. P. 

■J. Thomas who was Financial Adviser

to the Government of India and who 

was  also  Chairman  of  a  Committee 

constituted prior to the Kanungo Com

mittee to enquire into the conditions 

of the handloom industry.  I should 

think that proper  value  should  be 

attached to the recommendations con

tained in that report.  My friend just 

referred to the acreage of tapioca cul

tivation in my State.  According  to 

Government statistics it  is 5,40,649'7 

acres in Travancore-Cochin alone.  Ac

cording to  the  statistics  collected  by 

the Board of Statistics in Travancore- 

Cochin by a speedy  sample  s\jrvey 

method,  the  figures  for  Travancore- 

Cochin win come  to  about  14,25,917 

acres.  The importance of tapioca cul

tivation from the point of view of the 

economy  of  my State  is  self-evident 

from these flgures.  The total produc

tion of rice from that State is about 

2:7 lakhs tons.  The total production 

of tapioca from six lakhs of acres has 

been pointed out to be about 7-6 lakhs 

tons.  When we take the valuation of 

these two crops we find that it will 

come to about twenty and odd crores 

of rupees if a reasonable price is got 

for the tapioca.  This is double  the 

value of the rice that we have got in 

that State.  So, it will be found that 

it has got a substantial place in the 

economy of the southernmost State.  It 

contributes to  the  food  supply  and 

also the national income of that State.

I want to emphasise one aspect which 

is quite relevant to the discussion; the 

industrial possibilities of tapioca in re

lation to the industries to which we 

give protection.  It is unfortunate that 

this valuable raw product is not put to 

any proper industrial use.  The chief 

industrial use of tapioca is for making 

flour, starch and starch products like 

dextrin,  sago, glucose  and  power al

cohol.  Good biscuits, it is stated, can 

;e manufactured from this.  I would 

particularly refer to chapter 7 of the 

report,  which  I  have  referred  to,  in 

which it has been stated:

“During World War  I,  when 

Dr. S. G. Barker was the Dh-ector 

of Industries, Travancore State, an 

elaborate scheme was prepared for
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the  manufacture of tapioca  flour 

on  a large  scale,  and  machinery 

ior this was ordered from Java.”

But nothing took place after that.

An Hon. Member: What happened to 

that?

Shri A. M. Thomas: I am very glad 

that the hon. Minister in charge of the 

cottage industries is piloting this Bill 

and he would do well to take note of 

■this.  I may refer in passing that it is 

iound here that there are tremendous 

possibilities of an export market for 

the tapioca products.  In fact clean 

tapioca  has  an  extensive  world 

market.  It will sell readily anywhere. 

Imports of tapioca flour into the United 

States  of  America  amounted  to 280 

million lbs. in 1946.  Although Brazil 

-was the main supplier. Indonesia h  ̂

also a part in it.  There are possibilit

ies of even capturing the United States 

market by our country.  Dr. Thomas 

also refers to the industrial possibilit

ies and refers to  the  possibility  of 

manufacturing starch  which  is  Im

portant  for the  textile  industry.  It 

can be used  in  textile  sizing,  for 

colour printing of fabrics, for  paper 

making, for manufacture of adhesives, 

lor making moulded articles, etc.  Even 

in leather industry it can  be  used. 

It can also be used in laundry work 

and in pharmaceutical and tiolet pre

parations.  These are the various uses 

which this raw material can be put to.

I am drawing attention of the Govern

ment specifically to this aspfect.

My friend, Mr. Nayar, referred to a 

point.  The price o£ tapioca  per  lb. 

has fallen to three pice.  The economic 

price according to this Committee—my 

friend had stated quite correctly—̂ will 

he from 9 to 12  pice.  Frantic  tele

grams are  reaching  all the Members 

of Parliament from that State and the 

Government  also  with regard  to the 

deplorable  conditions  that  now  exist 

among the growers of tapioca.  It has 

also been stated that it is possible to 

export  a  considerable  quantity  of 

starch so that the present distress may 

be alleviated.  I can  understand that 

we are not self-sufficient in the matter 

of starch.  But the price of the maize 

starch has fallen down in value to such

-  an extent that the tapioca starch is not

at all in demand.  I understand that 

there is demand for  this  starch  in 

foreign countries and I would suggest 

that Government might allow exports 

of substantial quantities of starch, even 

as a temporary measure, so that  the 

growers might get reasonable price for 

the tapioca tubers.

1 just now referred to the industrial 

possibilities  of  tapioca.  I understand 

that representations have been made to 

the  Central  Government  for  starting 

a factory for the manufacture of starch 

and sago on a small scale as a cottage 

industry.  That  is why I said earUer 

that I am glad that the hon. Deputy 

Minister who is in  charge  of  the 

cottage industries is piloting this BilL 

One m«»randum states:

“It has been stated by Shri S. N. 

Rao who is one of the greatest tex

tile experts in India, that topioca 

starch is better than maite  starch 

in many respects in its application 

to the textile industry.  As stated 

by his in his sarticle in the Textile 

Journal in its issue of August 1954, 

the tapioca starch on account of its 

property of penetration  and  ade

quate  surface  protection  and its 

shorter boiling time and its ability 

to form a smooth non-scaly  and 

elastic film, is sure to replace the 

maize starch in its  application in 

the textile industry.  Further, the 

value of tapioca starch has been re

cognised even  by more advanced 

countries like the U.S.A. where, as 

against the 800 million lbs. of com 

starch and 20 million lbs. of potato 
starch locally produced, 30C million 

lbs. of tapioca starch  are  being 
annually imported at a higher rate 

than the rate ruling for corn starch. 

Thus it can be seen that the tapioca 

starch industry has jnUmited scope 

for development.”

2 r.M.

I read  only  one  paragraph  from 

the  representation  that  has  been 

made  to  the  Central  Government 

just  to  emphasise  the  importance 

of the statements contained  in  their 

representation.  I trust that  Govern

ment would bestow its attention on this 

aspect.
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Last time when the Tariff (Second) 

Amendment Bill came up for  discus

sion, seeking to give protection for the 

sago industry, the importance of deve

loping the tapioca industry was men

tioned and the hon.  the  Commerce 

Minister, Shri Karmarkar, who pilot

ed that Bill gave an assurance that the 

various suggestions made  would  be 

forwarded to the Food and Agriculture 

Ministry  for  appropriate  action.  Sir, 

I beg to submit that in these matters 

there  is  no  proper  Co-ordination  be

tween the two Ministries—the Food and 

Agriculture Ministry and  the  Com

merce and Industry Ministry.  These 

are matters on which the early atten

tion of Government must be bestowed. 

Suggestions  sent  to  one  Ministry  lie 

there for considerably long time, and 

nothing is done either on a long-term 

basis or even on a short-term  basis 

within a reasonable time.  Here is an 

instance in which the two Ministries 

should jointly find out some methods 

by which the vast population  of  my 

State can he protected.

With  these observations  I welcome 

this Bill.  Though it is a non-contro- 

versial measure, the aspects  that 1 
have now placed before  the House.  I 

hope, win be given due  and weighty 

consideration.

Sltri  KasUwal  (Kotah-Jhalawar): 

Mr. Deputy-Speaker,  Sir,  it  is  un

fortunate that we are discussing this 

Bill in the absence of any report from 

the Tariff Commission.  Thi.'i Bill pro

poses to extend protection to ten in

dustries.  In respect of most of these 

ten  industries thSte  was  discussion 

last year also.  There was one import

ant point which I raised at that time 

and I propose to raise again: the ques

tion relating to the rated capacity of 

these industries.

Mr. Deputy-Speaker, you  will  see 

that out of the ten industries, there 

are seven which are producing much 

below their  rated  capacity.  Their 

rated capacity is very high and they 

can  meet  and  they  are  capable,  of 

meeting the  entire  domestic  demand.

but their production is extremely low 

with the result that today we have to 

import large quantities from abroad.

Take the case of the starch industry 

itself.  My hon.  friend  Mr.  Thomas 

just now said that the estimated domes

tic demand was 55.000 tons per annum? 

But what was the actual production?

17.000 tons.  The  rated  capacity  of 

only  eight  units  working  at  present 

was 43,000 tons.  Take the case  of 

the  glucose  indu.stry.  The  estimated 

domestic demand is 3,500  tons;  the 

rated  capacity is  5,300  tons;  in  1953 

the actual production was 102 tons; in
1954  the actual production is 130 tons. 

Take the case of the calcium chloride 

industry.  The estimated  demand  is 

800 tons; the rated  capacity is 2,600 

tons.  But what is the actual produc

tion?  The actual production  in  1953 

was 649 tons: in 1954 January to June 

219  tons.  Similariy.  Mr.  Deputy- 

;̂>eaker, take the case of the Titanium 

dioxide industry, alloy tool and special 

steels industry, iron or steel machine 

screws industry, iron or  steel  baling 

hoops industry.  The rated capacity is 

there.  But why are  these  industries 

not producing up to their rated capa

city?  I made this  insistent enquiry 

last year from  the Commerce Minis

ter and he gave an assurance that en

quiries  will  be made  into  the rated 

capacity of these industries.  He said 

that at the present moment an enquiry 

was being made into the engineering 

industry.  We do ont know what en
quiry has been made into the engineer

ing industry.  I want to know from the 

Deputy Minister whether he proposes 

to make any enquiry into these indus

tries  which  are  producing  far below 

their rated capacity.

Dr. Lanka Snndaram; Is it the hon. 

Member’s  point  that these industries 

are keeping their production  low to 

qualify for this benefit?

Shri Kasliwal; I cannot saj  I anr- 

really unable to say.  But I make this 

query; why should protection be given 

to such industries who refuse to pro

duce up to their rated capacity.
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There are  three  other  industries 

which I must say are producing up to 

their  rated  capacity,  especially  the 

artificial silk, the grinding wheels In

dustry  and the soda  ash industry.  I 

want to say a word about  the  soda 

ash  industry.  There  are  only  two 

units working in the ccuntry; the Tatas 

and  the  Dharangdhara  Works.  In 

their Report the Programme of Indus

trial Development the Planning Com

mission said that it is very important 

that the soda ash industry should be 

given a fillip.  They said that some 

more units should be established.  But 

what do we'  find?  Although  four 

years have passed, no unit has been 

established.  As the Report  of  the 

Planning Commission said it is neces

sary that the development of new units 

should be actively encouraged and sup

ported by the State.  But up to date 

no step has been taken to develop the 

soda  ash  industry.  I  hope the  hon. 

Minister wiU keep this particular point 

in mind.

As against this, Mr. Deputy-Speaker, 

so far as the grinding wheel industry 

is concerned, the rated capacity of one 

unit is sufficient to meet the needs of 

the country. I find that two more units 

are now coming  up.  I do not know 

why these two more units have been 

permitted,  especially  when these two 

units which are going up have a large 

foreign capital.  That is aU I have to 

say.

Shri V. B. Gandhi  (Bombay City- 

North); Mr. Deputy-Speaker. we in this 

House  can  give  our  general  support 

to this BiU.  The Bill divides  itself 

into three parts: one part deals with 

the granting of protection to the leaf 

spring industry,  another  part  deals 

with the extension of protection  for 

a further period of one year to certam 

other industries,—ten in number; and 

the third part deals with the  with

drawal of protection in respect of three 

industries.

Now, Sir, so far as  the  protection 

granted, or proposed to be granted, to 

the leaf spring industry is concerned, 

we heartily support the measure.  Leaf

✓  spring industry. Sir, is a very import

ant  industry  in  the  automobile  field

and we are glad that this industry is 

now going to have a more  or  less 

certain future before it.  The deve

lopment of this industry will  fill  an 

important  gap  in  our  programme  of 

producing a  complete  automobile  in 

this  country  with  all parts  made  in 

India.

Now, coming to the other part which 

deals with ten industries, in respect of 

which protection is going to be extend

ed for another period of one year, I 

must say that it is not very creditable 

to a Government to have such a long 

list yeir after year to place  before 

this House and ask the permission of 

the H0US6 to continue protection. This 
is rather acting blindly. (Dr. Lank* 

Sundoram:  Helplessly.)  In this con

nection I add my voice to  the câ  

made out for  increasing  the  Tariff 

Commission personnel, the case as made 

out  by  three  speakers who  preceded 

me, namely Shri Tulsidas, Dr. Lanka 

Sundaram  and  Shri  Jhunjhunwala. 

It is not so much against the existing 

personnel; I would like it to go on re

cord that the examination and the re

ports as made of these industries by 

our Tariff Commission  are  of  very 

high quality.  What  the Commission 

suffer actually from is probably they 

are under-staffed, they probably need 

additional personnel.  I have my own 

doubts  whether  the  suggestion  made 

by Dr. Lanka Sundaram is practicable.

I mean his suggestion with regard to 

an effort to be made to draw on busi

ness executives for filling the person

nel of the Commission.  He referred 

to the Board of the Industrial Finance 

Corporation.  I do not think that ana

logy can te stretched too far, because 

the Board of the Industrial  Finance 

Corporation meets  only  occasionally, 

probably once in two months or three 

months, whereas the work  that  the 
personnel of the Tariff Commission is 

caUed upon to do requires continuous 

day-to-day work.  Anyway the diffi

culties should not be allowed to keep 

us from taking active measures to add 

to the strength of  the  Tariff Com

mission.

Dr. Lanka Sundaram:  What  about 

the  CoUege professors?  Are  they  to 

continue every time?
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Sliri V. B. Gandhi: I do not mind if 

College professors of a suitable stand

ard are taken  up  in  a  kind  of  a 

secondary cadre  and  trained,  along 

with  the  present  personnel.

Anyway I hope Government  is  not 

holding back this very desirable move 

only on the score  of  cost,  because 

the cost is being paid by the industries 

as well as by the community so long 

as this  kind  of under-staffing of the 

Commission continues.  Here in this 

Bill  are  ten  industries.  Their  fate 

is in the balance.  They do not know 

whether their protection is goin| to be 

continued or whether it is going to be 

withdrawn or whether  it is going tt> 

be modified.  That is a very unsatis

factory state  of things for important 

industries,  such  as  we  find  included 

in the list of these ten industries, tn 

be in.  And the cost is alstf, I think, 

unethical in this sense that  if  some 

of  these industries  are industries  in 

respect of which ultimately the decision 

of the Commission is to reduce or to 

abolish  or  to  withdraw  protection, 

then that protection should have been 

withdrawn now and not a year from 

hence, and during this period of one 

year the community would have paid 

and the industry would have gained,

I think, in a manner in which it did not 

deserve  to  gain.  It  is  in this  sense 

that both the industry as well as the 

community is paying for this inaction 

on the part of the Government.  It is 

a very urgent problem and my plea to 

the Government would be that serious 

attention should be paid to this defi

ciency in the present set-up  of  our 

Tariff Commission.

Shri Kammro: I  am  extremely

obliged to all the hon. Members who 

participated in the debate, because on 

the whole the purpose of the Bill has 

been supported by and large.

Dr. Lanka Snndaram; Small consola

tion to you!

Sfcri Syamnandan Sabaya (MuzafEa*- 

pur Central): There is nothing perfect 

in this world,

Skri Ksnmgo; As Mr. Gandhi has 

pointed out, the BUI has  got  three

Regarding de-protection of the three 

industries there has been no comment, 

and the facts being in the possession 

of the House from the reports and re

solutions placed before it I take it that 

it has got the support of  the  whole 

House.

Regarding the third part, namely ex

tending  for  a year protection to  th'e 

ten industries which are enjoying pro

tection at the moment,  I must agree 

that there is great force  of argument

on that.  But  the House has  to  re

member that the complexities  uf  our 

problems  are so many that  perhaps

this was  not'  anticipated at the time

when this particular  procedure  was 

undertaken.  Parliament in its  wis

dom has decided that it will consider 

subjects on the advice of an indepen

dent  tribunal.  Whether  the  tribunal 

is adequate or inadequate, that is the 

point that has to be decided.  There 

is considerable force in the argument 

that when ten reports become arrears 

there  is  need  for  examining  this 

question.

But in extending this protection for 

one year. I suppose the House is not 

doing any violence to itself or to the 

industries.  After all, based  on  the 

report of the Commission, the  House 

has considered and granted them pro

tection for a given number  of  years. 

If a report could have been available 

within the stipulated time,  then  the' 

matter would have come to the House 

whether the protection should be con

tinued or discontinued.  But I think 

extending by a year that protection, in 

most cases, will not be unfair, for the 

simple reason that it  is  maintaining 

the status quo.  If a  particular in

dustry was very bad—which I  hope 

will not be amongst the ten, or there 

might be one or two—then it will  be 

certainly hitting the  consumer to  a 

point.  This position  merely indicates 

that protection when granted must be 

for a sufficiently long period to assess
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its result*, or there must be a continu

ous enquiry going on—a sort ut Tariff 

Commission working  two  shifts  or 

three shifts, whatever it is.  These are 

the two alternatives.  And these points 

have got to be considered by Govern

ment  Certainly it is not a satisfac

tory thing either from the  point  of 

view of the Government or from the 

point of view of the House.  But  it 

certainly does not bring in that amount 

of uncertainty as has been made out 

by some of the hon. Members.  Who 

are  the  parties  mostly  interested? 

Apart from the consumer—I  suppose 

the  consumer  is  the  most  interested 

because he has got to pay higher or 

lower prices for it—the  two  parties 

mostly interested are  the  producers 

and  the  importers.  Now,  the  time- 

lag betw*n a particular measure and 

its  implementation  either  for  de

protection or protection is sufficiently 

long to enable them to plan their pro

duction  or  import  policy.  In  the 

matter of imports,  I suppose judging 

from the opinions expressed  by  the 

Import Advisory Committee, the posi

tion is satisfactory and iV̂ as met with 

the approval of the' body of importers 

as a whole.  Most of  the  licensing 

periods are on  a  half-yearly  basis. 

Therefore, the conditions are improv

ing steadily.

As far as  Dr.  Lanka  Sundaram’s 

proposition that it is a violence upon 

the Constitution is concerned. I do not 

express any opinion on that, but I may 

agree to a certain extent that it would 

have been fairer if the reports could 

have been made available in time.

Or. 1  SuBdaram; Tweedledum 

and twee'dldee.

Shri B m iub*o: Yet,  the  speaker

himself has admitted that  the  work 

which is loaded upon the Commission 

is such that it is physically impossible 

for them to turn out the work expect

ed to them.  Of course, the  House 

knows, iud̂ ng by standards five years 

back, the Commission  has been pro

vided with  a certain amount of spe

cialised staff for helping them, but as 

I have said earlier the  position  re

quires  review and  serious  considera-

 ̂ tiOB.

Another point which was made by 

Shri Kasliwal was  about  the  rated 

capacity and actual production in toe 

zip fasteners industry which is being, 

deprotected by this particular Bill.  A 

study of the report  will  show  that 

there is ample rated capacity for pro

duction in that particular industry, but 

the industry has not been able to pro

duce  anything.  There  are  several 

factors.  There are  demand  factors, 

consumer resistance factors, and hund

red and one factors; and of the most 

important things is to rationalise the 

management of the  units.  If  the 

management  is  not  rationalised—and 

1 lay emphasis upon that—the capacity 

there cannot be  utilised  fully.  Of 

course,  it  is desirable that whatever 

productive capacity there is must  be 

utilised to the full, as that will be get

ting an economic return for the inTCst- 

ment from the capital point of  view. 

By and large I suppose we are  pro- 

gressxng in that direction.

Judging from the figures of produc

tion of starch, the House wUl notice 

that the production is increasing year 

by year, and in several other  indus

tries, the same phenomenon  is being 

observed.

Shri  KasUwal; Glucose  is  going 

down.

Shri Kannae®: There  might  be

several reasons for it.  When the en

quiry is taken up, the Tariff Commis

sion may be able to point out what are 

the reasons, why this has  happened, 

and whether those reasons  could  be- 

corrected or not.

Dr. »  SuBdaram: May I  inter

rupt the hon. Minister on a point?  On- 

this  rated  capacity question,  is  Gov

ernment prepared to give a direction 

to the Tariff Commission to make sure 

that the Industry is not keeping pro

duction too low to quality  for  this 

benefit and still arrange for imports of 

the stuff to come in?  That  is  the 

crux of the problem.

Shri KaBoneo: A  direction  is  not 

necessary.  I suppose they have got to 
judge the  totality  of  circumstanceŝ
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and recommend to  the  Government 

-whether protection is necessary or not.

Dr. Lanka SnndaTam; But the figures 

given by Shri Kasliwal are  clear  on 

this point.  No particular industry has 

stepped  up  production,  proportionate 

at least to its rated capacity.

Shri Kanongo; It is  quite  possible 

that  under  given  circumstances,  the 

actual production may be  much  less 

than the rated capacity.  That does 

not  hurt very  much.  It  all  depends 

upon the time etc.,

Shri  Syanmandan  Sahaya: The

time, place and the recipient.

Shri Kannnco; But by and  large 

I will say that the particular indus

tries which we are protecting or  de- 

protecting,  and  a large  number  of 

them which are given temporary pro

tection lor  a year,  or  enjoy  protec

tion, have proved their worth.

Regarding the point which Dr. Lanka 

Sundaram and Shri V. P. Nayar made 

out, as to why it should be lor one 

year, I may say it is lor  abundant 

caution.  You  have the  example  in 

the i>ast, that wherever reports  are 

available, Government have taken de

cisions  quickly,  much  earlier  than 

the stipulated one year period,  and 

they come up before the House with 

legislative  proposals.  Therefore,  in 

this  particular instance, as soon  as 

the  reports  are  available.  Govern

ment will immediately take steps.  It 

may  be within three  months,  six 

months or nine months, but.......

Shri Syamanandan Sahaya; If nine 

months are over, no difBculty  after 

that I suppose.

Shri Kanungo: Therefore, this one 

year  period  is  asked  for  simply  by 

way  of  abundant caution,  and  we 

.are not asking the House to spend its 

time on a matter which is not of very 

great importance  at  the  moment. 

"Though we have asked for this time.

we hope we will be able to do it in 

a shorter time.

Quite a large amount of time was 

taken particularly by Members from 

Travancore-Cochin  on the  utilisation 

and price  of  tapioca.  For  years 

tapioca has been the talk of the town, 

so to say.  When we were short of 
food, people  thought  that  tapioca 

would carry us through and we start

ed saying that tapioca should not be 

exported,  it should not be used  in 

industry, it should be  conserved for 

food purposes etc.  But today, a.";  I 

understand it—and I think it is cor

rect—and as the Members mentioned 

it. the prices  are going down,  and 

the producer or the farmer of tapioca 

is being hard hit.  I should say that 

is a problem which is part  of  the 

bigger problem of agricultural price. 

Even if the entire starch requirements 

of  the  country  would  be  available 

from the source  of  tapioca,  that 

would not be enough to bolster  up 

the prices.  The price of tapioca  is 

going down, the price of rice is going 

down—whether it is good or bad for 

the total  economy  is  another matter 

—and if we want to bolster up  the 

price of tapioca, one small  effort in 

that direction might be its utilisation 

for starch manufacture, but  it  will 

not wholly support the price of tapio

ca.  That has got to be tackled from 

the background of protection for agrî 

cultural prices.  And, as a matter of 

fact,  judging from the progress  In 

the manufacture of starch  we  are 

making in the country, I believe in a 

very short time we will be producing 

the entire  amount  which we  need.

Shri  Jhunjhunwala  has  mentioned 

about  the  button  industry.  I  would 

refer him and the House to the Re

solution  of  Government dated  28th 

November,  1953,  in which  on  the 

basis of the Tariff Commission’s  Re

port, a part of the protection to the 

button  industry  was  taken  out,  but 

the rest of it was maintained.

In  regard to  glucose,  Shri Kasli

wal  has  maintained  his  stand  that 

protection should not be  continued. 

In  their  Resolution,  Government
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have observed that tte production of 

glucose  has  gonq  dow3g. Government 

have also warned that if the condi

tions do not improve, then it will not 

be possible for them to continue the 

protection  on  glucose, for  after all 

Government owes a duty to the con

sumers also.  National  economy  is 

one of the important factors,  but it 

has got to be balanced with the  in

terests of the consumers as a whole. 

If protection does not give the right 

incentive, and is not able to raise the 

right incentive from  the  people to 

take advantage of it, then  Govern

ment have reluctantly got to look into 

the interests of the consumers  and 

drop it.

Bbri  Velayudhan  (Quilon  cum 

Mavelikkara—Reserved—Sch. Castes): 

Just like the All India Radio, there 

is occasiuiial silence.

Shri  Syamnandan  Sahaya:  Silence 

b sometimes more expressive.

Shri Kanungo; I am sorry  for it.

As I have said at the outset,  as 

there is almost practical  unanimity 

on the purposes of the BUI,  I  sub

mit that the  House  must  accept 

the BiU.

Dr. Lanka Sandaram;  Silence is a 

token of the peroration.

An Bon. Member: The silence was 
because of Shri Velayudhan who was 

very eager.

Shri Kanune:o; Now, he hag missed 

th» bus.

Mr  Depnty-Speaker: The  question 

is:  ■

“That the Bill further to amend

the  Indian  Tariff  Act,  1934,  be

taken into consideration.”

The motion was adopted. 

Clauses 1 and 2

Mr.  Deputy-Speaker.  Now,  we 

shall take up  the clause by  clause 

consideration.  There  is  one  amend

ment by Shri V. P. Nayar to clause

2,  But the hon.  Member  is absent. 

There are no other amendments  to 

this Bill.

568 LSI>-1.

The question is:

‘That clause 2,  clause  1,  the 

Title and  the  Enacting  Formula 

stand part of the BiU.”

The motion was adopted.

Clause 2, clause 1, the Title and the 
Enacting Formula were added to the 

Bill.

Shri Kaonngo: I beg to move: 

“That the Bill be passed.”

Mr. Depnty-Speak̂: Motion moved: 

“That the Bill be passed.”

Dr. Lanka Sundaram: This debate, 

as I have said earlier, need not have 

been the cau» of any controversy. I 

have said thaf there is no disposition 

on the part of any of us here, belong

ing to either side of the  House, to 

obstruct the progress of the BiU.

Now that the hon. Minister of Com

merce and Industry is present here, 

I  would like  to have  an  assurance 

from.  Government  on  two points. 

One  is  that  the  hon.  Minis

ter has given us an assurance  two 

years  ago  about  strengthening  the 

personnel  of  the  Tariff  Commission. 

I  repeat  that demand now,  and  I 

want an answer.  I want the earlier 

assurance to be carried into  effect, 

because it has not been carried out so 

far.

The other point is more important 

to my mind.  The question of rated 

capacity has  been  raised  in  this 

House times out  of  number.  The 

short  point  concerning this  BUI is 

this.  In the case of those ten indus

tries for which protection is sought to 

be granted for another one year, and 

also other industries, as  they  wiU 

come up from time to time, is it  a 

fact—I am only posing a question— 

that  certain  industries  which  are 

granted protection  are  not  making 

efforts to increase their actual  pro

duction up to the rated capacity, in 

order to qualify themselves for con

tinued protection? i am sorry I have 

put it in a  very  roundabout  way, 

because I am not here  prepared tq
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charge  any particular  industry  with 

deliberately cheating Government  Dy 

keeping production low.  An invesu- 

gation is necessary into this question. 

If that is the case, the industry con

cerned will not be, or should not De, 

entitled to protection.  I think  this 

is a matter which has got to be look

ed into very carefully.

My hon. friend the Deputy Minister 

gave me a negative answer, when I 

asked him, why do you not  give a 

directive to  the  Tariff  Commission 

specifically  to  investigate  into  this 

point, and to make the report comple

tely clear that every effort has been 

made by the industry  concerned to 

step up the production to the  rated 

capacity, before it is  qualified  for 

getting the protection  to  be  conti

nued.

The Minister for C<mimerce and In

dustry  (Shri T. T. Krishnamacharl):

Directive to the Tariff Board?

I>r.  Lanka  Snndaram; My  hon. 

friend  the  Deputy  Minister  said 

earlier, in the course of the first read

ing, that such a directive is not ne

cessary.  I would like the hon. Min

ister of Commerce and Industry, now 

that he is present here, to answer this 

point.  Whether a directive is neces

sary or not is a small point, but the 

major point is this.  Have  Govern

ment satisfied themselves in the case 

of every single industry  asking for 

continuance  of  protection  that  the 

rated capacity is sought to be reach

ed?  If that is not sought to be reach

ed, what steps are Government taking 

to ensure that such a  position  is 

reached?  Otherwise, the consumer is 

mulcted, and I am sure this  House 

will not be a party to the consumer 

being mulcted.

Shri T. T. Krlrimamacharl: I must 

apologise to this House for not hav

ing here during the earlier  discus

sions.  On the two points raised by 

my hon. friend Dr. Lanka Sundaram, 

I think I might be able to give some 

answer.

In regard to the question  of the 

strengthening of the Tariff Commis

sion’s staff, we are trying to streng

then the staff.  The question of per

sonnel of the Commission itself is a 

matter which has been engaging my 

attention.  We found on a survey of 

the inquiries,  that there has been a 

falling off in new inquiries.  I  may 

teU  the  House  the  reason  why 

there has been a falling off.  There 

are two  ways  in  which  incidental 

protection has been afforded to indus

tries.  One happens to  be the  regu

lation  of  imports  partly by  Q.R.’s. 

The  other happens to be the large- 

scale increase in customs duties, which 

we have effected over the last  two 

years for revenue  purposes.  That 

has  necessitated,  or  rather that  has 

occasioned some  reluctance on  the 

part of many of the  industries  to 

come and ask for protection.  Hon. 

Members would have found even in 

regard to the industries  for  which 

the House is granting protection,  in 

some cases, the revenue duty is higher 

than even the protective duty recom

mended.  For  instance,  the  Tariff 

Commission  has  recommended  that 

the zip fasteners industry be depro

tected.  Nonetheless, we are still car

rying on 66/2/3 per cent, duty on it 

for revenue purposes, because it is an 

article which is only—what you may 

call—a semi-necessity—I  would  not 

call it semi-luxury. We do like zip fas

teners for various  purposes,  but I 

think we could pay a  little  more 

price for it in order to augment the re

sources of the state.

That being so, the quantum of work 

that we can envisage by  means of 

regular new inquiries is tailing  off. 

The responsibility  of the Tariff Com

mission in order to keep the indus

tries for which protection has  been 

granted at the expense of the consu

mer is undoubtedly very great, and is 

one which I have to call the atten

tion of the Tariff  Commission  to 

every now and again.  I must tell the 

hon. Member that I am keeping close 

touch with the Tariff Commission, in 

the manner in which I could possibly 

do without impingmg on their inde

pendence.  Recently, before we  sent 

a delegation to the GATT, we got the
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members  of the  Tariff  Commission 

here,  we  got  the  members  of the 

Plamiing Commission we had the de

legation to tne GATT with us,  and 

all the concerned Departments;  and 

we ha<i a full-dress discussion.  I am. 

therefore, trying to the extent of my 

ability, to get the Tariff Commission 

integrated  with  the  policies  which 

Government are pur.wing.  But it is 

a matter of time.  It is very  diffi

cult.  I  do not mind confessing that 

the work which I probably commen

ced about two years back is just tak

ing shape now.  It takes time.

In regard to staff, what is more im

portant  than  even  the  personnel  ol 

the Tariff Commission  happens  to 

be the staff of the Tariff Commission. 

Here, we have been having an enor

mous amount of difficulty in getting 

technical  staff.  We cannot  afford to 

pay them as much as private service 

will pay them. These difficulties have 

to be faced.  You know also the nor

mal method of recruitment;  we can

not bypass  the  UPSC.  And  the 

UPSC is loaded  with such  a lot of 
work that if we send up a requisition 

tor the appointment of two cost ac

countants  and  two technical person

nel to assist the Tariff Commission, It 

takes about a year.

These things are there which impe

de progress with the larger quantum 

of work that they have to do.  Now 

and  again we are sending  them a 

number of new references by way ol 

price inquiries and that sort ol thing. 

1 am keeping in very  close  touch 
with the Tariff Commission.  There 

are some changes on the administra

tive side which I have recommended 

they should make; 1 do not say it is 
a perfect machinery, but we are try

ing to make the machinery as perfect 

as possible.

In regard to the other matter that 

he has raised, that is, the question ol 

rated capacity, whether  the  indus

tries enjoying protection are using it 

or not, it is again a matter  where 

progress has  been slow.  I do  not 

mind admitting it.  Progress has been 

slow  merely because of the  amount 

cl personnel  at my command,  and

the degree  of concentration that we 

are able to bring to bear on the pro

blem.  It is one thing  to be able to 

send for the industry and tell them 

‘you  are doing wrong’ and  another 

thing to get the information for you 

to enable you to  do that.  That we 

are  watching with a great  deal  of 

keenness.  To  a  very  large  extent, 

the Tariff Commission and the Gov

ernment are depending on the  De

velopment Wing that  I  possess.  I 

must confess that the  Development 

Wing that I have at my disposal is 

entirely inadequate even to  fulfil a 

moiety of the ambitions that we have 

in  regard to industrial  progress  in 

tiiis country.  But so far  as  rated 

capacity is concerned. I have  often 

times  told the  House  that  “rated 

capacity’ itself is sometimes a  very 

misleading term.  In the case of one 

particular industry,  elebtric  bulbs, 

where for reasons of giving some pro

tection to the weaker units we  had, 

more or less streamlined  production 

all over, we had to go and assess the 

rated  capacity  again at  the govern

ment level, not accepting what tlie in

dustry had said.  We found that we 

had tc bring down the rated  capi 

city in many cases.  So  I say  the 

term ‘rated capacity’ is a  somewhat 

misleading  term.  Nontheless.  I  do 

agree.

Dr. Lanka Sundaxam: May I inter
rupt the hon. Minister?  What is the 

machinery  available  to  him today 

to investigate the actual  production 

conditions  inside  every  industry  be

fore it comes before the Tariff Commis

sion, to  satisfy  himself that the inr 

formation given is accurate?

•  Shri T. T. Krisbnamaehari:  As 1

said, I am entirely dependent on the 

statistics furnished by my  Develop

ment Wing.  We have an organisation 

called the Development Wing attach

ed to the  Commerce and  Industry 

Ministry.  We  have  Industrial  Advi

sers.  Under  them  are  the Develop

ment Officers holding charge of groups 

of  industries.  We  have  Deputy 

Development  Officers  concentrating 

on certain number of  industries.  I 

do not mind telling hon. Members that 

I meet theJ« people at least once in two
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months or sometimes once in a month. 

Each man is asked to bring his diary 

and tell me what industries he visit

ed, what is the nature of the  pro

duction of a particular industry and 

so  on.  These are all  done adminis

tratively.  But I feel that the Develop

ment Wing has got to be trebled be

fore I could even take a step forward 

to fulfil any portion of the ambitions 

that we have in regard to the indus

trial future of the  country.  To  a 

very  large  extent,  even  the  Tariff 

Commission  is dependent on the in

formation that the Development Wing 

can give.  I cannot start a  parallel 

organisation in the Tariff Commission 

loecause Government cannot afford the 

money.  We  are  trying,  as  far  as 

possible, to bring these industrial or

ganisations  in  various  Ministries  to

gether.  I have now a scheme under 

which the Defence people send 8 or 
9 men from their ordnance factories 

to the Development Wing  so  that 

there may be some amoimt of  ex

change and we can know more and 

more about ordnance factory  work. 

We have made available the services 

of these people to the Supply  De

partment.  The amount of work that 

these people have to do, if one knows 

the amount of work that they  are 

actually doing—and they do it honest

ly—is something colossal.

The first question is to build up the 

organisation.  At  every  stage,  my 

difficulty is that Government salaries 

are not adequate enough to  attract 

proper material, and I am very hap

py to  say that we had  recently  a 

communication from the Chairman of 

the UPSC who  has said, ‘I  cannot 

get men  for  these  posts  unless  yoi* 

ftep  up these  salaries’.  That Is  a 

fact which we have to face.  We are 

trying  to  persuade  the sister Minis

tries to give us a little elbow-rot«n. 

But the thing can only  happen If 

there is a conscious and  deliberate 

recognition on the part not merely of 

Government, not merely their  offi

cers, but also of the hon.  Members  ; 

of the House, that the industrialisa

tion of this coimtry is  a harsU  im

perative and no sacrifice is too mucii 

for getting a move on in  respect of 

industrialisation.  I  welcome  nny 

strong criticism that might be level

led against my Ministry in this House, 

it that criticism will lead to a streng

thening of the Government machinery 

and  to  making  us  get  a  move for

ward.

Dr.  Lanka  jSondaram: The  House 

never refused you funds.

Sbrl T. T. Krishnamachari: Unfor- 

timately, the proposal for funds has 

got to be processed somewhere  else 

before it comes to this House.  But I 

do  welcome this criticism  from  my 

hon. friend because I can go  back 

to  my  own  people  and  tell  them; 

This is the criticism that I have  got 

to  face.  These  are  my  ambitions, 

about which, I think, the House will 

probably tell us something when we 

discuss the economic policy.  I  con

cede completely that what Dr. Lanka 

Sundaram wants must  be  fulfilled. 

The mechanism  must be there;  the 

consumer must  be protected.  I  do 

not suppose anybody in the Govern

ment has cried nimself more  hoarse 

than  myself  for consumer  protection, 

very often it might have led to noth

ing. The wiU  is  there,  but, I am 

airaid, the flesh is weak, because we 

are not able to  get  the  necessary 

amount of personnel.  But, as I said, 

we should bear in mind what  the 

hon.  Members  have  said  and  we do 

hope that by this time next  year I 

would be able to give a  better ac

count of what the Tariff Commission 

and the Commerce and Industry Min

istry do in this regard.

Mr. Depnty-Speaker: The question

is:

“That the Bill be passed.” 

The motion tuos adopted.
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INDUSTRIAL  DISPUTES  (AMEND

MENT) BILL

The Minister of Labonr (Shri Khan- 

dubhai Desai): I beg to move:

“That the Bill further to amend 

tht  Industrial  Disputes  Aci. 

1947,  as passed  by the  Rajya 

Sabha, be taken into  considera

tion.”

This is a very small amending Bill 

and I need not take much time of the 

House in explaining the BiU, as  it 

has  been  presented  to  the  House. 

The House is, no  doubt, aware that 

when we passed the  amendment  of 

the Industrial Disputes  Act  in  (iie 

November  session,  the  Govern

ment  gave  an  assurance  to 

the  House that  plantation  labour 

which  had been excluded from that 

Bill would be brought imder the Act 

as early  as possible,  because  that 

Bill when it was brought, was brought 

in  consultation with  the  tri-partite 

conference to whom the question of 

plantations  was  not  referred.  Im

mediately  after that amendment be

came  law, the  Government called a 

meeting of the Plantation  Commit

tee, on the 31st December 1953,  and 

that  Committee  imanimously  recom

mended  or agreed  that  plantation 

labour be brought under the lay-off 

scheme.

Shri  Amjad  All  (Goalpara—Garo 

Hills); At what place was the meet

ing held?

Shri Khandubhai Desai; At Calcutta. 

After  the unanimous consent  of the 

Committee was  given.  Government 

introduced a Bill in the Rajya Sabha 

in the Budget Session, and it  was 

passed.  But, unfortunately,  because 

of the pressure of work  here,  we 

could not bring in the Bill last  ses

sion and so we are bringing it  just 
now.

The  Bill provides that  the  Act 

Siould be applied with retrospective 

effect from the 1st April 1954,  and 

when the Act is applied in any plan

tation where the workers are enjoying 

a position more advantageous to what 

has been provided in the Act as the

minimum, the provisions of the Act 

should not have a derogatory  effect 

and they must get that much  more 

advantage.  That is all I have to say 

regarding this Bill.  If there are any 

criticisms that come up, I would reply 

at the closing stage.

Mr. Deputy-Speaker: Motion moved: 

“That  the  Bill  further  to 

amend the  Industrial  Disputes 

Act, 1947, as passed by the Rajya 

Sabha,  be  taken  into considera

tion.”

Shri Amjad All: Sir, the Bill as it 

seeks to amend the Industrial  Dis

putes Act, to give the benefit of lay

off compensation to  the  plantation 

labour is long o«aBue.  The planta

tion industry is tĥ most  important 

and premier indiBtiy.in todia.  When 

the lay-off benefit was given to the 

labourers under  the Factories  Act,

1948 and Mines Act, 1952, there was 

no reason why this benefit was with

held from the plantation labour.

Then again, I find from the state

ment of the hon. Minister that it is 

going to be given effect to from the 

1st of April, 1954.  I request him to 

consider whether  it is  possible  to 

accept the  suggestion that instead of 

April, 1954,  it  may  take  effect 

from the date from which the Indus

trial Disputes (Amendment) Act was 

given effect to—it was  sometime in 

October, 1953 I think.  It was provi

ded  in  the  Industrial  Disputes 

(Amendment) Act that the provisions 

regarding  retrenchment  and  lay-off 

will  have  effect  from the  31st Octo

ber, 1953.  If the Government accept 

the  suggestion, tiamely,  that the  Bill 
will  have  retrospective  effect  from 

31st October,  1953  that will  really 

give some benefit to the poor plan

tation labourers. '

May I also point out. Sir, that mere 

passing of the legislation will amount 

to nothing if the  implementation is 

not seen through.  Emphasis there

fore should  be on the act of imple

mentation and that is very important. 

The Plantation Act came into  force 

in 1944, but though this piece of legis

lation came into force due to the in

sistent  demand  of  the  plantation
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labour  movement,  yet the  planters 

simply resort to various  devices to 

defeat the provisions of the Plantation 

Labour Act.  They evade  r>;pairs to 

the houses of labourers saying  that 

they  have to  build  houses  for the 

labourers but the Act does not  say 

inything of repairs at all.  They say 

to  the  plantation  labourers:  “The

Act says: new houses will have to be 

built,  but  repairs  cannot  be  under

taken because that is not in the Act”. 

The labourers have to  live in rains. 

So, the labourers pass long  days in 

summer and monsoon months in tor

rential rains.  The Act is there  but

the human element is missing. There

fore, implementation  of the measure 

is the chief thing.

I ask, Sir: “How long it wiU take 

to provide housing to the  labourers 

in the plantation aiea?” The  Gov

ernment had  put seme  targets  to

supply  house  for each labourer.  Has

it come to the target level even now?

Some months ago a tripartite com

mittee met at Ootacamund  and made 

its  recommmendations.  May I ask, 

why the recommendations  have  not 

been put into effect?

Sir, the Plantation Labour Legisla 

tion which was passed three  years 

ago for the benefit of the  workers 

has  not been put into  effect.  The 

delay has no cause.  The only possi

ble answer that will be given is that 

it is under the active consideration of 

the Government.  But, why so long? 

Where  there is  a  trade  union  the 

rights of the labourers are admitted. 

Where there is none, what  happens 

to the labourers?  Al̂ manner of ob

structions are put.  The planters  see 

if there is any loophole  to  escape 

through  the  Acts  and  evade  their 

responsibility  with  the  result  that 

the poor labourers suffer.  For  this 

purpose a definite joint standing ma

chinery  of  individual  mdustries  to 

settle trade disputes at that  level of 

industry is required so that the re

presentatives  of  the  union  and em

ployers can settle the dispute which 

may arise between them.

Sir, with these words I support the 

BilL

Shri  Velayudhan (Quilon cum. 
Ma velikkara-Reserved-Sch.  Castes): 

Sir, in the Statement of Objects and 

Reasons it is stated................

Mr.  Deputy-Speaker:  I  can  hear 

if it is a matter of doubt.

Shri Volayudhan: It is a matter of 

doubt, Sir.

Shrl B. S. Murthy (Eluru):  One

doubt or two doubts?

Shri Velayudhan; Sir,  here  it  is 

stated:

“...........subject to the condition

that none of the provisions of the 

Act derogated from the effect of 

any  statutory notifications  issued 

by Go- ernments or of any agree

ments  or  contracts  entered  into 

between the  parties...............”

May  i  know  Sir,  whether  these 

papers oientioned here are placed be

fore the House.  For example  it  is. 

stated “any statutory  notifications”. 

It would have been of great help if 

these  notifications  and other regula

tions issued by the Government are 

placed before us.

Shri Khandubhal Desai: So far there 

is none.

Shri  Velayudhan: Then,  why  it

is mentioned here?

Shri Rhandubhal  Desai: In future, 

if some orders may have to bt passed, 
the workers  interests  will be pro

tected.

Shrl VeUyudhan; If it is for that 

the Bill itself is there.

Mr. Deputy-Speaker: Now,  Shri

Bimlaprosad Chaliha.

Shrl Bimlaprosad Thaliha (Sibsagar- 

North-Lakhimpur):  Sh-.  the  Gov

ernment  deserve  our  congratulations 

for  coming  forward with this piece 

of legislation.  Leavinj out the plan

tation industry from  he scope  of 

this  compensation provision in the
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Industrial Disputes Act  was a very 

wrong thing.  The plantation indus

try provides employment to quite  a 

large number of people in India.  In 

the tea industry  alone,  I suppose, 

more than 12  lakhs of  people  are 
employed.  The labour conditions in 

India even today are far from satis

factory and it is in the  fitness  of 

things that the  Government  at  the 

Centre and also the Governments in 

the  States  are  now  giving  serious 

consideration to this problem and are 

trying to ameliorate the condition of 

the labourers.  The difficulties of the 

labourers for the very small income 

and their laying-off as now happens 

in the seasonal factories and also in 

plantation  industry  could  be  well 

imagined  than  explained  here. 

Therefore,  this piece  of  legislation 

will be highly welcomed by the plan

tation workers  and  the  Government 

deserves thanks from them.

I  have,  however, an apprehension. 

I wonder  whether  without  proper 

arrangements  to meet the situation 

which  arise  as  a  result  of fall  in 

prices of the  commodities like  tea 

and coffee, how far legislations  alone 

could  protect  the  interest  of  the 

labourers.  We have some experience 

in  this  connection.  Although  the 

Minimum  Wages  Act was in force 

during the last crisis in the tea in

dustry,  in  spite  of  the  Minimum 

Wages  Act,  in  many  plantations 

lesser wages were paid and the Gov

ernment  had  to connive at  it.  Gov

ernment had to remain mum.  Even 

the trade unions also had to remain 

mum because they  thought that  in

stead of the closure of the tea estates 

which will result in unemployment of 

the labourers altogether, it would be 

better to get something and keep in 

gardens going.  Therefore, I support 

the  idea  that was suggested in  an 

earlier  speech  iil  connection  with 

the Tea Bill  by  an  hon.  Member 

that the Government should consider 

about the creation of what may  be 

Palled  a  “Price  Stabilisation  Fund”. 

They may bring out a legislation by 

which they will compel each planta

tion o^er or company to create such

a fund, when, particularly,  the In

dustry is now having  a very  good 

time. If such a fund could be created 

even if the prices go down some wages 

need  not  be  disturbed  and  the  loss 

may be made  up  from  this fund. 

Without such an arrangement, in jpite 

of all the good intentions on the part 

of the Government, it may be vejy 
difBcult for them to implement  the 

various  ameliorative  measures  sug

gested in this Bill and also in  the 

earlier legislations.  Therefore, while 

supporting this Bill and thanking the 

Government for coming up with this 

legislation,  I  draw  their  serious  at

tention to the need  for proper  ar

rangement for the  stabilisation  of 

the prices of these commoditira.

3  P.M.

Shri Pmmoose (AUeppey):  As the 

Minister of Labour Said,  this is  a 

very simple Bill and: ,ĵ e should wel

come it.  But r canSrt  agree  with 

the piyvious speaker in congratulat

ing tlMi Minister  on this, especially 

because the Minister  has  made  a 

statement now to  which we  on our 

part take very serious  objection—an 

objection to the principle  contained 

in the statement.  When in October,

1953,  the  ordinance  was  passed, 

giving the  benefit  of compensation 

for lay-off and retrenchment, planta

tion  labour was  not  included  in  it 

In  November,  1953,  the  Bill  was 

brought before Parliament.

Shri Khandubhai  Desai: After  an 

ordinance.

Shri Pannoose: Yes.  Then, every 

section in this House—Congress, com

munists—every section indeed wanted 

the inclusion  of  plantation  labour 

also.  I think the hon. Minister him

self. who was at that  time  a  non

official Member of the House was for 

it,  but  it  was  not  included.  In 

January,  1954, there was  a tripartite 

committee which decided that plan

tation labour may be included.  Here 

a serious question of principle is in

volved.  We do support the idea that 

tripartite conferences  and  bipartite 

agreements are necessary and we al

ways want questi»ns  to be settled 

through  this  iiaachinery.  When
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labour disputes  come up,  tripartite 

conferences and bipartite agreements 

are all useful.  But is it the policy 

of the Government of India to legis

late for labour, giving them a decent 

standard of living only after consult

ing,  and  after  getting  the  approval 

of  the  employers?  That  is  the 

serious  question.  We  do not  warn 

that the claim of the worker for ac

cent living, human living, which  Is 

his natural claim that cannot be de

nied,  should  be  subject  to  the  ap

proval  or  disapproval  of the  em

ployer.  The Minister of Labour was 

■frank enough to say that they could 

not bring in plantation labour in the 

first BUI because there was no agree

ment from the employers.  Now this 

amendment is brought because it has 

been agreed to by the employers.  T 

would  like  the  Minister  of Labour 

to clarify the position  of  the  Gov

ernment.  This amendment has been 

brought  now.  Why  is  it that  it 

should  not  be  made  retrospective— 

from the 24th October, 1953?  What 

prevents the Government from doing 

that unless it is the fear of courting 

the  displeasure  of  the  employer? 

That  again  adds  to  our  fear  that 

labour legislation is undertaken only 

with the approval  and the  sanction 

of the  employers.  Apart from this, 

we hav̂ got serious apprehensions as 

to ihe way in which this is going to 

be  implemented,  Vscause  we have 

got the bitter expe-i'nce.  For exam

ple, in the Plantation Act, as

was pointed here a fev/ hours barV, 

there are  certain very  good  pror:- 

•sions, but in fact, the worker is denied 

the benefit of  such  provisions.  In 

order  to  bypass  the  provisions 

of  the  Plantation  Labour  Act 

and the provisions  of the Industrial 

Disputes Act,  arbitrary dismissal  is 

resorted to by  many  managements. 

Complaints have come from  Bengal, 

Assam  and  indeed from  every  part 

of the country with regard to  this 

thing.

Shri Velayndhan:  What about our 

part—Travancore-Cochin?

Shri  Punnoose: In  Travancore-

Cochin  State  the  phenomenon  is 

slightly  different.  I  do  not  know 

whether  the Plantation Labour Act 

has been implemented there in full, 

though  the  State  Government  has 

got the right to do that.  There was 

a notification a few months back that 

the  present  Government—the  P.S.P. 

Government—is going  to implement 

the Plantation Labour Act.  But my 

own idea is that it has not been fully 

implemented there yet.  The manage

ments  resorting  to  certain  methods. 

There are a large number of depen

dants who are kept as casual workers 

in the estates.  When once a worker 

is entered on the muster rolls, then 

he has got  certain rights.  He has 

got  the  right  of  leave with wages, 

etc., with the result that the manage

ments  are  keeping  a  large  number 

of dependants of the present workers 

as casual labour.  They are kept out 

of the permanent list.  An agitation 

has been going on, but no agreement 

has been reached and large numbers 

are kept away from the benefit  of 

the Plantation Labour Act.

There  is another  feature.  Take 

the  rubber  estates.  In the  rubber 

estates,  there  are  men  as  well  as 

women tappers.  Previously, both the 

men and the women tappers were get

ting the same wages.  But after the 

implementation  of  the  Minimum 

Wages Act.  a woman  tapper  gets 

Rs. 1-3-0 per day while a man tapper 

gets Rs. 1-9-0 per day.  The Minimum 

Wages Act. when implemented, went 

against  the  interests  of  the  woman 

woT-k'-T's  who  do  exactly  the same 

work as the men workers.  Both the 

men  and  women  workers  tap  250 

trees  every  day, but  the  woman 

worker gets six annas less than the 

man worker.  Again, in the Planta

tion Labour Act, there is a provision 

for  maternity  benefit.  One  should 

be  surprised  at  the  attitude  of  the 

managements in the rubber  planta

tions.  In  rubber  plantations,  in 

order to avoid giving maternity bene

fit, the managements are persistently 

keeping away  women from  employ
ment.
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All these things have created a very 

;serious situation in the plantations in 

:the  whole  country  especially  in 

Travancore-Cochin State. The Labour 

Minister  should  note  that  in recent 

weeks there have been many labour 

disputes  cropping up in the estates. 

I shall just make reference to one in

stance.  There  is  a  company  called 

Malayalam  Plantations. This  Malaya- 

1am Plantations is purely  a  British 

company.  Its director made a speec\. 

very recently in London showing the 

profits of the company in 1953.  This 

-Malayalam Plantations,  which  has 

ôt estates all over Kerala, earned a 

net profit of £5Ĵ  sterlin.  In  1954, 

during the last ten months, the same 

company has earned a net profit of 

£11  lakhs. Nevertheless, the company 

is  now refusing the minimum  con- 

-veniences,  the  elementary  demands, 

of  the  workers.  For  example,  for 

generations it has  been the practice 

that  the  management  is  responsible 

for  supplying  food  for  the  workers 

in  the  estates.  The  plantation 

workers live far away  from  their 

villages  and  towns  and  so  the 

management  used to discharge  the 

responsibility  of  supplying  food 

-material  to  them.  Of  course,  the 

price of this would be collected from 

the wages of the workers.  But the 

Malayalam  Plantations  has  now  re

fused to discharge that responsibility 

with the result that  there  is  a big 

struggle going on.  Why should they 

do so now?  It is because, according 

to the Plantation Act, if this practice 

is continued, certain  responsibilities 

would  devolve on the management.  I 

wanted  to impress upon this House 

that while these good pieces of legis

lation are being passed here,  steps 

are being taken by interested parties, 

the  managements  or  the employers, 

to bypass these and deny the benefits 

of these laws to the workers.  It is 

not a question of passing them; it 

a  question  of  implementing  them. 

The half-hearted way in which  the 

labour  laws had been  implemented 

should  be  given  up.  Government 

should take steps towards the proper 

implementation  of the labour laws.

I conclude by requesting the Minister

* to make a forthright declaration that 

the policy of the Government is  to 

enact  labour  legislations  and  imple

ment  them  irrespective  of  the  fact 

whether  the  employers  agree with 

them or not.  They should make  it 

quite clear that they want to give  a 

decent  standard  of  living  to  the 

worker.  I  would  also  request that 

this amendment should be madê  to 

have retrospective  effect  and  ‘that 

Government should take steps to get 

for  the  workers  the  real  benefit of 

labour laws.

Shri B. S. Murthy:  It looks as if

the Ministry of Labour is a step child 

of the  Government of India...............

Shri  Velayudfaan:  Child  labour.

(interruptions.)

Shri B. S. Mnrthyj  I am not able 

to  understand Mr.  Velayudhan*s ex

pression ‘child labour’.  When all the 

other  Ministries  are  able  to  enjoy 

the tempo of progress, this Ministry 

has not made much progress.  Ever 

since this Parliament has come into 

existence  with  a  popular  vote,  no 

progress  has  been shown so far by 

this Ministry.  We are all very sorry 

that this Ministry .is not able to pull 

its weight with the Government,  as 

has been seen in  the case of  the 

bank employee’s award, etc.

This is a Bill' which has been long 

overdue.  This  is a right that  has 

been fought for by the workers  of 

the plantations.  When the ordinance 

was issued, we all expected that the 

Government would include the plan

tation labour also in that ordinance. 

But the Government failed to include 

it  and  thereupon  an  agitation  was 

started.  Even then Government did 

not move.  The Government of India 

moves  very slowly  as far  as  the 

workers’ affairs are concerned.  I am 

not able to understand why the 1st 
day of April 1954 should be fixed____

An Hon. Member:  April fool.

Shri B. S. Murthy:  I want to use

that  word but my hon.  friend  is 

anxious  to  use  that  word  himself; 

perhaps he is able to know it better. 

1st April has no sanctity and there 

is  no reason given here as to why



2885 Industrial Disputes  14 DECEMBER 1954 {Amendment) Bill 2885

£Shri B, S. Murthy] 

that day has been fixed.  When  the 

ordinance  had been issued on  the 

24th  oi October  1953, I think  the 

proper thing would  have  been  to 

take  that  date  and  deem  that  date 

to be the date from which the planta

tion labour also would get the benefits 

which the workers in the mines and 

tactories would be eligible Jor. I want 

the Ministry to consider whether this 

date could not be  taken  back  to 

October 24th, 1953.

I need not speak about the woeful 

conditions  in  which  the  plantation 

labour is suffering today.  My friends 

who have  preceded  me  have  told 

many things.  I think it is high time. 

Government appointed a Commission 

to go into the living condition.s of the 

plantation  labour.  The planters  are 

making  tons  of  profit  but they  are 

not coming forward  to  give  some 

consideration even to the elementary 

needs  of the  plantation  workers. 

They have no  houses: they have no 

clothes.  Even when they have to go 

miles and miles to come to the place 

of work, no conveyance is  provided 

to  them. ■ All  sorts  of  impediments 

are put on them and so their health 

has deteriorated.  I think it is high 

time that the Minister who had been 

fighting  for  these  rights  for  the 

labourers came forward with a Com

mission to go  into the conditions of 

plantation  workers  so  that  tlieir 

living  conditions  could  be  adjudged 

and new proposals might be brought 

forward,

I  have nothing to  add except  to 

congratulate the Minister because he 

has thought it fit.  even at this late 

hour, to bring forward this measure 

so that the benefit of ‘lay-ofE’ might 

be  given  to these  workers.  I am 

afraid  that  the  clever  planters  will 

again try to circumvent the law and 

to  deny  the  benefit  which this  Act 

might  confer  upon  the  workers. 

Therefore, the Ministry must be vigi

lant and see that the benefit confer

red  by  this  legislation  is  actually 

piven to the workers.  If the planters 

«re clever to see that regular labour

is  not  put  on  their  registers,  Gov

ernment should see that the persons 

working for  a certain  period  must 

aiiio get uie benefit.  Witn these re

marks, I support the amendment.

Shri  Velayudhan:  I  welcome  the-

introduction of this Bill by the hon. 

Labour  Minister.  I  would like  to 

make a few remarks at this time on. 

certain points raised in the objei_'cive» 

of the Bill.  It IS said in the State

ment of Objects and Reasons of the 

Bill that the Industrial Disputes Act 

was  amended  in  1953  but  at that 

time  the  plantation  labour was  not 

included for the  purposes  of com

pensation for  retrenchment,  lay-ofif, 

etc.

Shri  Kltandubhai  De.sai: Retrench

ment has been included.

Shri  Velayudhan:  I  am  saying

about  lay-off.  I do  not  know  why 

at that time this important issue was 

not taken into  conjideration by the 

Government  because  the year  be

tween 1952 and 1954 was a year  of 

not  only  retrenchment  but  also  of 

large  scale  lay-off,  especially  in 

Travancore-Cochin.  I remember very 

well that in many of the factories— 

almost  all  the  factories—and  in  the 

plantations,  there  was  very  heavy 

lay-off.  Even now  it is going  on. 

There was  no  remedy  or  safeguard 

in the interest of the labour because 

of the lacuna in the Act. It took one' 

full  year  for  Government  even  to 

contemplate a legislation.  It was not 

included  in  the  amending  Act  of

1953.  Then a Conference  of Indus

trial Committee on Plantation met in 

January 1954.  Now, Madam, we are 

now  reaching the  lap  of  1955.  So, 

it is more than one year since  this 

Committee  met and  decided  that 

compensation should be paid to  the 

employees who are imder the lay-off 

system.  Dui-ing this time thousands 

of  employees  have  suffered.  Gov

ernment also .chould know very well 

that during this period  of one year 

there  was I must  say  large-scale 

seasonal retrenchment, for the word 

lay-off,  especially in the rubb«, tea
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and coffee plantations in Travancore- 

Cochin.  When we visited the plan

tations  in  Travancore-Cochin  the

complaint that we  very  often heard 

from  labour  and  the  trade  unions 

was that because of this lacuna  m 

the  amendment  Art  of  1953  the 

managements  were  taking  a  lot  of 

advantage, with the result that labour 

had to suffer a lot.

Let me in this connection bring to 

the notice of the House that all these 

difficulties for labour have arisen be

cause  of  Government’s  apathy  to

wards two very important Bills—the 

Labour Relations Bill of 1950 and the 

Industrial  Disputes  (Amendment) 

Bill—the first of which was actually 

introdi.:ced  and  even  passed  the 

Select  Committee  stage.  If  only 

these two Bills had been passed  at 

that time, this retrenchment, or this 

kind ol lay-off would not have taken 

place  and  millions  of labourers  in 

India would not have suffered.  One 

hears a  lot  about  labour  and indus

trial  disputes  in  the  country  and 

Government’s stand about them.  But 

at the same time we have not heard 

anything  definitely  or  precisely  on 

the  Industrial  Relations  Bill  or  the 

Industrial Disputes Bill.  Both these 

Bills  were  brought  not  by  the  for

mer Labour Minister, but by his pre

decessor, Shri Jagjivan Ram, and in

spite of cur  repeated requests  that 

these two measures should be passed 

into law, they are still lying in the 

archives  of the  Government.  How 

many labourers have suffered because 

of the delay  in  the enactment  of 

these measures?  I would like to tell 

one thing to the hon. Labour Minis

ter who  is  a seasoned  leader  of 

labour,  and  in whom I have  great 

hopes, and who I am sure will cham

pion the cause of labour as any other 

labour leader in the country.  I want 

the two  Bills lying idle  in the  files 

of the  Government  to  be brought 

forward and passed into law, so that 

this lacuna may be rectified.  At the 

same time I should request him  to 

give retrospective effect to the mea

sure  now  under  di.scussion.  The 

Committee  discussed  this  matter  in 

Calcutta  in January  1954; the  Gov-

ernm t̂ is bringing forwMd the Bill 

in  December  1954.  My  request  to 

the hon. the labour Minister is  that 

if this measure is given retrospective 

eflect millions of labourers will  be 

saved from  a lot of  suffering,—̂ not 

only in my State but all over India.

Shri  Kesbavaienear (Bangalore 

North):  I  tender  my  wholehearted

welcome for this small measure.  It 

is a very  non-controversial  Bill.  I 

do not think there is anything very 

much surprisii>3 in the fact that  it 
has sought to be enforced from  the 

1st of April 1954,  because the  new 

financial year comes into force from 

that date.  It is most gratifying  ty> 

see that Government opened its eyes 

only on the recommendations  of the 

meeting of the Industrial Committee 

on  plantations  held  in  Calcutta  in 

January 1954.  It fe a long overdue 

enactment that was  expected of the 

Governmerit.

Plantation labour is that section of 

labour which has been  very much 

neglected.  In fact, the conditions of 

life  of the  labourers  in the planta

tions is  very distressing;  it is  the 

most  unorganised  section  of labaur 

too.  Therefore,  it has not been able 

to make its voice felt very much.  I 

am very thankful to the Government 

for having brought forward this mea

sure,  even  though late in the  day. 

Let us not rest content with the pas

sing of this Bill and making the lay

off compensation  clauses  applicable 

to  the  plantation  labour.  In 

that part of the country from which 

I haU there are thousands of labour

ers  undergoing untold  hardships 

under  this  lay-off  system.  After 

this  Bill comes  into  force they will 

have some  relief.'  These  are  days 

when we have got to be grateful for 

small mercies and I suppose even on 

that  ground,  I should  tender my 

heart-felt  support  to  this  measure.

Shri P. C. Bose (Manbhum North): 

Madam-Chairman,  it  gives  me great 

pleasure  in  supporting  this  BUI 

which is intended to bring plantation 

labour under this Act.  I congratu

late the Labour Minister for bring

ing this BUI, though rather late....
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Shri B. S. Mnrthy: Very late.

Mr.  Chairman:  It is  better  late 

than never.

Shri P. C. Bose: Plantation labour, 

as the House well knows, is the most 

sweated and the most miserable lab

our in India.  Since the time of in

dentured  labour  in the  tea  gardens 

they  are  suffering  untold  miseries, 

untold  difficulties.  Those  who  have 

some  knowledge  about tea  garden 

labour know how these people live in 

the wilderness, away from towns and 

cities and  civilisation, and  there is 

nobody to help them.  In former days, 

in the course of enquiry by the Gov

ernment it was found that they lived 

as if in  concentration camps.  The 

estate owner was the  lord of those 

places, he had no mercy for the lab

our. 1 am afraid  that a bit of  that 
tradition is still going on.

It is therefore the bounden duty of 

the present Government and the Lab

our Ministry to  see that their lot is 

improved to a  certain extent. 1 am 

glad that this BiU has been brought 

in today.  But what I want to empha

sise is this, that it is also the duty of 

the Government to see that the Bill 

is properly implemented in the case 

of  plantation  labour.  Otherwise it 

will be of no use to those people who 

live away from the towns and cities.

With these words 1 support the Bill.

Shri K. P. Tripathi (Darang): I rise 

to welcome this Bill.  This Bill fulfils 

the promise which Government gave 

in the last session in which the rele

vant amendment was passed.  In that 

amendment it was said that planta

tions had been excluded because they 

did not form part of the agreement 

under which the other industries had 

come.  So we had to await a confer

ence.  The  conference met  in Cal

cutta  and  unanimously  decided  that 

plantations should be brought under 

its  purview.  And 1 am glad  that 

Government has taken steps now to 

fulfil  that  promise.  In  that confer

ence it was also decided that higher 

benefits than what are contemplated 

in this Bill, if  available to  labour

anywhere,  should  prevail over the 

benefits provided in this Bill.

May 1 point out that this problem 

was discussed in  its entirety in the 

international conference of the I.L.O. 

which met at  Bandoeng?  There we 

discussed and ultimately came to the 

conclusion that it  is  very  necessary 

for  plantation labour to  provide 

twenty-six days’ work in the month, 

for which the  reason obviously  was 

that  plantations are  scattered over 

the countryside in huge areas where 

there  is no  alternative  employment 

possible,  to the South, when 1 went 

to  Madras and the Nilgiri  Hills I 

found that this laboiu- was tucked up 

on the summit of the mountain and 

when they  were laid off for two or 

three days in the week they had no 

other  alternative  occupation.  After 

the lay-o£E period they were expected 

to go back to the industry and per

form their  fimctions with the same 

efBciency with  which they had left 

off before.  You will realise that it is 

not possible for plantation labour, or 

any labour for that matter, to func

tion with the same efficiency if he or 

she is laid off for two or three days 

in the week.  This point  was not 

understood by the employers.  When 

1 interceded  with them they said it 
was not possible.  But the same em

ployers, in the distribution of profits, 

had made special reserves called the 

dividend equalisation reserve.  When 

I  asked  them, “How  do  you  justify 

this, on the one side you put dividend 

equalisation  reserve  so  that  every 

year you might continue to get divi

dend even if the garden might lose, 

and on the other hand you make no 

provision  whatever for the  labour 

on which this profit occurs, although 

the labour is laid off for two or three 

days?”—because after all plantations 

are seasonal industries—no reply was 

forthcoming.  And it was out of such 

considerations that it was decided in 

that conference that it was necessary 

to fully protect the wages of planta

tion workers.  That was the decision.

1 am glad to hear that  thereafter 
the Minimum  Wages  Committee  of
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Travancore-Cochin  which  fiaalised 

the minimuin  wages  decided  that 

minimum  wages  shall  be  fixed  'on 

the basis of twenty-six working days 

and, if no work was provided, then 

wages shall be provided.  .

Unfortunately  the Assam Govern

ment did not have such a law when 

the  huge  unemployment  and  lay-off 

and retrenchment came in 1952.  The 

lay-off  and  retrenchment  passed  off 

and later on, at the end of 1953, the 

Assam Government also had to pass 

such  an  order  under  the  Minimum 

Wages Act, when it was unnecessary. 

I am mentioning these things in order 

to  point  out  how  the  necessity  of 

fully  protecting  the  earnings  of 

plantation  workers  exists.

May I point out that there was  a 

Government committee which  went 

into the wages of plantation labour, 

and you  will be surprised  to  find 

that  it discovered that  72  per cent, 

of their wages were used  for food 

alone;  that  was  the  average  figure. 

You know there are  some families 

which  have  a  larger  number  of 

children than others.  In those fami- 

' lies it was discovered that as much 

as 90 per cent, of  the wages were 

consumed for food alone.  There  is 

hardly  any  other  industry  in the 

world In which such a high percen

tage  of the wages  is  consumed  on

food  alone. If ninety  or eighty  per

cent,  of the wages  is  consumed  on

food  alone, what about clothes, what

about fuel  and  other  things.  The 

answer is not forthcoming from any
where.

Therefore  you can find  out how 

these people are living from hand to 

mouth.  If on the top of it they are 

to  be  laid  off for  a certain  period, 

what  happens?  Obviously,  they 

starve.  Therefore it was  discovered 

by the Lloyd-Jonê report that there 

was so much anaemia, that anaemia 

was a persistent disease among plan

tation labour.  It was for this reason 

that we felt it was very necessary to 

protect  the  wages  of  plantation.

In other industries you will realise 

that wages have been fixed on  the

basis of one earner earning for the 

famUy.  But in the plantation indus

try wages have  been  fixed  on the 

basis  of the individual,  ft is sup

posed that the whole  family  must 

earn in order to live, including child

ren,  And you know when the whole 

family has to earn, it cannot put in 

the requisite number of days.  If the 

child is ill the mother cannot go; if 

one person in the family is ill  the 

rest of the family cannot go to work. 

In this way no family in plantation 

labour ever fulfils the required num

ber of days’ work which is necessary. 

Therefore, if you fix that so much is 

the  earning of  a  plantation  worker 

for  maintaining  the minimum  num

ber  of  calories,  you will  find  the 

earning is far less than what is pro

vided for.  It was from this point ol 

view that everyone felt that it was 

necessary to fully protect the wages 

of  plantation  workers.  Therefore, 

we had asked therein, in that  reso

lution of the Bandoeng  Conferene* 

that there should  be fuU protectior 

for them.

But the House will  realise  undei 

what circumstances  this assendmenl 

was originally enacted.  At that time 

in different parts of India  different 

industries  were  being  looked  out 

and a serious problem arose as to how 

to  prevent  that.  And  ultimately 

there was a tripartite conference in 

which  a  unanimous  decision  was 

taken, and therefore this amendment 

was passed.  And  this  amendment 

succeeded  in the purpose for which 

it was  passed, namely to stop lock

outs. Therefore, we thought it woiilc 

be quite convenient to extend it  to 

plantations.  Because in 1952 we dis

covered there were mnny plantations 

which closed, not because they need

ed closure but because they wanted 

to  keep  in sympathy  with  othra 

gardens  which  had  closed.  This 

question was brought out.  We  dis

cussed with the employers and  the 

employers  discussed  with  their 

financiers, and discovered that when

ever they found that the amount of 

loss which occurred  to  them  was 

more in this way than In the other, 

they at once s\yitched over and took
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■work from  the labour.  We  asked: 

how is it you closed  yesterday and 

now you  are opening, has the crisis 

disappeared?  The answer given was: 

we thought if we  did  not close the 

other neighbouring garden will be in 

difficulties,  so  we  also  closed  in 

sympathy.  So at that time when the 

cris:s  came  gardens  were  closing  in 

sympathy.  If  this  law  had  been 

there  such  a thing  might  not  have 

occurred at all.  Therefore, I am glad 

that now this law is being put on the 

statute-book  also  with  regard  to 

plantations,  and  I have  great  hope 

that in future just as other industries 

have  been  prevented  from locking 

out,  similarly  plantations  also  will 

be prevented from locking out mere

ly  for  the  sake  of locking  out. 

Therefore, it is a very valuable and 

good measure.  We have been look

ing forward to it and we hope that it 

wUl succeed  in  the  purpose  for 

"Which it is being meant.

In this connection, may I point out 

■that there are  certain  fundamental 

problems of the plantation workers? 

Both  of  our Labour  Ministers  are 

seasoned trade  unionists  and  the 

country  expects  very  great  things 

irom them, and I have no doubt that 

■they will be able to justify the ex- 

T>ectations.  People are looking  for- 

-ward to the solution of certain funda- 

■mental  problems  which  are  waiting 

to be solved not only in respect  of 

plantation workers but in  other in

dustries also.  Just as they have taken 

the earliest opportunity to bring this 

measure before the House and get it 

T9'!sed, similarly, other  fundamental 
issues both  with regard  to planta

tion labour and with regard to other 

labour  have  been  pending,  and  I 

have no doubt  that they  will  be 

fcringing forward suitable legislation.

With  these  words,  I  have great 

happiness in welcoming this measure, 

and I thank you.

Shri S. V. Ramaswamy (Salem):  I 

wish only to draw the attention  of 

the hon. Minister to one i>oint.

In the First Report of the Commit

tee on Subordinate  Legislation cer

tain things have  been  pointed  out 

and I find they have not been carried 

out in this Bill.

Section 38 of the parent Act deals 

with the rule-making powers,  but  it 

does  not contain a clause which  is 

usually found  in such Acts.  Now, 

there is a set formula which is follow

ed in aU sections dealing with rule

making  powers.  For instance, sub

section  (2)  of section 11  of  the 

Salaries and Allowances  of Officers 

of Parliament Act says:

“All rules made imder this Act 

shall  be  laid  before  both 

Houses of Parliament as soon as 

may  be after they are made.”

This  formula  has  been  adopted  in 

almost all the Acts—̂for instance  in 

the  Tea Act,  the  Estate  Duty Act 

etc.  A similar provision is not found 

in the parent Act.  It is with respect 

to  this  that  the  Committee  on 

Subordinate Legislation in its report 

of March, 1954, has said in paragraph 

11:

“The  Committee,  therefore, 

feel  that in order to have proper 

scrutiny  over  the  delegated 

legislation,  it is imperative that 

there should be uniformity in the 

provisions of Acts authorising the 

making of rules, regulations etc. 

With a view to achieve this, the 

Committee  make  the following 

recommendations:—

(i) That  in  future  the  Acts 

containing  provision for mak

ing rules etc. shall  lay down 

that such rules shall be laid on 

the Table as soon as possible.

(ii) That aU these rules shall 

be laid on the Table for a uni

form and total period of 30 days 

before  the  date  of their  final 
publication.

(iii) That in futiire the Acts 

authorising  delegation of rule

making  power  shall  contain 

certain express  provision that 

the  rules  made  thereunder
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shall be subject to such modifi

cations as the House may like 

to make.”

This report was submitted to Parlia

ment in March, 1954.  This BiU  has 

Ijeen prepared in April, 1954, a month 

after the First Report was submitted. 

There is again a reference to this in 

the Second Report of the Committee 

on Subordinate  Legislation in para

graph 29 (submitted to the House in 

September, 1954).

Shri N. M.  Lingam  (Coimbatore): 

On a point ol order. Are we discuss

ing the  report  of the Committee on 

Subordinate  Legislation, or the  In- 

■dustrial Disputes (Amendment)  Bill?

Shri S. V. Ramaswamy;  My friend 

may wait.  There is no point of order.

Mr.  Chairman:  The hon.  Member

says it is relevant.

Shri S.  V.  Bamaswamy; The  re

levant portions of this Bill delegating 

powers for making rules to the execu

tive, have not been framed on  the 

lines  suggested  by  the Committee.

Shri U. M. Trlvedi  (Chittor):  On

a point of order.  This is not lunch 

(hour and we are not in quorum.

Mr. Chapman;  Let  the  quorum 

1)611 be nmg.  The hon. Member can 
continue now.

Shri S. V. Bamaswamy: They have 

said:

“The  Committee  recommend 

that before these  Bills  are  en

acted.  necessary  amendments 

should  be made in the relevant 

■clauses and in the amending Bills 

-which  do  not  touch  the  rule

making sections of the principal 

Acts, new  clauses  making the 

necessary provisions  ôuld  be 
inserted.”

■My submission is that even when the 

Bill was framed, the recommendation 

made  in the  First  Report of  the 

Committee on Subordinate  Legisla

tion  submitted  in  March,  1954 

■should have been  taken into consi

deration »md  the parent Act should

have been amended suitably.  But, it 

it is too late, all that I would submit 

is that the hon. Minister may kindly 

give an assurance on the floor of the 

House that  any  rules framed under 

section  13 of the parent Act would 

be placed before the House.
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Shrl Khandabhai Desai:  As far as

this small non-controverslal Bill is con

cerned,  there has been general sup

port to this Bill.  But  incidentally 

some remarks have been made which 

require some reply from me.

It has been stated that the Bill has 

been delayed.  May I say that as far 

as Government are concerned, there 

has been no delay at all.  When  the 

original Bill was passed, an assurance 

was  given—that was  in  November 

1953—that immediately  Government 

would bring in this BiU.  We consult

ed both the parties in Januarj% and 

the Bill  was passed  by the Rajya 

Sabha in April 1954.  In the Budget 

Session or the subsequent Session in 

autumn, this Bill would have become 

law, but the Business Advisory Com

mittee of this House did not consider 

it.  and therefore,  it has  been  my 

fortune—or whatever you may  call 

it—to bring this Bill in this Session. 

So, there has been absolutely no de

lay at all,  and  Government  have 

acted  very  expeditiously  in  the 

matter.

Shri Velayndhan:  You  are very

quick.

Shri Khandnlihal Desai: An J I think 

Government have  carried  out their 

assurance in the very letter and the 

spirit in which it has been given.

Even if the BiU is passed today— 

and it is going to be passed, and  I 

have  no doubt  in  my mind  with

regard to  that—nothing is lost, be

cause It will be retrospectively  ap

plied from 1st April 1954.

Shri  Amjad Ali;  Why not  front 

31st October 1953?

Shri Khandubhai Desai; I am coming, 

to that.  A point has been made that it 

should have retrospective effect from. 

24th October 1953.  Friends who have- 

made  this  suggestion  do  not realist 

that this Bill provides that this  law 

shall apply to labour covered by the: 

Plantations  Labour Act.  That Act 

had been applied from 1st April 1954„ 

and  therefore,  the  Advisory  Com

mittee on Plantation Labour has very 

wisely stated that the Act which this 

Bill  seeks to amend should  also  be 

applied from  1st April  1954, on  the 

day on which the Plantations Labour 

Act had been applied.  That  is my 

reason for making it 1st of April.

Certain  criticisms were made re

garding housing.  No doubt, the con

ditions in most of the Plantations in̂ 

this regard are not satisfactory.  The 

Plantation Labour Act does  provide 

that houses shall be built for labour. 

Government  have  already  framed, 

rules  and  regulations,  which  have 

now  been ftnalised,  and the State 

Governments have been  empowered. 

to  phase the  building of houses  ac

cording  to  what  they  think  p̂roper, 

and  I may assure  this House that 

the  whole Plantation  Labour Act Is 

meant to  be implemented.  The tri

partite  committee  w<hich  met  ii» 

January, and also the one which mer 

in  Ootacamund  a year  back,  have 

unanimously agreed to the phasing or 

the Act.  The most important provi

sions of  the Plantation Labour Act 

have  already  been  brought  Into 

operation, and the provision regarding: 

canteens, medical aid, etc. have been 

phased.  I have no doubt, and I hope, 

that the other provisions also will be 

implemented  as  early  as  possible. 

Particularly in view of the fact that 

the tea industry is making good pro

fits, there will be no occasion on the 

part of the tea planters to say that 

they cannot implement the provisions 

of this Act.
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Shri B. S. Murthy made a criticism 
that no progress had been made dur
ing the last seven years.

Shri B. S.  Murthy:  Last  three

yean.

Shri Khandubhai  Desai: i’es.  last 

three years.  Plantation lixbour,  as it 

was about six or seven years back, was 

in a very  bad condition.  A square 

deal had been given to  d î̂

the last few  years;  all the «ates 

have  appointed  Minimum  Wages 

Committees, and the Minimum Waĝ 

Act has been implemented  through

out  But during the last years,  no 

progress could be made ior obvious 

reasons.

Shri B. S. Murthy:  I mfl right.

Shri Khandubhai Desai: The tea in

dustry, as  all know, is a" 
dustry,  and w e  have got to pto 

whether we would like it or not, 

our commodity  being sold  m  toe 

foreign  market; and therefore,  toe 

Plantations Labour Act had to  e  - 

layed in its implementation.  In  toe 

yjar  1952-53, toe tea indust̂
Lt in a good condition, and there-
“ re, toe progress toat toe Plantation

Labour Act envisaged when it  was 

passed in 1951  could  not be made, 

and we  are  all sorry  for it. As a 
matter of fact, toe Act was mê t to 

be  implemented.  So,  immediately 

after toe industry is looking  up  a 

little. Government have brought In 
this Bill  and they have also decided 

to implement the whole of the Plan

tations labour Act  from 1st April 
1954.  I think the House would  not 

have  to complain  much about  the 

implementation  of  any  legisla 1011 

which Drovides for ameliorative mea

sures as far as labour in toe planta

tions is concerned.  No doubt, Pl̂ ‘ 

tation labour, when  compared wito 

other labour, is in a little worse posJ- 

tion, but its lot has to be bettered, 

and wito toe help  and co-operation 

af this House, I have no doubt that 

it will be brought up to the level of 

toe otoer workers very soon.

A point has been made about lay
ing toe subordinate  legislation like

199 LSD-4.

rules and regulations under this Act 

on toe Table of toe House.  This BUI 

was meant only for toe lay-o£E pro

vision,  and so  a provision to  that 

effect has  not been included.  But 

even if it is  not toere. Government 

would have no objection to place on 

the Table  of the House  whatever 

rules they make with regard to this 

legislation.

There are not many  otoer points 

which require a reply from me.  So,

I commend tois Bill to the  House, 

and I hope we shall be able to com

plete the passage  of toe Bill before 

the expiry of the time that has been 

allotted to it

Mr. Chairman:  The question is: 

“That toe Bill furtoer to amend 

the Industrial Disputes Act, 1947, 

as passed  by toe  Rajya Sabha, 

be taken  into  consideration.”

Shri U.  M.  Triredi:  Could  we

place this motion when toere is  no 

quorum?  We are only thirty-one in 

the House, now.

Shri  Bimlaprosad  Chaliha:  You 

were tounting all the time?

Shri B. S. Marthy:  Why not keep 

on the bell ringing, and let us go on 

speaking.

Shri Velayudhan:  This shows the 

interest taken by Members in labour 

problems.

Mr.  Chairman:  Kow,  toere  is

quonun.  .

The question is:

“That toe Bill further to amend 

the Industrial Disputes Act,  1947, 

as passed  by toe  Rajya Sabha, 

oe taken into consdieation.”

The motion was adopted. 

Clauses 2 and 3

Mr. Chairman: There are no amend

ments to clauses 2 and S.

The question is:

“That clauses 2 and 3 stand part 

of toe Bill.”

The motion was adapted. 

Clauses 2 and 3 were added to the Bill,
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Claus* 1.—.(Short Title and Com
mencement)
Shrt Tushar  CliatteTjea  (Seram- 

BO*e); I beg to move:

In oa?e i, lines  5 and 6, for “1st 
day 01  April,  1954" substitute  “24th 

day of October,  1953”.

I do not want to say anything  on 

this amendment now, because I have 

alreadv had my say.

Mr. Chairman: Amendment moved:

In page 1. lines 5  and 6, for “1st 
dav of  April, 1954” substitute “24th

day ol October, 1953”.

Shrl BLhandubhai Desal: I have  al
ready replied to this point.  I am sorry 
I cannot accept this amendment.

Mr. Chairman: The question is:

In page I, lines 5  and 6, for “1st 
dav of April. 1954” substitute  “24th

4«y of October, 1993".
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The motion  was  negativtd.

Mr. Chakmaii: The question is:

“That clause 1 stand part of the 
Bill.”

The motion mu odofitad.

Clause 1 was added to the Bill.

The Title and the Enacting Formala 
were added to the OilL

fikrl BJuodablui Desal;  I beg to 
move:

“Ti»t the BiU be passed.”

Mr. Chairman: The question is; 

“That the Bill be passed.”

The motion was adopted.

The Lok Sabha then adjourned tUl 
Shaien oj  the  Clock on Wednesdov, 
the ISth December, 1954.
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